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PARLIAMENTARY DEBATES 
(Part I—Questions and Answers) 

OFFICIAL HEPORT

iS76

PARLIAMENT OF INDIA
Friday, 2nd Match, 1951.

The House met at a Quarter to Eleven 
of the Clock.

[M r. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS 

Machine Tools

•1862. Prof. S. N. Bfishim; W ill the 
Minister of Cfnnmerce and iBdiistry be
pleased to state:

(a) the number of companies pro- 
oucing grade I machine tools in India;

(b) whether the machine tools in­
dustry has been sufPerinqe due to ac­
cumulation of stocks: nn/T

(c) if so, the reasons therefor?
The Bfinister o f Commerce 

Industry (Shri BlaJitab): (a) Twelve.
<b) Yes.
(c) The machine tools at present 

manufactured in India are mostly of 
primary type and the demand for these 
types of machine tools has decreased 
due to a general slump in the Small 
^ale ^gineering Industries which are 

principal users of these machine 
tools. There is also a certain prefer- 

impoxted machine tpols stillpersisting.
^  May I knowwhether Goven^ent have any estimate 
overaU need of grade (I) 

machine ^ I s  m the country, and 
are in a position to say 

production of these grade 
machme tools is in excess of the demand?

^  MafaW: The hon. Mraiber will 
flffures of imports that 

import of 
abroad has been s^ d ily  rising. I could give the money 

value. In 1946-47, the money valii 
was about 2 crores; today ft is about
5f36 P.S.

1876
4,68,44,834. The total install&i capacity 
of the existing machine tools factory 
is 7894 machines  ̂ the value of which 
would-be about Rs. 54,78,000. From 
these figures it can be easily seen that 
the manufacture here is far short of 
the requirements.

Prof. S. N. MIshra: May I know 
whether the accumulation has in any 
way been due to the release of Govern­
ment stock?

Shri Mahtab; I do not thinir so, 
because Government themselves are 
purchasing from the existing machine 
tool factories. I can give figures. 
The Railways have purchased for 
Rs. 4,82,000; Defence for Rs. 42,000; 
other civil indentors Rs. 1,33,000. As 
a matter of fact, our Ministry has 
requested all the departments to pur­
chase whatever they require from the 
indigenous machine tool factories.

Shri V. J. Gnpta; Is it a fact that 
Indian steel is not so strong for tool 
making and therefore Indian tools are 
not selling as good as imported ones?

Shri Mahtab: Indian steel is good 
enough as any other steeL I have 
already given the reasons. That is to 
say, these machine tools were used by 
small scale engineering industries. 
Their conditions are not good today 
and. therefore there is no off-take.

Pnrf. S. N. Mishra: May I know
whether Government have any control 
over the production of machine tools?

Shri Mahtah: There is no controL
Shri T. N. Singh; Is it a fact that the 

life of these machine tools is lesser 
very much as compared to foreign 
imported tools due to the inferior 
quality of production?

Shri Mahtab: I cannot say that I 
have reasons to believe that the 
machine tools which are being manu­
factured here are not inferior to im­
ported tools. But, popular belief is 
that, as the hon. Member says.

Shri A. C. Gnha: Have Government 
given any protection to the Indian 
machine tool industry?

i f a i w
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Shri Mahtob: Yes. The Tariff Board 
has made enquiries about that and 
assistance is being given, but no pro­
tection. Even then, there is an ad 
valorem duty, 5 per cent. I think, on 
the imported tools.

Mr, Speaker: Next question.
Shri Sonavane: I want to ask one

question, ^ r .
Mr. Speaker: Next question.

Properties Purchased for Foreign 
Offices

*1863. Sliri Sidhva: Will the Prime 
Minister be pleased to state the number 
of properties and their value purchas­
ed and owned by Government abroad 
for offices in foreign countries?

The Deputy Minister o f External 
Affairs (Dr. Keskar): A statement is 
laid on the Table of the House. [5ee 
Appendix XIV, annexure No. 1].

Shri Sidhva: May I know when this 
Building in Paris, in Avenue Charles 
for Rs. 11,86,000 was purchased? Was 
it a new purchase?

Dr. Keskar: My hon, friend is making 
a mistake. The new office building 
that has been purchased is worth about 
Rs. 7 lakhs. He is calculating the price 
of both the buildings together, the 
Embassy and office.

Shri Sidfava: I wanted to know
exactly that point. The building in 
Avenue Charles Floquet is for 
Rs. 4,86,000 and the other Rs. 7 lakhs. 
Where is our office situated?

Speaken Order, order; it is 
going into details; the hon. Minister 
need not answer tl̂ at question.

#5 IIW : Wr TO ^  
f  ^  f , aflT

^  qr snft ?»rr6 f
WT ti# ^

sritT ^  I  ?
[Seth Goyittd Das; Are there any such 

countries where we have our Embassies 
but do not yet posset properties and 
whether negotiations are afoot for 
purchasing properties in such 
countries?]

I  ^

fvxTV ^  11

[Dr. Keskar: There are many such 
countries where we have our Embassies 
but do not possess any properties. It 
has always been the policy of the 
Government that as far as possible it' 
should purchase properties for itself 
because it is advantageous to have 
them and also, there is saving of house 
rent.]

T?!.............
[Seth Govind Das: How many coun­

tries are there, where . . . .]
Mr. Speaker: Order, order, Mr.

Sondhi.
Shri Sondhi: Is it a fact that the 

building which was primarily bought 
for the residence of our High Com­
missioner in England is lying vacant 
for the last 20 months without being 
used? *

Dr. Keskar: The building at Kensing­
ton Garden, London, had been bought 
in July 1949 for the residence of the 
High Commissioner. Many controver­
sies arose with regard to the furnish­
ing of that building and until that is 
settled, the question of the High Com­
missioner living there does not arise-

Shri Sondhi: Is it a fact that though 
the furniture was being sanctioned, no 
assurance is forthcoming from the 
High Commissioner, that he will make 
use of it?

The Prime Minister (Shri Jawaliar- 
lal Nehru): May I answer that question. 
Sir?

Mr. Speaker: Yes.
Shri Jawaharlal Nehru: The questioa 

hardly arises of asking assurance from 
the High Commissioner as to whether 
he will make use of it or not. Buildings 
are not purchased or acquired for in­
dividuals, but for the nation, to be used 
by the respective officers. There is no 
doubt about that that this buUding that 
we have acquired in London has beea 
a great bargain. It is situated in the 
best Embassy quarter in London and 
we are fortunate in having it There 
has been delay in furnishing it. It is 
true, as the hon. Member referred to, 
that the High Commissioner is living 
in a room in the office. But, the point 
is that ff building 4s not acquired merely 
for the use of ^ e  High Commissioner, 
but for all important functions, as well 
as occasioiially for distinguished
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visitors from India to stay there* 
instead of in hotels and other places.

Shri Sondhi: Is it not a fact that 
when the proposition was before the 
Finance Committee it was mentioned 
in the memorandum that the building 
is being bought only for the residence 
of the High Commissioner?

Mr. Speakn': Only?
Shri Sondhi: Yes, Sir.
Shri Jawaliaiial Nehm: An embassy 

is basically bought for the residence of 
the High Commissioner who is the 
official who discharges numerous func­
tions apart from living in it.

Shri SIdhva: My hon. friend Mr. 
Sondhi stated that this building was 
not used at all. May I know whether 
it is absolutely not used? Personally, 
I have ^en that building. It was u^d 
by officials and distinguished visitors. 
There is a club for the Defence 
Ministry. Is this a fact or not?

Mr. Speaker: That is 
question. hardly a

niT Jawaharlal Nehru: The hon.
Member has mixed it up with another building.

Shri Kamath: Is it a fact that some 
property was purchased in Washington 
some months ago, for the residence of 
our Ambassador there, but for the last 
few months it has been locked up and 
the Ambassador is living in a hotel 
out side?

Mr. Speaker: I think there is a sepa­
rate question on that.

Shri Kamalh: No, Sir.
Speaker: I believe I have admit­

ted that question.
Shri Kamath: No, Sir.
Mr, Speaker: Is the hon. Member sure?
Shri Kamath: I have got the papers, here, Sir.

Shri Jawaharlal Nehru: To the
second part of the hon. Member’s ques­
tion, the answer is yes. But the pro­
perty was not purchased a few months 
ago, but long before the war, about 
ten or twelve years back. Sometimes 
the buUdmg at Washington has been 
used. But at the present time the 
embassy requires so much of repairs 
and some furnishing and partly also 
because it became so expensive to keep 
It up that a few months ago the 
iynbassadoreiss went to a hotel where 
she IS living at her own cost.

Tea (Production)

*1864. Shri Sidhva: (a) WiU th6
Minister of Commerce and Industry be 
pleased to state what is the total pro­
duction of tea in 1950 in India?

(b) Which country consumes the 
largest quantity of tea and which 
counter imports from India the largest 
quantity?

The Minister of CTommerce and 
Industry (Shri Mahtab): (a) The total 
production of tea in 1950 is estimated 
at 605 million lbs.

(b) The U.K. is the largest consumer 
of tea and imports the largest quantity 
of tea from India.

Shri Sidhva: May I know. Sir,
whether the free market for the sale 
of this tea is likely to be closed on the 
first of next month, and if so, what 
will be the position for the sale of this 
tea?

Shri Mahtab: There is another ques­
tion coming later. Sir, on the same 
point. ,

Shri Sidhva: That may be, but that 
question may not be reached.

Mr. Speaker: I think it better to take 
up both the questions together.

Shri IL Velayudhan: There is
question No. 1876, Sir. That also may 
^  taken along with this question.

Shri Sidhva: It is more appropriate ' 
to take up this question along with 
Mr, Barman’s question No. 1871.

Shri Sondhi: All the three may be 
taken together,

Mr. Speaker: If that is the view of 
the House, I can ask the hon. Minister 
to take all the three questions together.

Shri M. A, Ayyangar: Sir, when
questions connected with the same 
subject are tabled on the same day, the 
Minister himself used to say that.he, 
will answer all the questions together. 
That practice, I suggest may be follow­
ed so that more supplementaries may 
be avoided. ^

Mr. Speaker: All right We take up 
questions Nos. 1870, 1871 of Mr.
Barman and also question No. 1876 all 
together, along with this. The hon. 
Minister may answer them also now, 
in that order—1870, 1871 and 1876.

Tka

*1870. Shri Barman: Will the Minis­
ter of Commerce and tndustry be
pleased to state:

her
(a) whether ttie iJ K. will continue 
\T bulk purchase* qf tea in 1951;
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(b) if not, whether tea produced in 
sterling concerns will be allowed to 
leave the Indian shore without under- 
gbmg sale transaction in India; and

(c) if so, whether the income of 
such concerns on such shipment of tea 
will be liable to income tax?

*Hie Minister of Commerce and 
Industry (Shri Mahtab): (a) There
will be no bulk purchase of 1951 tea 
by the U.K.

(b) Yes; some quantity of tea will 
be allowed to be consigned to the U,K. 
during 1951 without undergoing sale 
transactions in India.

(c) As a result of the change of 
place of sale, a part of the profits 
attributable to the sale operations out­
side India will not be chargeable to 
Indian income-tax as income accruing 
or arising in India. The profits attri­
butable to the manufacturing opera­
tions will, however, be taxable.

b E V E L O P »4 ^  OP CALCtrrTA AS WoRLD 
T ea C e n t r e

n «7 1 . Shri Barman: Will the Minis­
ter of Commerce and Indnstry be
pleased to state:

(a) the steps so far taken to develop 
CsQcutta as world Tea Centre;

(b) whether the ad hoc Committee 
appointed for the purpose has submit­
ted its final report; and

(c) if so, what are the salient points
of the report? ,

The Minister o f Commerce and 
Industry (Shri Mahtab): (a) At the 
instance of Government, construction 
o f  additional warehousing accommoda­
tion has been undertaken by the Port 
Commissioners of Calcutta, with a view 
to increasing facilities of storage of 
additional quantity of tea that may be 
disposed o f through the Calcutta Tea 
Ructions.

(h) The answer is in the affirmative.
(c) The salient points of the R^ort 

are as follows:
(i) assistance to tea industry in 

securing supplies of essential materials 
such as fertilisers and tea-chests 
should be given;

(u) system of deferred payment of 
excise duty on tea should be intro­
duced;

(iii) revision of the basis of levy of 
Income-Tax, Super-Tax, etc., on tea 
industry, so as to exempt from taption 
the amount of profit utilised for 
benefit of labour should be under­
take;

(iv) additional warehousing accom­
modation at Calcutta to facilitate the 
routing through the Calcutta Tea 
Auctions of an additional quantity of 
tea, should be undertaken; and

(v) training of Indians in tea 
broking, should be undertaken.
Tea Expansion Board (ExpENDiruRE)

*1876. Shri R. Velayndhaii: (a) Will
the Minister of Commerce and Indus­
try be pleased to state the expenditure 
incurred for the Tea Expansion Board 
in 1950?

(b) Is there any agency outside 
India for the expansion of tea run by 
the Government of India?

(c) What is the internal organisa­
tion for the expansion of tea in the 
country?

The Minister o f Comifterce and 
Indnstry (Shri Mahtab): (a) The
hon. Member presumably refers to the 
expenditure of the Central Tea Board, 
which incurred an expenditure of 
Rs. 81,62,360 during its year from the 
1st October 1949 to 30th September 
1950.

(b) The answer is in the negative.
(c) The Central Tea Board consti­

tuted under the Central Tea Board 
Act, 1949, is the organisation concerned 
with measures for the increased con­
sumption of tea in India.

Shri Sidhva: Sir, may I know which 
country in the world sells tea at the 
lowest price?

Shri Mahtab: I am sorry I cannot 
answer that question.

Shri Sidhya: Which coimtry in the 
world produces the largest quantity of 
tea and how much is it?

Shri Mahtab: I have no such infor­
mation about other countries; I have 
some Information about our own 
country.

Shri Sidhva: What quantity of India 
tea is sold in foreign countries?

Shri Mahtab: I can give the figures 
of the export of tea from 1946 to 1950. 
They are as follows: .

1946-1947—326-7 million poxmds.
1947-1948—383-9 million pounds.
1948-1949—405-6 million pounds,
1949-1950—439*5 million pounds,
Shri R. Vrtayndhan: May I know 

whether India was invited to the 
World Tea Expansion Board function­
ing in New York?

1 ^  Mahtah: I know our Tea Board 
is connected with the International Tfta
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Marketiiig Organisation and our Board 
makes its contribution to that Board 
for popularising tea all over the world.

Shri R. Telayiidhaa: May I know. 
Sir, whether this International Tea 
Expansion Board did at any time 
suggest opposing the bulk purchase by 
Britain?

Shri Malitab: That I do not know. 
But the bulk purchase system was 
existing till 1939. Just after the war 
it ceased to exist; but the United 
Kingdom has revived that system of 
bulk sale from the 1st of April, 1951.

Shri Baimaa: The hon. Minister said 
that some quantity of tea is going to 
be directly shipped to London without 
any formal sale transaction in India. 
That will entail some loss of Indian 
finance. Has the hon. Minister or the 
Government as a whole calculated the 
amount of this loss?

Shri Mahtab: The loss is about 
3Rs. 20 lakhs.

Shri Barman: What is the cai^city of 
the godown that will be built in order 
to help sale transactions in Calcutta as 
recommended by the ad hoc com­
mittee? This is in relation to question 
No. 1871. Sir.

Shri Mahtab; 1 am sorry I cannot 
find that information just now.

Shri B am an: Sir, may I know if the 
Government or its agency the Central 
Tea Board have taken any steps to­
wards training Indians in tea-testing, 
broking and also in the blending of tea?

Shri Mahtab: Yes, that has been 
undertaken,

Shri Barman: What are the actual 
recommendations and what actual 
steps have been taken? How many 
youths are going to be trained in tea- 
testing and broking?

Shri Mahtab: These steps are being 
taken by the Central Tea Board and 
they have provided money for the pur­
pose. I cannot say what exact steps 
they have taken so far.

Shri R. VeUyudhan: What was the 
income from tea cess levied in India 
in the year 1950 and what was the 
expenditure for tea expansion during 
the same period?

Shri Mahtab: I can give the hon. 
Member the figure for tea cess. Apart 
from the export duty we have a tea 
cess of Rs. 2 per 100 lbs. The contri­
bution to the International Tea Expan­
sion Board on behalf of the Central 
Board here is Rs. 52 lakhs and our 
Central Tea Board has spent 81 lakhs 
on expansion.

Shri A. C. Gaba: What was the pre­
vailing price of tea for the bulk pur­
chase s3Tstem and the prevailing market 
price at Calcutta?

Shri Maht^: As a matter of f^ct 
that is the only price. Tea used to be 
auctioned at Calcutta but now the 
auction will take place in UJL That 
is the difference.

Shri Barman: I want to know at 
what price the bulk purchase was made 
and what was the prevaUing market 
price at Calcutta.

Shri Mahtab: I am sorry these
figures are not readily available,

Shri Poonacha: What is the overall 
demand and supply position so far as 
tea is concerned as compared with the 
demand and supply position when we 
entered into the International Tea 
Agreement? That agreement was 
entered into on the basis that the 
demand was not commensurate with 
the supply position and at that time 
it was felt that production was on the 
increase. Therefore we entered into 
the International Tea Agreement. I 
want to know whether the same posi­
tion exists even today or whether the 
demand has not gone up and is in­
tensely on ttie increase?

Shri Mahtab: From the figures I 
gave just now it will be seen that the 
demand is increasing as also the pro­
duction. Therefore the same position 
exists.

Shri Poonacha: Can the Minister tell 
us whether it is being considered at 
Government lev'el to end this Inter­
national Tea Agreement and resort to 
free production of tea in India?

Shri Mahtab: That is not under 
consideration.

Shri Hnssain Imain: What is the
present ̂ demand for India tea? Is the 
supply from India according to what­
ever the demand is or is there restrict­
ed supply and quotas are being fixed 
for destinations?

Shri Mahtab: Quotas have been fixed 
according to our production here ^ d  
we keep in view the local consumption 
also. Accordingly a liberal quota is 
fixed. The more the tea is exported 
the better it is for the country.

Shri Hussain Imam: I want to know 
whether there is a destinational quota 
or is it a general export quota? ^

Shri Mahtab: General expox;t quota 
is fixed.

Shri Hnssain Imam: Is Pakistan in­
cluded in the quota or is it excluded?
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Shn Mahtab: In view of the recent 
trade agreement the destinational 

to that extent will have to be

Shri Barman: Will the hon. Minister 
place on the Table of the House the 
Gd hoc committee’s report?

Shri Mahtab: I have no objection to 
do so,

* Shri S<maTaae: May I know whether 
the expansion of tea consumption is 
commensurate with the expenditure on 
the Central Tea Board?

Shri Mahtab: It is for them to decide. 
It is a statutory body which consists 
of hard-headed businessm«i. They 
^ ow  their business and it is for them 
to decide whether the actual result is 
commensurate with the money spent 
They will not spend money for nothing. 
ilnteTrnption by Shri Sonavane.)

Mr. Speaker: Order, order, the hon. 
Member should not go on speaking 
like that. Shri Jhunjhunwala.

Shri Jhnnlhunwala: Arising out of 
the answer to question 1870(b), 
namely that some quantity of tea is 
exported to the U.K. without under­
going sale transactions in India, may 
I know what is the quantity exported 
and on what basis the price was Axed 
in England?

Shri Mahtab: There has been prac­
tically no export. When the London 
Auction will take place the Central 
Tea Board have decided to send about 
247 million lbs,, that is in accord­
ance with the recommendation of the 
ad hoc committee, till our arrange­
ments are made here. According to 
the ad hoc committee it will not be 
wise to keep back tea from that auc­
tion, as it will lose the market. Accord­
ing to them the price will take its own 
course when the auction takes place.

Shri Kesava Rao: Is the Government 
aware that the price of India tea is 
lower than the price of Ceylon tea and 
Argentine tea? Do the Government 
pro^se to increase the export price

S ^  Mahtab: There is no question 
^  increasing the export price of tea. 
The price takes its own course at the 
t o e  of the auction. Because perhaps 
the price of India tea is lower than the 
tea of other countries, it is more sold. 
It is a -competitive price.

_Shr! Sidhra: In view of t|je low price 
Of India tea as compared with other

' countries’ tea, do -Government intend 
to increase the export duty?

Shri Mahtab: As I have already said 
the price is not controlled. It cannot 
compete in the auction if it is 
controlled.

Salt

♦1865. Dr, Ram Snbhag Singh: (a)
WiU the Minister of Wwks, Production 
and Supply be pleased to state the 
total quantity of salt imported into 
India in 1950?

(b) From which country or countries 
did India import salt?

The Minister of Works, Production
^  l^pply (Shri Gadgil): (a) About
43 lakh maunds.

(b) From Aden, Egypt, Germany and 
West Pakistan.

Dr. Ram Snbhag Singh: Has there 
been any increased salt import in 1950 
as compared to the import in 1949?

Shri GadgU: In 1950, 43-1 lakh
maunds of salt were imported as 
against 86 lakh maunds in 1949 and 
120 lakh maunds each during 1947 and 
1948.

Dr. Ram Subhag Singh: May I know 
whether salt is still being imported 
from West Paki.stan?

Shri Gadgil: Not now: but in 1950, 
as I said, out of the total quantity of 
43*1 lakh maands the quantity import­
ed from Pakistan of rock salt was 
1-3 lakh maunds.

Shri Raj Bahadur: May I know
whether it is a fact that a quantity of 
salt was imported from West Pakistan 
surreptitiously by means of smuggling 
and this has been seized by Govern­
ment? If so, have any steps been taken 
to distribute it?

Shri Gadgil: I do not know whether 
it was an attempt to smuggle. But 
permission was given by the Govern­
ment to remove the wagons to any 
defftination and rebook wherever the 
merchants wanted to do. Out of 150 
wagons 139 were in the territory of 
PEPSU. They have all been attached.

Shri Xnaai Bam: When is India ex­
pected to be self-supporting in salt?

Sliri Gadgil: India is already self­
supporting and the reasons why we 
were obliged Ao injport 43 lakh maunds
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«of salt are that we had entered into 
a barter agreement, under which we 
had to give 5 lakh maunds to Japan 
and owing to the Indo-Pakistan Agree­
ment of April 1949 we had to supply 
about 24 lakh maunds to East Pakistan. 
The result was that there was scarcity 
of salt in Calcutta and the salt in the 
country could not be immediktely re­
moved to Calcutta. Hence the neces­
sity of importing salt from Aden.

Shri J. K. Kapoor: Is there any
control over the price and distribution 
of salt?

Shri GadglL* Yes, in certain States 
there is control imposed by the State 
Government.

Shri Hussain Imam: I should like to 
know whether under the new pact any 
salt is to be sent to East Pakistan, 
and. if so, how do Government propose 
to meet this requirement?

Shri Gadgil: What is to be exported 
under the new pact is sufficiently well- 
known to the hon. Member.

Shri V. J. €hipta: Is it a fact that 
some of the existing salt factories in 
Madras State are not allowed to func­
tion unless they form into co-opei^tive 
societies and, if so, what are the 
reasons for it?

Shri Gadgil: I will not be able to 
answer that question without notice, 
but I can assure the hon. Mem*ber that 
what we ^ e  insisting upon is entirely 
to the benefit of the factories.

Shri Sidhva: May I know whether 
the Salt Advisory Committee recom­
mended that no foreign salt should be 
imported as large quantities of salt 
already existed in the country? If so, 
why did Government import this 40 
lakh tons from Pakistan?

Mr. Speaker: He has given the 
reasons.

Shri Sidhva: Despite this fact, which 
was known to the Salt Advisory Com­
mittee, that that was not a correct 
statement, why did they import when 
there was sufficient salt in the country?

Mr. Speaker: What was not a correct 
statement?

Shri Sidhva: The hpn. Minister
stated that due to movement difficulty 
salt could not be sent to Calcutta and 
therefore it was necessary to import. 
My point was that this matter was 
discussed by the Salt Advisory Com­
mittee and despite the fact that "toe

Committee resolved that salt could 
be moved very easily to Calcutta 
because there was sufficient stock in 
the South and in Saxurashtra . . . .

Mr. Speaker: The hon. Minister was 
referring to transiwrt difficulties.

Sbri Sidhva: The Salt Advisory Com­
mittee stated that it could be moved.

Shri GadsU: The answer is obvious. 
The discussion was aU right, but the 
experience was the other way about.

SciNDiA Ship-building Y ard

*1886. Dr. Ram Snbhag Siagh: WiU 
the Minister of Commerce and Indns- 
fay be pleased to state the nimiber of 
ships for whose construction Govern­
ment propose to place orders with 
Scindia ship-building yard in the year 
1951?

The Minister o f Commerce and 
iBdostiT (Shri UfaJiiab): Three, Sir.

Dr. Ram Snbhag Singh: May I know 
the number of ships built so far in the 
Vizagapatam yard on Government 
account, and the loss incurred by the 
Government of India in keeping those 
yards gojng?

Mr. Speaker: I think that was
answered more than once.

Dr. Ram Subhag Singh: May I know 
whether the Government of India are 
going to take over that yard?

Mr. Speaker: That also was answered 
a few days back.

Shri T. N. Singh: I want to know 
the number of ships that are built 
abroad for the requirements of Indian 
companies or tiie Indian Government, 
and whether those ships could have 
been manufactured at these Scindia 
yards.

Shri Mahtab: Obviously it was not 
possible to have them built here 
because the yard’s capacity is limited.

Dr. Deshmokh: May I know how
many ships are being built in foreign 
countries?

Shri Mahtab: I have no idea.
Dr. Ram Snbbag Singh: Have the 

Government of India made any provi* 
sion of Rs. 10 crores in the Colombo 
Plan for buying ships from abroad.....?

Sbri Sondhl: Sir, on a point of clari  ̂
ficatlon. On the previous question the
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hon. Minister said that he does not 
know how many ships for Indian 
requirements are being built abroad. 
The question of allowing a ship to be 
built in a foreign yard goes through his 
department, therefore, how is it that 
he does not know it?

Mr. Speaker: That is a different
matter. He may not have information 
on the various points which the hon. 
Member wants at the moment

Shri Mahtab: If the hon. Member 
wants it, 1 will give him that informa­
tion.
Displaced Persons from East & :ngal 

(Expenditure)

*1867. Dr. Bam Snbhag Singli: Will 
the Minister of Behabffitation be pleaa- 
ed to state the total amount of money 
so far spent by the Government ol 
India on the displaced persons from 
East Bengal?

The Minister irf State for Bdiabilita- 
tloii (Shri A. P. Jain): Rs. 16 C r ^
(approximately) upto the end of 1950.

m m  T m : w

^  ^  ft? «5T«rTPnff ^  ^  %
a k  'TT m

qr ^  ^  C ^

[Lala Achimt Bam: Will the hon. 
Minister be pleased to state the amount 
given to the displaced persons not as 
a loan but for the purpose of building 
houses or starting small business and 
which is not to be realised?]

1̂ 0 Ifto ^  ^
m i  ^  ^  I ,

^  «T^ I

f  »

n ^ t ' i

[Shri A. P. Jalii: In this connection 
I have with me the figures for 1950-61 
and not of earUer period.

The figures for 1950-51 are as foUowa: 
Rs. 7,84,27,000, given as grant 
Rs. 5,07,50.000, given as loan.]

Dr. Bam Sabliag Singh: May I know 
the simi of money which is going to be 
given as housing and business loans to 
di^laced persons from Elast Pakistan 
who are presently in Bihar?

Shri A. P. Jain: I have not got
separate figures with me now.

Shri A. C. Gnha: May I know hoW 
the total amount is distributed State- 
wise—^West Bengal, Assam, Tripura, 
Bihar, Orissa, etc.?

Shri A. P. Jain: The State-wise dis­
tribution is as follows:
Oranta

West Bengal
Bihar
Orissa

Tripura 
Hampar 
Cachar 
Raoaghat 
Other States

Loans,
West Bengal
Bihar
Orisea
Assam
Tripura
Manipur
Ca«har

Rs.
4.82.00.000

47.50.000
35.04.000
19.00.000
67.23.000 

20,000
16.00.000
63.00.000
32.30.000

4.00.00.000
30.50.000
22.00.000
46.00.000
10.00.000
3.00.000
5.00.000

Shri S. C. Samanta: Does the amount 
of Rs. 16 crores include loans also?

Shri A. P. Jain: It includes both 
grants and loans.

^  M  *  »r< t  ?
[Lala Achint Bam: Will the hon. 

Minister be pleased to state the purpose 
for which those grants have been 
given?]
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^  4 0̂ : ii|[ v fro
WitRTC ^  f

i#  #  ^  ^  f , ^  ftWBfT
^  irrt #  *rS t ,  TO w w  
3ITT ^ *rf ^Tvyro 3ftr

f̂̂ *H ^  3TTT ^  VIS

f  ^  ^  t  ^  «rf t  J
[Shri A. P. Jain: These grants have 

mostly been spent in giving loans to 
those persons who are living in camps, 
some of them have been given for 
purposes of education, health, vocation­
al and technical training and some have 
been given for training centres as well.]

Shri A. C. Gulia; May I know how 
much of this amount has been spent 
for relief and how much for rehabili­
tation work?

Shri A. P. Jain: I have read out the 
separate figures. Grants are relief and 
loans are rehabilitation, generally 
speaking.

Dr. Ram Subhag Singh: May I know 
the total amount of money granted so 
far for constructing schools for children 
from East Pakistan?

Shri A. P. Jain: I have given figures 
more than once in this House, but I 
do not recollect them accurately at the 
moment.

Import of A utomobiles

*1868. Pandit M, B. Bhargava: WiU
the Minister of Commerce and Indus­
try be pleased to state:

(a) the number and value of cars, 
trucks, buses, lorries, chassis importea 
into India during the year 1950, sepa­
rately the number imported from the 
U.K. and other sterling region and 
U.S.A. and other Dollar region;

(b) the number and value of vehi­
cles of each type specified above, im­
ported on Central and State Govern* 
ments accounts; and

(c) the value of spare parts of cars, 
trucks, etc., imported into India during 
the said year, separately from Dollar 
and Sterling areas?

The Minister o f Commerce and 
Industry (Shri Mahtab): (a) to (c). A  
statement (attached) is placed on the 
Table of the House. [Sec Appendix 
XIV, annexure No. 2.]

Pandit M. B. B lorgava: With respect 
to part (b) of the question, I want to 
know the number and value o£ the 
buses, cars, etc., imported on Central

Government’s account, and. the number 
and value of those imported on State-. 
Governments’ account. That was my 
specific question. The statement does- 
not contain that information.

m ui Mahtab: The statement contains 
that information.

M r, Speaker: He says it doesî not̂
Pandit M. B. Bhargava: It does not̂  

contain the figures of the number and 
value of imports made on Central 
Government’s and State Govermnaits’" 
accounts separately.

Shri Mahtab: In that case theses 
figures wiU be laid on the Table later.

Pandit M. B. Bhargava: May I know 
whether it is a fact that imports on. 
Government account from the dollar 
areas were over Rs. 2 crores while- 
imports from the sterling areas were- 
only to the extent of Rs. 20 lakhs?

Shri Mahtab: It may be so due 
availability and various other consi­
derations.

Pandit M. B. Bhargava: Out of the
104 cars imported from sterling areas- 
and 60 cars from dollar areas, how 
many were on Central Government’s . 
account and how many on State 
Governments’ account?

Shri Mahtab: I find that contrary to  ̂
what my hon. friend said, the state­
ment does contain the information he- 
asked for. I shall read it for the 
benefit of the House.

Statement showing the nimiber and< 
value of vehicles purchased of eacli- 
type separately from sterling and- 
doUar areas during the year 1950 on: 
Central and State Ck)vernments ’ 
account.

Year— 1950

Country o f  origin IT. K.
N os. \’alue

Passenger Oiwa 104 R s. 9.33,389^
Truoks 2 34,6Sa-
Buses 2 37.40^
Lorries
CtiAssis 86 12,90,992: 

Yenr— 1950
C ountry o f  origin Ih  B. A*

N or. Vftlne
Poesengt't car« 60 Rs. 6,31,618
Truoka 45 7,39,212
Buses 41 12,22,542
l/orric« ■ ..
Chassis 1.067 l,8l,01,88<^
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Mr, Speaker: But his question was 

now many of these were on Central 
wvemment account and how many on 
State Governments* account.

Afahtab: I am sorry that infor­
mation IS not available with me.

Pandit M. B. Bhargaya: Before
orders are placed with the doUar areas, 
may I know whether any scrutiny is 
made as to whether those requirements 
"Seas^ iniported from the sterling

Shri Mahtab: Obviously. So far as 
the Central Government orders are 
concerned, they are placed according 
to certain rules which have been laid 
down. So far as State Governments 
are concerned. I do not think we can 
control their purchases.

^  3TPmr 5T55T ^
^  ^  t ,  ^  ^

t?
 ̂ Whether it is atact that the import of vehicles costing 

certain amount and above have been 
stopped from the dollar areas and 
whether, even after this some vehicles 
are ^ing imported from the dollar areas. j

Shri Mahtab: The answer to the first 
part of the question is yes. About the 
second part, I am not aware,

Sardar Hukam Singh: Were any
motor bulbs allowed to be imoorted 
during this period from dollar areas?

Mahteb: I am sorry I cannot say off hand.
Shri Bhagat: How did the import 

duties levied last year on motor spare 
parts affect their import particularly 
in respect of quantity and value?

Mr. Speaker: It is too wide a 
question.

Textile M ills in Rajasthan and 
A jmer

•1869. Pandit M. B. Bhargava: WiU
the Minister of Commerce and Indos-
try be pleased to state:

(a) the number of mills and facto­
ries manufacturing cloth in Rajasthan 
and in the State of Ajmer separately;

(b) what is their total productive 
<£«>acity and how many of them re- 
^ in e d  idle during the year 1950 either

for want of cotton or due to strikes etc; and
(c) what steps Government have 

taken to ensuie continuity of produc- 
Uon and obtain maximum production from these
_ The Minister af Commerce and 
tndastry (Shri Mahtob): (a) 4 mills 
and 5 power loom factories in ]^ja* 
sthan; 4 mills and 1 powerloom factory 
m Ajmer-Merwara.

(b) Total annual production capa­
city, on the basis of one shift per day, 
is 34,032,000 yards. 4 mills remained 
idle for different periods.

<c) All possible assistance is being 
extended to mills to ensure continuit> 
of production by allocating suificient 
quotas of Indian cotton consistent with 
the overall supply position in Ihe 
country. Permission is being granted 
to the textile mills to employ more 
spindles on staple fibre to meet the 
cotton shortage.

Pandit M. B. Bhargava: What is the 
present position in regard to the supply 
of cotton to the mills in Ajmer?

Shri Mahtab: The position up till 
this morning as I ascertained from 
the Rajasthan Government on the tele­
phone is this. No mill is closed now. 
The Rajasthan Newar Textile Mills 
Ltd. was closed down for shortage of 
cotton from 1st February, 1951, but it 
re-started from 19th February, 1951. 
The total Rajasthan consumption of 
cotton is 85,000 bales, out of which
48,000 bales have been allotted to 
Rajasthan itself. I could not ascertain 
the stock position of cotton with each 
mill, but I have ascertained that all the 
mills are now working.

Pandit M. B. Bhargava: This is about 
Rajasthan. What about Ajmer?

Shri Mahtab: I could not ascertain 
the up to date position, but thfe Ajmer 
Mill is working. That is my informa­
tion.

Pandit M. B. Bhargava: What is the 
zone from which these mills are 
supplied their cotton?

Shri Mahtab: For Ra-'asthf»n mills 
steps have been ta>in la l ave the 
supply from the local area, but ad hoc 
allotments have been made from 
Madhya Pradesh.

1^0 inrt: vrr TOFfiir 

fr o  ^  xniFmr

[ if WTT ftlW
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t m  n f  C ?
{Shri M. L. Vaima: WiU the hon. 

I^iuister be pleased to state whether 
the owner of the Bhilvara Mill kept 
the mill closed, due to his insistance 
€ven after the Rajasthan Government 
had intimated to him the availability 
of cotton? Has any severe action been 
taken against him?}

Shri Mahtab: Rajasthan Govern­
ment, I am told, are taking some action 
against this kind of conduct on the 
part of the mills.

Shri Jainarain Vyas: May I know 
what is the total number of days 
during which the mills in Rajasthan in 
the different areas remained closed on 
account of lock-out due to paucity of 
cotton?

Shri Mahtab: At least in one case.
although the mill declared a lock-out 
on the ground of shortage of cotton, 
the fact was otherwise. The Maharaja 
Kishangarh Mills remained closed 
from 6th February 1950 to 16th Febru­
ary 1950. The Krishna Mills Ltd. 
remained closed from 10th May 1950 
to 12th May 1950. The Vijay Cotton 
Mills, Ajmer, remained closed from 
1st January 1950 to lOlh January 1950. 
They gave different grounds. The 
Maharaja Kishangarh Mills gave the 
ground of cotton shortage. The other , 
mills gave the reason of accumulation 
of stocks.

Shri Harihar Nath Shastri: Are
Government aware that one additional 
and main cause of closure "In regard 
to certain mUJs in Rajasthan including 
the mill at Bilvvada was the policy of 
the management to effect retrenchment 
and also take recourse to victimisation?

Shri Mafatab: I do not know the 
detailed reasons, but our report is that 
some of the mills are closing down on 
account of mismanagement.

Ch. Ranbir Singh: What steps do
Government propose to take against 
certain defaulters?

Mr. Speaker: Order, order.
Immovable P roperty in East and 

W est Bengal

*1872. Shri Jnani Ram: WUl tlie
Prime Minister be pleased to state:

(a) whether the terms of Indo-
Pakistan Agreement for return of
migrants to take possession of the im­
movable property in West and East 
Bengal ha\  ̂ been extended upto the 
31st March 1951; and

(b) if so, what are the reasons lor 
the same?

The Deputy Alliiister of External 
Affairs (Dr. Keskar): <â  Yes.

(b) The extension of the date 
became necessary on account of the 
delay in the promulgation of Ordi­
nances by the Governments of West 
Bengal, Assam, Tripura and East 
Bengal, taking necessary powers for 
evicting imauthorised occupants of 
migrants’ property and restoring vacant 
possession to the returning owners.

Shri Jnani Ram: May I know the 
number of migrants who have taken 
advantage of this extension up till 
January this year?

Dr. Keskar: I want notice.
Shri Jnani Ram: May I know if 

Government propose to make a further 
extension of this time?

Dr. Keskar: No. The extension up 
to 31st March is final but there is a 
proviso and both the Central Ministers 
have agreed that if a migrant owner 
returns after 31st March 1951 but 
before 31st December 1953 he may 
apply and claim restoration of the 
ri^ts of management of his property. 
The Committee will examine his claim 
and if only it is satisfied, the property 
will be restored to him.

Shri A. C. Guha: Are Government 
satisfied that the same conditions pre­
vail in West Bengal and East Bengal 
in regard to the returnmg migrants 
getting back their immovable 
prc^rty?

Dr. Keskar: I am not able to say off­
hand with regard to the conditions 
prevailing in both the Bengals.

Shri A. C. Guha: Have the Govern­
ment made any assessment of the im­
movable prooerty left by the East 
Bengal refugees there?

Dr, Keskar: It is a very complicated 
and vast question to assess the property 
left, because people have been moving 
continuously every day and some 
people return daily. I do not think it 
is possible to assess until we get a finUl 
picture.

BTF5T aifSRITW ‘ W  ^  FTT

^  fim t  •
[Lala Achini Ram: Will the hon. 

Minister be pleased to state how much 
property there is which the returning 
migrants have not been able to get 
back?]
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Dr. Keskar: There have been a few 
cases, but it w<m*t be possible to give 
the number.

S bii Hnssain Imam: Will the Minister 
be pleased to say whether the exten­
sion of the time up to December 1953 
only applies to East and West Bengal, 
or also to Bihar?

Dr. KesAar: It applies to all the 
States to which the original ordinance 
applied. I am not sure whether Bihar 
is in that.

Tanning Machines

*1873. Shii S. C. Samanta: Will the 
Minister of Commeree and iBdustry be
pleased to state:

(a) how many tanning machines 
were imported into India in the years
1949-50 and 1950-51?

(b) how many tanning machines 
were working in India before 1949-50; 
and

(c) whether the spare parts of the 
machinery can be manufactured in 
India?

Tlie Bllikister o f Commerce and In­
dustry (Shri Mahtab): (a) Tanning 
machines valued at Rs. 4,51,873 and 
Rs. 2.54,457 were imported during the 
years 1949-50 and 1950-51 (April to 
December 1950) respectively. Figures 
of imports by numbers are, however, 
not available.

(b) Information is not readily avail­
able.

(c) Yes Sir, some of them.
Shri S. C. Samanta; Mtiy I know 

whether there is any indigenous tann­
ing machine manufacturing concern in 
India?

Shri Mahtab; There :ire two factories 
in Bengal—^Messrs Bengal Machinery 
Corporation, Ltd., and tbe Shalimar 
Machinery Company are known to be 
producing some of the machines 
lequired.

Shri Batlmaswamy; Were these 
machines imported from the dollar 
area?

Shri Mahtab; I would like to have 
notice of that question.

Shri Vel^ri^Oian: May I know whe­
ther any small-sixe machine for tann­
ing has been invented in India which 
can be used for cottage industry and 
what help Government has given for 
that?

H r. Speaker It does not aiise from 
this question.

Loans to Displace© Persons

•1875. Shri R. L. (a ) W ill
the Minister o f BehatiUitatlon be pleas> 
ed to state the total amount o f loan 
so far sanctioned and the amount .actu> 
ally paid to displaced persons till the 
end of 1960?

(b ) How much amount has been 
paid as loan for industries, business* 
agriculture and housing?

The Minister o f State for BehahiU- 
tatton (Shri A. P. Jain): (a) Loan
sanctioned up to 31st December 1950 to 
displaced persons by State Govern­
ments and Rehabilitation Finance Ad­
ministration amounted to Rs. 23 08 
crores. The amount actually disbursed 
was Rs. 17 08 crores. (This does not 
include amounts sanctioned or paid by 
State Grovemments of Assam, Bihar, 
Manipur. Orissa. Tripura and West 
Bengal from whom information is 
being collected).
b) Loans for urban 

reaettloisent (in­
cluding industry, 
basinees and
housing). . . Rs. 11 37 Crores.

L o» ) 8 far riiral 
reset tlem*?nt, . Rs. 5-71

T ota l . R s. 17 OB Crores

Shri Malairiya: May I know, Sir, the 
nature of industries for which these 
loans have been granted and the 
amount advanced industry-wise?

Shri A. P. Jain: The nature 'of the 
industries is very vast, but, generally 
speaking, they include only cottage in­
dustries. I am not in a position to give 
separate figures.

Pandit Monish war Datt Upadhyay;
By what dates are these loans to be 
repaid?

Shri A. P. Jain: The terms of repay­
ment are different in different cases; 
in some cases it is six years, in some 
cases ten and in some others the period 
of repayment is longer.

Shri Malviya: Is there any amount 
paid as loan which is not recoverable 
and if so how much is that amount?

Shri A. P. Jain: A loan is always 
recoverable.

HTsn Slftw TPR: W
VT V ^  TO ^
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I8d0 Oral Answers 2 MARCH 1951 Oral Answers 1900

^  fm  t  r̂̂ rapt

^  3rmr ^ ^  ^
H *T  ̂ (*r  ̂ ?

[Lala Achint Ram; WUl the hon. 
Minister be pleased to state whether 
the Government are aware of the fact 
that in some cases persons who have 
been granted loans have not been able 
to profit by them and one of the 
reasons being that those people who 
have been granted loans could not get 
shops due to the lack of co-ordination 
i)etween the Finance and the Rehabili­
tation Ministries?]

Mr. Speaker: He has only expressed 
an opinion.

1^0 1^0 : W

WTT ^ t *nrr anft 
TO ^  ^  3nr TOT ^ ,

[Shri M. L. Varma: Will the hon.
Minister be pleased to state the reason 
why no house has been built so far in 
the Pratap Colony  ̂ Udaipur while 
lakhs of rupees are being spent on the 
staff engaged for its construction?]

•ft q o  «fto  ; j R m  » T

inwr Tr<5l ftww f i

arrs xfejtr >s ^
^’w nrfl 11

fmt TRr arr >tf f , 
^  ^  anft ftrfSR̂  # qrirfiR

Tl|l 11 f  ^  S R

^i«i g I
[Shri A. P. Jain: The case of Pratap 

Colony is a complicated one. There 
nas been lot of mismanagement. The 
Government of India, had* therefore, 
sent one of its officers for conducting 
thorough enquiry into the case. We 
are in receipt of that report but at 
present it is being examined by the

Ministry. After making complete in­
vestigations, I am going to take suit­
able action against the persons con­
cerned.]

Colliery Labour

•lg77. Shri B. L. Blahriya; (a) Will 
the Minister of lab ou r be pleased to 
refer to the answer given to my xm- 
starred question No. 56 on the 14th 
August 1950. regarding bonus to 
colliery labour and state the percen­
tage of labour which have received 
bonus, colliery-wise?

(b) What steps do Government pro­
pose to take to see that every one of 
the colliery labourers received this 
bonus?

(c) How do Government propose to 
utili^ the amount saved by colliery 
owners out of the bonus?

The Minister o f Laboor (Shri 
Jagjivan Ram): (a) A statement is 
placed on the Table of tiie House. 
[Sec Appendix XIV, annexin-e No. 3.]

Information as available is given in 
regard to Madhya Pradesh colliery- 
wise and for the rest according to 
regions.

(b) Government has been popularis­
ing the scheme amongst the employees 
through the Inspectors. If trade unions 
also take similar measures, even better 
results wiU be possible.

(c) No saving accrues to colliery 
owners out of the bonus except when 
the bonus is not disbursed. Unpaid 
bonus is treated as unpaid wages and 
does not, therefore, accrue to Govern­
ment

Sbri R. L. Malviya: May I know the 
percentage of labour which has re­
ceived bonus.

Shri Jag^van Ram: If my hon.
friend looks to the statement, he will 
fhid that the percentage varies from 
coDiery to colliery. In Bengal it is 
65 per cent; in Orissa it is 65 per cent; 
in Bihar the average is between 40 and 
45 per cent; in C. P. in seme collieries 
it is as much as cent per cent., while 
in others it is 80 per cent., 50 per cent, 
40 per cent, 38 per cent, 39 per cent, 
etc. .

Shri R. L. Malviya: May 1 know if 
there are any collieries which have not 
paid tiie bonus to the colliery labour 
at all? ^

Shri JagHran Ram: There may be a 
few. We have started prosecution 
against some of the collieries which 
have contravened the provisions of the 
Bonus and Provident Fund Act.

Shri A. C. Gaha: Were there any 
eases in which the bonus money was 
withheld or fOTfeited from the labour* 
ers?
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Shii Jas^TMi Bant: I do not think so. 
The workers lose bonus for the quarter 
in which the attendance is not as pre­
scribed under the Act or in which they 
take part in illegal strikes.

Shri H a n h ^  Nath Sliastri: 1 could 
not follow the answer to part (c) of 
the question.

Shri Jagjivan Ram: (c) No saving 
accrues to colliery owners out of the 
bonus except when the bonus is not 
disbursed. Unpaid bonus is treated as 
iinpaid wages and does not, therefore, 
accrue to Government

Shri R. L. Malviya: What do Govern­
ment propose to do with regard to un­
paid bonus?

Shri Jagjivati Ram: Government pro­
pose to do nothing at present. It is 
for the trade union leaders, as for 
Government, to popularise the scheme 
and if cent, per cent of the workers 
take advantage of the bonus, no un­
paid bonus will accrue to the employers.

Shii Harihar Nath Shastri: Is there 
any proposal to divert the unclaimed 
bonus to labour welfare fund?

Shri Jagjiyaa Ram: As I have said, 
unpaid bonus is treated as unpaid 
wages and accrues to the employers, 
at present

Shri A. C. Cuba: How is the impaid 
bonus disposed of: does it accrue to toe 
colliery-owners?

Shri Jagjivan Ram: It accrues to the 
employers.

Shri R. L. Malviya: Is it not a fact 
that while giving these concessions to 
labour, Government allowed an in­
crease of Rs. 3-8-0 per ton in the price . 
of coal. When these concessions are 
not allowed, what steps do Government 
propose to either reduce the price of 
coal or utilise the amount otherwise?

Shri Jagjivan Ram: The Concilia­
tion Board’s award not only covered 
bonus, but also took into consideration 
increase in wages, dearness allowance 
and other facilities and the price of 
coal was fixed taking into consideration 

' all the ite»s of increase in the cost of 
production. While calculating the in­
creased cost of production on account 
of bonus a certain percentage of work­
ers was taken into consideration. Even 
at that stage it was not presumed that 
cent- per cent, of the workers would 
qualify themselves for bonus and, 
therefore, if a certain percentage of 
workers do not receive bonus, it will 
accrue to the employers.

WRITTEN ANSWERS TO QUESTIONS
Export Promotion Committee

•1874. Dr. %  M. Das; (a ) Wffl the 
Minister o f Counierce and Indosttr
be pleased to state how many of the 
recommendations made by the Export 
Promotion Committee have been im­
plemented by Government?

(b) What was the recommendation 
of the Committee regarding oil seeds?

TOe Minister o f Commerce and
Industry (Shri Mahtab): (a) and
(b). I place on the Table of the Houfie 
a statement showing the recommenda- 
Uons made by the Export Promotion 
Committee including those regarding 
oil seeds and implementation thereof 
by Government. [See Appendix XIV, 
annexure No. 4].

Disparity in Price of Y arn

•ms. Shri Alexander: Will the
Minister of Commerce and In d n s j^
be pleased to state:

(a) Whether there is a great dis­
parity in price between yam of count
20 and 26 even though their manufac­
turing cost is not verj- much different;

(b) Whether there is any obligation 
on the part of the mill-owners to manu­
facture a fixed quota of coimt 20; and

(c) What steps are taken by Govern­
ment to ensure an adequate supply 
of yam to handloom weavers?

Wie Minister o f Commerce and 
In4astry (Shri Mahtab): (a) No, Sir. 
The prices of yarn vary from counts to 
counts and are fixed on the basis of 
the formulae suggested by the Tariff 
Board which takes into account the 
cost of raw material and manufactur­
ing charges.

(b) No, Sir.
(c) The following steps have been 

taken by Government to supply ade­
quate quantity of yam to the hand­
loom weavers:

(i) Issue of further licences for ex­
port of yam of all counts have been 
banned from 4th January, 1951.

/if) Free sale concession given to the 
mills previously has been withdrawn,

(iii) 66,000 bales of American cotton 
have b ^  distributed to various spin­
ning mills at subsidised rates for pro- 
du(^on of yam to be made available 
to the handloom weavers.

(iy) Yam of cotints 80s and above 
of the value of Rs. 65 lakhs is being 
Imported during the ist half of i m  
for supply to the Handloom Industry.

san(.‘tioned under the (^tton Textile E5q»ansion Plao 
have been asked to Keep at least 25
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per cent, ol their production* reserved 
lor the Handloom Industry. Higher 
percentages are, however, reserved in 
the case of new mills in Madras and 
Orissa at the instance of the respective 
State Government.

T rade Unions (Membership)

*1879. Seth Goylsd Das: Will
Minister of Labour be pleased to 
state what is the membership of the 
Trade Union Congress and IĴ f.T.Û C.
in the States of Bombay. Bengal, U.P., 
Bihar, C. P. and Pimjab?

The Minister of Labonr (Sbri 
JagJiYan Ram): By Trade Union Con­
gress, the hon. Member is presumably 
referring to the All India Trade Union 
Congress. I lay on the Table a state­
ment showing the membership in 
October 1950, as claimed by the All 
India Trade Union Congress and the 
Indian National Trade Union Congress 
in the States of Bombay, Bengal, the 
Uttar Pradesh, Bihar, Madhya Pradesh 
and the Punjab.

STATEMENT

Name of the 
Workers’ 

Organisation
Bombay Bengal Uttar

Pradesh

I. N. T. U. C. 1,21,370 4,67,075 1,65*828
(Indioa
National
Trade
Union
Congresa)
A. I. T. U. G, 1,14,202 2,33,846 40,126
(AU India
Trade Union
Congress)

Name of the
Workers* Bihar Madhya PunjabOrganisation Prade^

I. N. T. V. C. 1.70,127 40,595 9,696
(Indian
National
'rVade
Union
Congress)
A. I. T. U. C. 53,546 18,079 6,485
(AU India
Trade Union
Congress)

th« Qovemment of lodia.

Re-organisation of Government Prin^ 
TING Presses

*1880. Shrl a  &. Bfaagal: WiU m e
Minister of ProdnctioB aad
Supply be pleased to state:

(a) Whether the Government cf 
India are contemplating reorganisa­
tion of Government Printing Presses;

(b) if so, to what purpose and on 
what lines;

(c) tbe number of Govemment PriiK
ting Presses existing at present;

(d) the places where they are install­
ed;

(e) whether any new Press is likely 
to be inst^ed; and

(f) if 80, at what place and at what 
cost?

Tlie Minister of Works, Productioii 
a&d SuMily (Sliri Gadgil): (a )^es.

(b) It is proposed to reorganise and 
expand the presses with a view to in­
crease their efficiency and rate of pro­
duction. The lines on which the pres­
ses should be reorganised have been 
examined by an Expert Committee set 
up for the purpose and their formal 
recommendations are awaited.

<c) Five.
(d) Two in Calcutta and one each 

in New Delhi, Simla and Aligarh.
ê) Yes.

(f) Nasik. The cost is (i) Recurring 
Rs. 20,00,000 (for staff, contingencies 
and stores);

(ii) Non-recurring—Rs. 1.61,50,000 
(approx.) (for building, including land, 
water, electricity and residential 
accommodation); and Rs. 20,00,000 
(approx.), (for machinery). ^

Proposal for a sepai*ate Cypher Press 
under the control of the Ministry of 
Defence is also under consideration.

j'TT ^
% a|sg*r fl!<rT 

an#«rr ?
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Cottage Industries Scheme

[♦1881. Sbri Jan^de: Will the Minis- 
of Commerce and Lidiistry be

pleased to state the names of occupa­
tions for which training will be given 
under the Cottage Industries Scheme?]

The Minister of ( ommerce and 
Industry (Shri Mabtab); The matter 
is being examined by a Sub-committee 

fof the Cottage Industries Board,

to financial years and not calendar 
years. The total value of stores pur­
chased by the purchasing organisations 
of the Ministry of Works, Production 
and Supply on behalf of departments 
of the Government of India, State Gov­
ernments, foreign governments, quasi­
public bodies, etc., was Rs. 1,28,73 
lakhs during 1949-50 and Rs. 1.11,76 
lakhs during the period April to 
December 1950. Separate figures of the 
value of stores purchased for only 
Governmental purposes are not avail­able.

Steel

n s82 . Shri Kishorimolum Tripatid:
<a) Win the Minister of Commeree 
and Industry be pleased to state 
the total quanHty of steel proposed 
to be imported for Government pur­
poses during 1951?

(b) Which are the countries whence 
the supply is expected to come?

(c) How do the rates compare wiUx 
:those of Indian products?

The Minister of Commerce and 
Industry (Shri Mafatab): (a) As im­
ported steel is pooled with indigenous 
steel and allotted to various classes 
of consumers including Government 
Departments against demands received 
dErom them, it is not possible to indi­
cate separately the quantity of steel 
that will be imported for Government 
purpo^ only. Subject to availability 
^f steel at reasonable prices, we would 
like to import anything up to 500,000 
tons.

(b) U. K., France, Belgium, Ger­
many, UJ5.A-, and Japan.

:(c) The landed prices of imported 
steel are about 60 to 100 per cent, more 

the Indian prices depending on 
thte type of steeL

‘Stores for GovERMMEifT P u k p o sb s

^1883. Shri KU________ Tfipafiil:
(a) Will the Ministcf* of W aOa, P io - 
duetifm and Supply be pleased to 
state the total value of stores purdia- 
sed for Governmental purposes during 
the year 1950?

(b) What was the value of surplus 
stores which were disposed off?

The Minister of Works, Productkm 
ftud Supply (Shri Gadgil): (a) Records 
of purchases are maintained according

(b) The book value of surplus stores 
disposed of during 1949-50 was 
Rs. 57,87 lakhs, and during the period 
April to December 1950, Rs. 54,59 lakhs.

Radio Sets

*1884. Shri M. V. Rama Rao: Will the 
Minister of Commerce and lodustiy be 
pleased to state:

(a) the total number of wireless re­
ceiving sets imported into India from 
different countries during the years 
1948. 1949 and 1950;

(b) the aggregate value of the im­
ported sets in each of these years;

(c) the rate of import duty levied 
on wireless receiving sets;

(d) the income during each of the 
said three years derived from import 
duties;

(e) the total number of wireless re­
ceiving sets manufactured in India 
4uring each of the said three years;

(f) the aggregate value thereof?

The Minister o f Commerce and 
Industry (Shri Mafatab): (a) and (b). 
A statement showing the total numbei 
of wireless receiving setî  imported 
into India from different countries 
during the years 1948-49, 1949-50 and 
the nine months of 1950 and their 
aggregated value is placed on the 
Table of the House. [See Appendix 
XIV, annexure No. 5.]

(c) The rate of import duty levied 
on wireless receiving sets is 50 per 
cent, ad valorem (Standard rate) and
44 per cent, ad valorem (Prefermitial 
rate).

(d) Import duty derived from wire­
less r e c e i^  sets in 1948-49. 1949-50
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and the eight months April to Novem­
ber 1950 was Rs. 52,10,713; Rs. 38^5,315 
and Rs. 9,56,846 respectively.

(e) The total number of wireless
receiving sets manufactured in India 
during the years 1948. 1949 and 1950 
were 3,880; 16,838 and 43,514 respect­
ively.

(f) Their aggregate values are esti­
mated at Rs. 7,76,000; Rs. 33,68,000 and 
Rs. 87,00,000 respectively.

Indo-Canadian Immigration 
A greement

♦1885. Shri Rathnaswamy: Will the
Prime Minister be pleased to state;

(a) whether it is a fact that the 
Indo-Canadian Immigration Agreement 
has been concluded; and

(bj if so, what are the terms of 
this agreement and what is the period 

which the agreementstands?
iJ * !*  D w t y  Minister ot E ztenu l 
^ a i i s  (Dr. K esiar); (a) Yes. ao 
Agreement was signed on the 25th 
January. 1951, in Ottawa between 
todia and Canada providing for the 
immigration of Indians into Canada 
with effect from the year 1951

(b) A copy of the terms of the Agree­
ment is laid on the Table of the House 
[See Appendix XIV, annexure No. 6.]

Surplus Stores

Shri BaJ Kanwar; Will the 
Minister of Works, Productioii and 
Supply be pleased to state:

(a) the book values of surplus
Indian. (U) U.K.*s and (iii) 

Disposals 
on 1st

(b) the approximate period during 
to be fully liquidated; and

<c) what steps, if any, are being 
^  ensure the early liquidation

values of t̂airplus stores awaiting dis­
posal on 1st January 1951 were:
American mxrplntm* Ra. 29 opowe. 

and U. K.
Bs, 14 « orores. 
Separate flgurM are 
not maintained in

336 P.S. W o f t t e b t t t e r

<b) It is expected that the bulk pf 
the stores will be disposed of by tne 
epd of June 1951.

(c) I would invite the hon. Member’s 
attention to the reply given by the hoii. 
Shri Harekrushna Mefatab to part (a) 
of Question No. 25 asked by Shri Sidhva 
on the 15th November 1950.

D isposals Board

•1887. Sliri Raj Kanwar; Will the 
Minister of Worio;, Prodnctlon aiul
Supply be pleased to state:

(a) the date of creation of tiie Dis­
posals Board;

(b) its present personnel;
(c) the book values of surplus stores 

of all kinds disposed off or otherwise 
dealt with by this body since its 
creation; and

(d) the amounts realised from the 
sale of surplus stores referred to in 
part (c) above since 15th August 1947?

The Minister of Woilcs, Prodoetion 
and Supply (Shri Gatlgil): (a) and (b). 
The disposals Board was constitute 
on the 13th September, 1944. Its pre­
sent personnel is as under:

Chairman.
(1) Secretary, Ministry of 

Works, Production and Supply
Members.

(2) Secretary, Ministry of 
Defence.

(3) Secretary, Ministry of 
Commerce and Industry.

(4) Secretary, Ministry of 
Food and Agriculture (as 
required).
* (5) Financial Adviser, Minis­

try of Finance (Defence).
(6) Director Greneral of Dis­

posals.
A Joint Secretary to the Govern­

ment of India in the Ministry of Works, 
IProductiim and Supply, indiarge of 
Disposals is €3>Officio Secretary to the 
Board.

(c) and (d). Book value of all sur- , 
plus stores disposed of up to 31st 
December 1950, was Rs. 437-64 crores» 
and realisation from 1st September
1947 to 31st December 1950 was 
Rs. 5418 crores. No figures are avail­
able separately for the period 15th to 
31st August, 1947. ^

Site for Reserve Bank of India, 
N ew  Delhi .

*1889. Siiri Hussain Imam: Will the 
Minister of Wori(S, pFodnction 
Supply be pleased to state:

(a) the dates on which House Nc 
Parliament Street, New Delhi
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vacated, <̂ t«TTtnn'mng started, and dis­
mantling completed;

(b) the original cost of the buildirig, 
the cost of Hismant.ling. the estimated 
cost of re-building a house of the 
same type and dimensions;

(c) the area of the ground of this 
house and the area of land lying to 
the north across the road and to the 
east adjacent to the grounds of this 
house; and

(d) the reasons for this d i^ antling 
the cause of delay in building up

the Reserve Bank oflBces on this site?
The of Works, ProductioB

and Snpply (Shri GadgU): (a) to (c). 
A statement containing the required 
Information is placed on the Table of 
thfe House. [See Appendix XIV, an- 
nexure No. 7.1

(d) In implementation of the Gov­
ernment’s decision to urbanise the 
Parliament Street, the plot of land on 
which the house in question stood, has 
been leased out to the Reserve 
of TfiHia for constructing their multi- 
storeyed building. As regards the 
delay in building up the Reserve Bank 
offices on this site, this is maiiJy due 
to tiie time required in preparing the 
designs, the drawings and the esti­
mates for the buildings and in collect­
ing the building materials.

Sports G oods

•1890. Shri S. V. Naik: (a) Will the 
Minister of Ckimmerce and Industry
be pleased to state how many units 
are working in India for producing 
sports goods and what is their out­
turn? .

(b) What are the approximate needs 
of the country in respect of sports 
Soo^?

(c) What are the export and import 
figures for the years 1949 and 1950?

Tbe Mbilster of Comiiierce and 
iiidii8ta7 (Shri (a) to (c).
The information is oeing collected and 
wiU be placed cm the Table of the 
House in due course.

Newsprint

•1*91. Shri Kamafli: Will the Frinie
Hiaister be pleased to state:

(a) whether «>e Planning COTnmij 
Bion recently exarnlned the utlUty rf 
the Nepa and Ballarpur Mills in 
Madhya Pradesh for the manufacture 
of newsprint and paper; and

(b) whether the Commission has 
Tfecommended that this Pjoi^ct to 
Madhya Pradesh be accord^ h i^  
tjriority in the everall national plan?

The Frime Minister (Shri Jawshar-
lal Nehru): (a) Yes.

(b) The projects are still under 
consideration.

Steel Plant in Madhya Pradesh

•1892. Shri Kamath: Will the Minis­
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that Gov­
ernment has selected Bhilai, near 
Raipur, in Madhya Pradesh, as the site 
for the location of the new steel plant 
to be set up to India;

(b) if not which is the site that has 
been chosen;

(c) whether the original proposal to 
erect a 5,00,000 ton plant in Madhya 
Pradesh has been modified, if so. to 
what extent;

(d) whether there has been any re­
vised estimate recently; and

(e) whether the Government of 
Madhya Pradesh has been informed of 
the modification, if any, to the origtoal 
proposal?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) Yes, Sir, 
for one of the plants.

(b) The site for another plant has 
been fixed in Orissa.

(c) and (d). Two revised proposals 
have been received by Government 
and they are:

(i) the erection of a plant with a 
capacity of 600,000 tons of finished 
steel and 93,000 tons of pig iron for 
sale, at an estimated cost of Rs, 80 
crores tocluding worktog capital and 
township.

(ii) the erection of a plant with a 
capacity of 400,000 tons of finished 
steel at an estimated cost of Rs. 51 
crores excludtog working capital and 
township.

But Messrs. Koppers Co. while sub­
mitting the above modified proposal 
have suggested that the location of 
the plant as proposed to the modified 
form should be to the vicinity of 
Hirakud.

(e) No» Sir. The revised proposals 
are still under consideraticm.

P a pe r

•1893. Shri SlTavrakasain: WiU tte 
Minister of Commerce and Induattry
be pleased to state:

<«) the target fixed for paper pro- 
dactlon to India; and
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(b) whetto facilities aj?e provided 

to the paper industry for the easy
availability of its raw materials?

The Minister of Commerce and 
ladostry (Shri Mahtab): (a) The
target fixed for 1950 was 1,10,000 tons. 
No target has yet been fixed for the 
year 1951.

(b) Yes, Sir.
M inim um  W ages

*1894. Shri S. N. Das: Will the Minis­
ter of Labour be pleased to state
which of the States have fixed mini­
mum wage in different industries 
according to Minimimi Wages Act?

The Minister o f Labour (Shri 
Jagjivan Ram): A statement showing 
the information available is laid on 
the Table of the House. [See Ap­
pendix XIV, annexure No. 8,]
Cottage and Small Scales Industries

*1895. Shri S. N. Das: Will the Minis­
ter of Commeree and Industry be
pleased to state:

(a) the names of States where State 
initiative has been taken and assist̂  
ance given to promote cottage and 
small scale industries; and

(b) which of the states have set up 
statutory corporations to give financisd 
aid to the cottage and small scale in­
dustries?

The Minister o f Commerce and 
IndustiT (Shri Mahtab): (a) and (b). 
The information is being coUected 

and will be laid on the Table of the 
House in due course.
Press attached to Commerce MmisTRy

*1896. Shri Jagannath Das: Will the 
Mmister of Commerce and Indnstvy
be pleased to state:

<a) the Income and expenditure 
during the years 1948, 1949 and 1950 
on account of the Press attached to 
the Commerce Ministry; and

(b) the number of publications 
issued by the Press during the years
1948, 1949 and 1950?

TOe Minister o f Commerce and 
Industry (Shri Mahtab): (a) and (b). 
Two statements are laid on the Table 
of the House. [See Appendix XIV, 
annexure No. 9,]

Thade A greements

Jagannath Das: Will the 
Minister of Commerce and Induisto be 
pleased to state:

(a) the number of trade agreements 
made with foreign countries during the 
1 ^  twelve months ending January 1951; and

(b ) the names of those countries?

The Minister o f Commerce and 
<Shri Mahtab); (a) Thirteen includmg two with Sweden.

(b) Austria, Czechoslovakia, Finland, 
G ^ a n y , Hungary, Indonesia, 

Japan, Norway, Pakistan, Poland 
Sweden, and Switzerland.

Employment News

^  the Minis­ter of Labour be pleased to state:
(a) the cost incurred during the

magazme Employment News** published by the Ministry;

(b) the number of copies printed 
on an average per month;

(d) who is editing tiie magazine?
The Minister of Labonr (Shri 

^  of print>. ^  the ‘anployment News’ was as'

Year

1948
1949
1950

(b) 12,640.

Cost
Rs.
30,800
19,680
16,600

(c) The bulletin is issued to impor­
tant employers, businessmen, educa­
tional ^titutions. Members of Parlia­
ment, State Legislatures, Editors of 
newspapers, etc., all over India.

(d) T^e “anployment News” is edit­
ed by the Directorate-(jeneral of Re­
settlement and Employment.

Pktbolbihc

7 ^ ® ^  Produclteii ama 
Sapply be pleased to state the total 
quanti^  r f  p e ^ le u m  consumed In 
India during the las  ̂ two years?

(b) What is the total quantity of 
power alcohol required for the Duroose 
of mixing it with petroleum?

(c) Is tiie required quantity of 
power alcohol produced in the country 
to meet the above requirement?

The Afinister o f Works, Production 
^  Supply (Shri G adS l):
total quraUty of motor spirit, which 
the hon. Member evidently has in mind 
consumed in India during 1949 and
1950 was 168,121,000 gallons and 
185,631,857 gaUtms respecUvely;
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(b) One-fifth our total requirements 
of petrol, taking an admixture of 20 
per cent

<c) No.
Return of Muslim  Migrants

119. Dr. Ram Sabha? Sinffh: WiU
the Prime Minister be pleased to
state the number of Muslims who

migrated from UP. to West Pakistait 
between the 1st February, 1950 and 
31st May, 1950, who have returned 
India under the special arrangements 
made for them?

The Prime Blinirter (Shri Jawahar- 
lal Nehru): About 19,500 such migrants
have returned to the Uttar Pradesh so
far.
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PARLIAMENT OF INDIA
Friday, 2nd March. 1951.

The House met at a Quarter to Eleven
f the Clock.

[ M b . S p e a k e r  in  the Chair}

QUESTIONS AND ANSWERS
(See Part I)

11-45 A.M.
MOTIONS FOR ADJOm^TMENT

E s c a p e  o f w i t n e s s  in  L a ik  A l i  C a s e

Mr. Speaker: 1 have received notices
« l  two adjournment motions. One is 
from the hon. Member Mr. Alva in
reptrd to the—

“repeated failure of the Hydera­
bad Police to keep in custody im­
portant people connected with the
Laik Ali case, especially the latest

. report of the escape of Col. Hassan, 
an miporuint Prosecution witness
who is alleged to have escaped to
Pakistan under the assumed name
of *Pinto', the name of the Presi­
dent of the Special Tribunal there” .
I need not go into the merits of

this. Obviously it is inadmissible and
this point is amply covered by the
yery long ruling I gave when the
question of Mir Laik Ali*s escape
came up before the House. It is
therefore out of order.

S h r l  J o a c h i m  Alva (B ^ jn ib a y ;) — ^
Mr. Speaker:'^ I d̂p ^not prorfose^ ttf' 

have Sny arfeuWients over, thial. \the^
hon. Member may better* read ^ e  -rul­
ing. .V ' ,

. S h r l  J o ^ h i m   ̂A jlv a : 
through the ^ul^^g.

I h a v e  gone

; Mr. Speaker: He rr\ay see nie and
convince me. I may say in addition
tfeat there is a ;short notice .question 

346 P5ip.,. ■>.
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on this very si>eciflc matter tabled t o
the hon. Member Mr. Kamath. T h a i  
will come before the House in dU0 
course.

A l l  I n d ia  P e a c e  C o n f e r e n c e

Mr. Speaker: The other motion ii
by Uie hon. Member Prof. Shibban L il
Saksena:

‘̂that the House do adjourn to  
discuss a definite matter of urgent
public importance, viz. the refusal
of the Government of India to
aUow the holding of the All-India
Peace Conference in Delhi next
month” .
Thoi^fh I am clear that this is not

admissible, I should like to know t h e  
facts about this matter from the
emment.

f T h e  M i n i s t e r  o f  H o m e  A f f a i r s  (S iu ri 
B a j a g o p a i a c h a r i ) :  It is a lact that i n  

/  Deliu under the order of the Chiaf
Commissioner there is a ban on publk
meetings, which originally prevaiiod
for three years, which had been sut^ 
pended during last November, but
whicn has been renewed again in
view of apprehensions in the minds o f  
the authorities as to communal speech­
es and disturbances, specially during
Holi. This general order as to banning
public meetings and processions i s . 
however, subject to the reservation
that permission may be asked for and
got for any particular meeting; Tha* * 
was brought to nur notice > y - persooif ' 
interested in 'the P ^ c »  <;>3ng]^s, 
w e  have decided two points W e M w ^ '
no ’ objection /to Peaces C o n ^ s s  m e e t - . . 
i h g s  las rsuch and they may b e  h e l f j y *  
rtsiswheVev but nol> round fibout Delnj 
dftaang the timq of this bah on public , 
meetings in Delhi, because-we tfanrjbt
make ,discrimirxatior*s easily. W e  have
ul^b, made up oitr :' iftinds 4n 'another
inntter that tc invite international^
xiieetings at this stage in India is not
in the public interest and w e  therefore
desired that any Peace Congresses
which are organized might be restrict"
ed to interested in the mr^ve-
raent in India and .inyit^tions  ̂should
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[Shri Rajagopalachari]
not go abroad. In order that there
may be no embarrassment caused to
^ e  organisers of such meetings I made
it clear to Dr. Kitchlew who showed
interest in the matter not to get com­
mitted by issuing invitations to out­
siders.

This is how the position stands. It
was necessary to make this clear
because it would naturally be awk­
ward for leading people who are in­
terested in the movement to issue in­
vitations and then to face difficulty. 
Therefore this has been told now. 
There is no particular ban on the Peace
Congress as such. The position is as 
I have explained. These are the facts. 
As regards the policy itself, if it is 
desired I shall refer to it.

Mr. Speaker: I merely wanted to
know whether the position about the
Inadmissibility may be confirmed.

Prof. S. L. Saksena (Uttar Pradesh)rose—
Mr. Speaker: I do not propose to

have any arguments because I am not
going into the merits. The hon. Mem­
ber will see that he will have ample
occasion during the debate on the
Budget to criticize the policy o f Gov­
ernment if he wants to do so. And
there is no such urgency about the
matter, because, on his own showing
the meeting is going to be held
next month. He has ample opportuni­
ties to discuss the matter and
we need not adjourn the House
iar that purpose— even assum­
ing that the motion is otherwise ad- 
il& ib le , which I think it is not.

RAILWAY BUDGET—LIST OF DE­
MANDS

S e c o n d  S t a g e

ifr. SpeakeR The House wlU tiow 
with the discuMion on the 
for Grants in vesp^ of RafiLr 

iHiys. But before it does so» I wlah
lb say something about the t!me-1Mi 
for sperolies. The usual practice has 
b ^ t o fix a limit of fifteen minutes for 

spes&ers including movers of cut 
motions and twenty minutes for ttie 
hon. Minister replying. I trust this iwdll 
suit hon. MembCTS.

C ap! A. P. Singh (Vindhya Pradesh) :
I propose that it should be reduced to
five minutes. Otherwise all speakers
do not get an opportunity.

Mr. Speaker: The merit lies In ad­
vancing soured arguments ana not in
adding to the number of speakers and
I  do not think that five minutes Is an 

to covw any arguments.

I had made a suggestion last time
that there might be some kind of
agreement as regards the time to be
allotted for the Congress Party and to
the others. I have received that.

The Minister of State for Parliament­
ary Affairs (Shri Satya Navayan
Sinha): Out of three days, two and a 
half days are allotted for the Congress
Party, and on the last day the time
after lunch and before the guillotine
is applied, that is two and a Half hours, 
is for the unattached Members.

Mr. Speaker: That means out of
three days that are alloted for voting
on Demands for Grants, two and a 
half days are allotted to the Congress
Party and half a day, that is two
and a half hours, to the unattached
Members.

Sardar Hukam Singh (Punjab): Is
this the result of some agreement?

Shri Satya Narayan Sinha: Out of
a total of eleven hours we are setting
apart two and a half hours for un­
attached Members.

Shri Barrow (Madras): May I know
whether there is any agreement in re­
gard to unattached Members?

Mr. Speaker. Let us be more clear
and specific. As the hon. Minister of
State for Parliamentary Affairs ex­
plained, the total discussion will ex­
tend to about eleven hours. And look­
ing to the strength of the Congress
Party we shall see as to what time
should be allotted to the Congress-
Party and to others. They are aUot- 
ting two and a half hours to unattach­
ed Members. It comes nearly to one- 
fourth of the total time.

Shri Satya Nanyaa SiahM: Thoui^
the number of unattached Members is 
flpaall.

Mr. Speaker. There Is m o jto e r^  
vafitage for the unattached Vimbm 
that they can speak on the 
as they l ik e — prô vided.of course thAir 
names are c a l le d  and they get a chance. 
Tiasy can speâ r also on ctrt motions. 
So then we will go J  
ready arrangement, and I think it is 
not very unfair.

Hon. Members: It is quite fair.

Mr. Speaker. Then I shall put the
Demand to the House.

Pandit Kunzni (Uttar Prade.sh): I 
should like to know how this distnbu-
Uon will work. The Demands will
come before the House one by one.
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Mr. Speaker: 1 shall make the point 
clear. The Demands which are pro­
posed to be taken up are: ^

Demand No, 1—Railway Board.
Demand No. 4—Ordinary Work­

ing Expenses—^Administration.
Demand No. 9A—Ordinary Work­

ing Expenses—Labour Welfare.
Demand No. 15— Construction of 

New Lines— Capital and Deprecia­
tion Fund.

Demand No. 16—Open Line
Works—Additions.

Demand No. 18—Open Line
Works—Development Fund.
Pandit Kanzm: What I want to

know is this. I do not know what 
time will be allotted to the discussion 
of any particular demand. Now it is 
quite possible and indeed it is a fact 
that the most important cut motions 
have been given notice of in connec­
tion with Demand No. 1. If a limited 
time, that is to say an hour and a 
half or two hours or hours, is 
allotted for the discussions of Demand 
No. 1, those Members of the Congress 
Party who have given notice of cut 
motions in accordance with this 
Demand would scarcely be in a posi­
tion to move their motions. The 
distribution of the time therefore, 
though it may seem theoretically fair, 
may not work equitable in practice 
and I should request you, Sir, to con­
sider this matter carefully and decide 
how we should proceed.

Bfr. Speaker: I am not quite able to 
follow the reasoning of the hon. 
Member. I have been given these 
demands without mentioning the 
particular time to be allotted to eacb 
dCToand-

Shrl Satya Narayan -Slnba: We will 
adjust among ourselves within the 
time allotted.

Mr. Speaker: The point of the hon. 
Meodber is that there are ilx demand 
and the Congress Party is going io 
get about 8i hours. Is it their iidea 
that each demand should take about 
two hours or IJ hours?

Sliri Satya Narayiui Slnba: We ahall 
try to adjust within the allotted time.

Mr. SpeiJcer: His point of grievance 
Is that supposing for the Railway 
Board Demand a period of two hours 
is allotted by the Congress Party and 
then there is a stoppage, the result 
wiU be that Members who want to 
speak on an important demand, as 
Demand No. 1, will not get adequate
firno

S u i Satya Narayan Sbiha: I think 
the Chair can adjust this...

Blr. Speaker: Looking to the general 
desire of speaking on the proposition 
immediately before the House, I think 
it would be difficult to adjust. It may 
be that even the first Demand may 
take three days.

Shri Satya Narayan Sinha: May I
suggest that Demand No. 1 be discus­
sed today and the hours allotted to 
the Congress Party may be adjusted 
with the other demands.

Mr. Speaker: That means limitation 
of time. Then Demand No. 1, which 
is considered to be important, might 
be taken up for the whole of today. 
Will that satisfy Pandit Kunzru?

Pandit Kunzm: Mx P<?int is this: If 
the Congress Party wants to take as 
much time as they like. I do not mind 
it. What I am most anxious is that 
the most important points o f the
Budget should be discussed and when 
these points are raised Congressmen 
can sit as long as they like in support 
of it or in opposition to it. But it is 
for the Chair to decide, I think, which 
motions should be taken up first Are 
the cut motions to be taken in con­
sideration of their importance or only 
in consideration of their position on 
the agenda?

Mr. Speaker: Well, I propose to go 
by general agreement on these ques­
tions because, I am not going in the 
order in which d ^ a n d s  are placed 
in the Order Paper and I should not 
take upon myself to prefer a particular 
demand or prefer a particular cut 
motion for being given precedence. 
That was why I tried to find out the 
position, but I think if we reserve one 
day, it will be quite all right. I will 
now put the demand.

Pandit Kvnxm: How wiU this allot­
ment of one fourth of the time to the 
n<Mi-Congressmen be of any use to 
them in that case? It seems to be a 
great confce^oii, but in^prafflioe «  
means nothing at wSL

Mr. Speaker: I think the hon. Men- 
b »  may perhaps revise his o^aioo 
when he sees actually this arrange- 
moit workii^.

Demand No. 1—RaUway Boaid.
Mr. Speaker: Motion is;

“ That a sum not exceeding 
Rs. 30,90,000, be granted to the 
President to defray the clrarges 
which will come in course of pay­
ment during the year ending the 
31st day of March. 1952, in respect
of ‘Railway Board’ .”
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fl[M r . Speaker]
There are a number of cut motions 

to  Demand No. 1, and I should like 
to know which of these cut motions 
are proposed to be moved. I find 
^ e r e  are in all 74 cut motions. Which 
Members would like to have their 
motions taken up? I am talking first 
-of un-attached Members.

Sardar Hiikain Singh: I shall move 
Kos. 20, 21 and 22 in the supplementary 
list No. 1.

Shri Naziruddin Ahmad (West 
Bengal): I shall move Nos. 13 and 37 
in the consolidated list

s .  L .  S a k s e a a  ( U t t u  
I shall move from  Nos. 21 to 35 in 
the consolidated list.

Shri Kamath (Madhya Pradesh) : I 
rtiaU move Nos. 7 and 8 in the supple- 
m ra ta ^  list No. 1.
12 Noon

Pandit Kiuttm: I shall move Nos. 69, 
70 and 71 of consolidated list.

Prof. K. K, Bhattacha^a (Uttar 
Pradesh): I shall move No. 23 m the 
supplementary list No. 1.

Shri Sidhva (Madhya Pradesh): He 
is a Congressman.

Mr. Speaker: I know there are 
others also who can give mtimation 
o t  moving their cut motions,
Is a matter between each Mranber 
individually and the Congress Party- 
So far as the Chair is concerned, l 
said whoever wanted .might intimate 
to me. Then I am takmg the m o ^ M  
before the House one by one. T W  
all relate to the same demand and 
may be taken simultaneously, so that 
there will be a general debate.

Inemciency in Administration 
Sardar Hnkam Singh: I beg to move:

“ That the demand under the 
head ‘Railway Board* be reduced 
by Re. 1.”

R e o r g a n i s a t i o n  of priont^s in a l l o t t i n g  

wagons to E.P. R a i l w a y

Sardar Hakam Singh: I beg to move:
“ •niat the demand under t ^  

head ‘Railway Board be reduced . 
by Re. 1 ”

C9rruvtion in Railway Administration 
Sardar Hnkam iSins:h: I beg to move:

«That the dcrnand nnder ^ e  
head ‘Railway Board* be reduced 
by  Re. i r

Regrouping of Railways
S h r i  N a z i r u d d i n  A h m a d : I beg t«

move;
"That the demand under the 

head ‘Railway Board’ be reduced 
by Rs. 100.”

Retrenchiji^ent of staff H i  Jodhjiw  
Railway

S h r i  N a d n i d d i n  A h m a d : I beg tm 
move:

' ‘That the demand under the 
head ‘Railway Board’ be reduced 
by Rs. 100.”

Corruption on Railways 
Prof. S. L. Saksena: I beg to move: 

“ That the demand under the 
head ‘Railway Board* be red u c^  
by  Rs. 100.**

Facilities to passengers and lighting 
arrangements on stations

P r o f .  S. L .  Saksena: I beg to move;
"That the demand under the 

head ‘Railway Board* be reduced 
by Rs. 100.**

Recognition of Trade Unions
Prof. S. L. Saksena: I beg to move:

*"That the demand under the 
head Railway Board* be reduced 
by Rs. 100.**

Abolition of Railiooy Board
P r o f .  S. L .  Saksena: I  beg t o  m o v e :

"That the demand imder the 
head ‘Railway Board* be reduced 
by Rs. 100.**

Recruitment, promotion and 
retrenchment

P r o f .  S. L .  Saksena: I beg to move:
“That the demand under the 

head ‘Railway Board’ be reduced 
by Rs. 100.’*

Delay in disposing of appeals o f t ta f  

P r o f .  S. h. Saksena: I beg to move:
“ That the demand under the 

head ‘Railway Board* be reduced 
by Rs. 100.”

Accidents due to Canadian engines and 
excessive hours of duty of staff

Prof. S. L. Saksena: I beg to move: 
“ That the demand under the 

head ‘Railway Board* be reduced 
by Rs. 100.**
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Enhancement of fares, economy and 
eradication of corruption

P r o f .  S. L. Saksena: I beg to move:
"‘That the demand under the 

head 'Railway Board’ be reduced 
b y  Rs. 100 ”

Running of trains to time

P r o f .  S. L. Saksena: I beg to move:
"That the demand under the 

head ‘Railway Board’ be reduced 
by Rs. 100 ”

Regrouping of Railways

P r o f .  S. L. Saksena: I beg to move:
“That the demand under the 

head ‘Railway Board’ be reduced 
by Rs. 100.”

Effect of Regrouping on seniority of 
staff on O.T. Railway

P r o f .  S. L. Saksena: I beg to move:
“That the demand under the 

bead 'Railway Board’ be reduced 
by Rs. 100.”

Powers, functions and rules of "rro- 
cedure of Railway Finance Com­
mittee. Central Advisory Council for 
Railways and Advisory Committees 
on the various Railway administra­
tions.

P r o f .  S. L. Saksena: I beg to move:
**That the demand under the 

bead ‘Railway Board’ be reduced 
by Rs. 100.”

Inefficiency and Expenditure in 
Railway Administration

P r o f .  S. L. Saksena: I beg to move:
"That the demand under the 

head 'Railway Board* be reduced 
hr  Rs. 100.”

Catering and vending policy

Prat. S. L. Saksena: I beg to move:

'That the demand under the 
head ‘Railway Board’ be reduced 
b y  Rs. 100.”

Conditions of travel 
P r o f .  S. L. Saksena: 1 beg to move:

“That the demand under the 
bead ‘Railway Board’ be reduced
hr bb , 100.”

Increase in passenger fares 
.S h r i  K a m a t h :  I beg to move:

“ That the demand under the 
head ‘Railway Board* be reduced 
by Rs. 100.”

Decision on recommendations of RaH^
way Joint Advisory Committee

S h r i  K a m a t h :  I beg to move:
“That the demand under the 

head ‘Railway Board’ be reduced 
by Rs. 100.*’

Enhancement of fares 
P a n d i t  K i i n z m :  I beg to move:

“ That the demand under the 
head ‘Railway Board’ be reduced 
by Rs. 100.”

Future of Railway Board 
P a n d i t  K a n z n i :  I beg to move:

“ That the demand imder the 
head ‘Railway Board’ be reduced 
by Rs. 100.”

Regrouping of Railways 
P a n d i t  K u n s r a :  I beg to move:

“ That the demand under the 
head ‘Railway Board’ be reduced 
by Rs. 100,”

General Policy for running Railways
P r o f .  K .  K .  B h A t t a c h a i y a : I  b e g  t o

move:
“ That the demand imder the 

head ‘Railway Board’ be reduced 
b y  Re. 1.”
M r .  S p e a k e r : AU these will b e  dis­

cussed together.

S h r i  S i d h v a : 1 will take up the 
general administrative set-up of the 
Railway Board, and the question 
whether the Railway Board as at pre­
sent constituted should continue in the 
new set-up. This subject has been 
discussed on many occasions on the 
floor ol this House and a majority o i 
the Members are of the view that i t  
the Railway Board is not to be abolish­
ed, at least there should be a drastic 
change in the constitution and com­
position of the Railway Board. My 
hon. friend, the hon. Minister, speak­
ing on this matter last year, said,—  
I shall mention the words that he 
used— “ at the present moment** the 
Railway Board should be continued 
for the reasons that he gave in his 
speech. Today, I must really congratu­
late him. Though he has not abolished 
the Railway Board, at least...
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P a n d i t  K u n z r a :  Which motion is 
my hon. friend Mr. Sidhva moving?

Shri Sidhva: I am speaking generally 
on the Demand.

Pandit Kunzru: As my hon. friend 
has not moved any motion, on what 
is be speaking?

Shri Sidhva: I am speaking generally 
on the Railway Board. It is not neces­
sary that I should move any cut 
!notion. There are so many cut 
motions. If hon. Members are anxious 
to take a vote on the cut motions, 
there is opportunity for them. I do 
not want to move any cut motion. 
But, I want to draw the attention of 
Government to the general adminis­
trative set-up. It is quite in order.

Shri Hnssain Imam (Bihar): On a 
point of order. Sir. In discussing a 
Demand for Grant, one has to parti­
cularise the item on which he is speak­
ing. Otherwise, the Minister would 
not be in a position to reply. When 
there are a number of cut motions 
under discussion, he should mention 
to which motion he is referring.

M r .  S p e a k e r : The point arises like 
this. We have permitted a large num­
ber of cut motions to be taken up 
simultaneously. He is entitled to speak 
about all the points which are covered 
fcy tbe cut motions.

S h r i  H n s s a i n  I m a m : What is not 
covered by the cut motions, he cannot 

^ e a k  ftbout.

M r .  S p e a k e r . If that is so, the matter 
will sitand differently.

S l i r i  S i d h r a :  I may add to what you 
have so kindly said, Sir, that last 
ttoe , you stated that the Railway
Board is a very exhaustive subject 
and Members can discuss questions 
exhaustively under that head.

As I was saying, it is a thing for 
which we have to be grateful to the 
hon. Minister because, though, he has 
not been able to make any change hi 
the constitution of the Railway Board, 
he has made a start to make a change 
in that he has announced that he is 
not going to All up the^post of the Chief 
Commissioner for R^lways which is 
going to fall vacant. As far as I am 
concerned, and I know that a majority 
o f the Members of this House are also 
o f  the same view, I can say that we 
heartily welcome this step. Also, he 
said yesterday in the course of his 
reply that histead o f five members, 
there shall be three members.

The Minister o f Stat<», Transport 
and Railways (Shri Gopalaswami): 
Four.

Shri Sidhva: That is exactly what I 
wanted to know. Then, only one 
member will go out of office and the 
Board will consist of four members 
plus the Secretary of the Ministry of 
Transport, ex-officio. Though the 
change is not one of absolute satisfac­
tion, the point is, a start has been 
made. The intention of the hon. Minis­
ter is quite clear. He has been stating 
all along that he is not prepared to 
abolish the Railway Board, and yester­
day also, in answer to my question he 
said that at the present moment he 
feels that the Railway Board should 
continue. I have faith in him and I 
do feel that in the years to come, or 
probably in the next year, bit by bit, 
he will see that the Railway Board is 
abolished. I am perfectly convinced of 
tiiat because he has started regrouping 
and also abolished the Chief Commis­
sioner’s post.

There was some kind of opposition 
on the part of some hon. Members to 
the aboUUon of the Chief Com­
missioner’s post, and I was ratho* 
sorry to hear those remarks. We talk 
of retrenchment on so many occasions 
on the floor of this House. When a  
Minister takes a bold step in that 
direction, then, some hon. Members 
argue about the utility of that officer 
and the experience that is lost by the 
abolition of that post, and they ask: 
“Ministers come and Ministers go; 
officers are permanent; why do yon 
retrench that officer?” . I can only 
say that I was sorry to hear such argu­
ments. We clamour here for retrench­
ment; b u t  when an bon. Minister 
comes forward with a small retrench­
ment,— I should say I at least am not 
content with a small retrenchment— 
instead of welcoming that, some hon. 
Members dishearten the hon. Minister. 
I must tell the hon. Minister that the 
majority o f Members of this House 
are o f the opinion that the step he has 
taken is in the r ij^ t direction.

Last year, the Members who parti­
cipated in the debate on this question 
stated that the Railway Board should 
be abolished or that a drastic change 
should be made. There are a number 
of Directors, Deputy Directors, Assis­
tant Directors on this Board. I shall 
not go hito the details. But, I do feel 
that the hon. Minister should bear in 
mind, when he further considers this 
question, whether some o f the posts 
o f the Deputy Directors may not he 
abolished.
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[M r . D e p u t y -S p e a k e r  i n  the C h a i r . ]

The Chief Commissioner was draw­
ing the highest salary of Rs. 5,000. I 
do not know whether any other officer 
draws such a high salary. This post 
has been abolished. I hope that the 
Financial Commissioner, who I under­
stand will take his place, will not be 
put in that category of salary.

Shri Gopalaswsuni: 1 do not think 
I have ever said that the Financial 
Commissioner was going to take' his 
place.

Shri Sidhva: Then, I hope the posi­
tion of the Financial Commissioner 
will be the same and that his salary 
will be the same. As far as the Rail­
way Board is concerned, we all wel­
come the step which has been taken.

As regards regrouping, there has 
been some criticism during the course 
of the debate that regrouping is a 
step in the wrong direction, that fl- 
neincially it will not bring any benefit 
to the State and from the point of 
view of efficiency also, it would prove 
a failure. Speaking for myself, 1 was 
longing for the day when the hon. 
Minister would take a step in this 
direction, because those who have 
taken some pains to study Railway 
matters have been clamouring for re­
grouping and saying that the manage­
ment of Railways, if it is controlled 
by certain regions, will be very effici-

I am very glad that despite the 
opposition, not in this House, but out- 
gide the House, by strong bodies like 
the Federation of Indian Chambers of 
Commerce, the hon. Minister has taken 
this bold step. That is a great achieve­
ment, for sometimes we are carried 

b y  the o p ^ o n s  of very liigh and 
substantial bodies and individuals. But 
in this case the hon. Minister has gone 
ahead and taken a decision bn the 
actual merits of the question.

Figures are not given in this book— 
Memorandum on the Formation of the 
Southern Zone. So I am not in a posi­
tion to state what will be the financial 
benefit to the State as a result of this 
regrouping. But on page 18 of this 
pamphlet we find:

“The abolition of the present 
independent headquarters at Tri- 
chinopoly and Mysore, and the 
transfer of essential administrative 
work to Madras will lead to a sub­
stantial reduction in the number 
o f  senior and junior Administra­
tive posts irom  41 at present to .30.*’

What do you say to that? That is 
what I ask those hon. friends who say 
that this regrouping is not going to 
bring about any financial benefit to the 
State. Here you see eleven posts going 
without touching efficiency on which 
we all lay great stress. Therefore, 
despite this, are we to say that this step 
is not worth taking? Should we not 
proceed further along this same 
and see that within a short time all 
the railway systems are regrouped? 
A  start has been made with one zone.
I would not ask the hon. Member to 
go ahead with the regrouping of all 
our railway systems at once; but I 
would have liked him to take up and 
start with at least two. Again on 
page 19 the following remarks appear:

“The aggregate economies which 
may be expected to accrue from 
regrouping of the Southern Rail­
ways will thus k>e considerable. 
But it should be recognized that 
all these economies will not ma­
terialize immediately.*’

That is perfectly correct. The step 
in the right direction has been taken, 
and this year we may get about five 
per cent benefit, but next year it may 
be 15 per cent, and following the nesft 
20 per cent, and so on. This, let me 
repeat is a bold and right step that 
the hon. Minister has taken and from 
what little I know of the administra* 
tion of our railways, I can tell the 
House that this will result in economy 
and greater efficiency both in regard to 
goods traffic and in regard to i>a5- 
senger traffic. At present we have 
various divisions as formerly we had 
district headquarters, though they 
still exist in some p^ces in a modi­
fied form. They have been rightly 
criticised and I am convinced that 
this policy of regrouping will certain­
ly be of benefit to the country at large, 
that it will lead to greater efficiency 
in administration and to expeditious 
disposals. Of course, time will show 
the results gradually; but personally 
I am quite confident that if the officers 
cooperate with the hon. Ministers this 
policy will be successful.

I was pained to hear the other day, 
Mr. Anthony saying that general 
manager after general manager saw 
him, that members of the Railway 
Board saw him and told him that this 
business of regrouping of the railways 
will not be successful, that it will all 
be a chaos. I should be very sorry 
if what Mr. Anthony said is correct. 
My hon. friend Shri Gopalaswami be­
lieves in discipline and efficiency, pro» 
bably even more than any o t h «  
hon. Minister in this House, and I 
appreciate that. Recently I had sill
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Occasion to appreciate it when I 
brought to his notice a‘ certain matter 
connected with a lady. The hon. 
Minister said to me, “ For the sake of 
discipiline, ask the lady to occupy the 
house first. We can then consider the 
Question.”  I appreciated that and I 
Acted accordingly. Believing so much 
iA discipline, I would like to know, 
what steps he is going to take in 
Connection with these general mana­
gers and others. Can any official of 
tte  Railways go and meet hon. Mem­
bers against a decision which has been 
arrived at by the Government or the 
Railway Ministry? I am prepared to 
make this allowance that they can 
meet hon. Members to acquaint them 
with the pros and cons of a question.
But once a decision has been taken, 
will it be in the interest of discipline 
or efficiency for the officers to go and 
meet hon. Members and speak against 
that decision? That is what I want 
to know and I want to know what 
policy will be adopted towards them 
m the interest of discipline. We have 
to maintain discipline at the top, those 
ftt the bottom always obey orders. 
What steps will be taken against these 
big officiails who, we are told, went and 
saw the hon. Member. My hon. friend 
Mr. Anthony asked the hon. Minister 
what experience he had. He said: If
you are going to go against the decision 
of officers who have experience of the 
iubject, then the implementati^i of 
the scheme is going to fail.”  If that is 
to, then it is a dangerous thing to 
k e ^  such officers in the work, parti­
cularly in the work connected with re- 
■rouping. Of course, I am relying on 
what Mr. Anthony said. What will be 
the effect if they are put on this job?
As I said, I am taking Mr. Anthony s 
statement and proceeding on it. I do 
not know whether what he said is 
correct or not. Anyway the concluding 
remarks of the hon. Mimster did not 
mention anything on this point. If no 
action is taken, then I am afraid I 
will lose confidence in my hon. 
friend.......

Shri Gopalaswami: May I intervene 
JUflt for a moment? I can 
Appreciate the spirit in which 
the hon. Member Shri Sidhva was 
making these remarks. I should con­
sider it very unfortunate, however, if 
what he says leaves the impression on 
the House that railway officers are 
not acting according to discipline and 
are carrying on propaganda against a 
decision which Government have taken.
Ko doubt, my hon. friend Mr. Anthony 
inade certain very exaggerated state- 
inents, and in the course of his speech 
1 intervened to say that that statement 
would be perfectly wrong if it was
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intended to indicate that officers at 
high levels, a large number of them,, 
were against this kind o f thing. And 
when he asked me to tell him whether 
every General Manager had approved 
of this scheme, I think he really made 
weaker what he had stated previously. 
And so long as he does not mention 
any officer Jby. name, I am content to 
believe that my officers will carry out 
my orders.

Shri Sidhva: I wish the hon. Minis­
ter good luck. He might have inter­
vened, but there was no mention o f  
this in his concludincr remarks. He did 
not make any specific mention of this 
question in his closing speech. I feel 
however, that he should make an 
enquiry into this matter. Of course, 
no names were mentioned. But all the 
same an enquiry should be conducted 
and if the hon. Minister is satisfied 
that no officer has done what he is 
said to have done, then I will accept 
the hon. Minister’s word against the 
word of Mr. Anthony. But I must be 
told that his officers are not doing any 
propaganda of the nature we have 
heard, especially in view of the fact 
that an hon. Member has deliberately 
made that charge. I will be content if  
I am assured that his officers will not 
do any orooaganda against a decision 
of the Railway Board. The adverse 
propaganda is done on account of this 
scheme touching the pockets of some 
of the CJeneral Managers or other 
officers?

I am a member of the Estimates 
Committee and as you know. Sir. that 
Committee derided that the Enforce­
ment Police Department should b e  
abolished in the Ministry of Industry 
and Supply. They accented our advice 
and in accordance with the recom­
mendation of the Estimates Committee 
they gave notice to those peonle termi­
nating their services from tht 1st April. 
But those people came here and met the 
Minister. We did not say that their 
services should be terminated but that 
they should be tran«?ferred to the 
Home Ministry. The Minister called a 
meeting consisting of half the mem­
bers of the Estimates Committee. I 
am toM. I am speakinc sublect to 
correction, that the Minister was 
satisfied that our reoort was correct 
and that he would follow it. However, 
it is not fair that the hon. Minister o f  
Industry and Supply should have 
called a meeting such as the one he 
did. He should have brought the 
matter before the Estimates^ Com-



we onM r .  D e p u t y - S p e a k e r :  A r e
that point now?

Shri Sidhva: I am only mention­
ing this point in this connection that 
those officers came and saw the Minis­
ter. In this case however nobody 
came to see me because they knew 
that I would not fall into their trap. 
Several of the hig)i officials on the 
railways thought that this regrouping 
will affect them. In the initial stage 
I do not want it to be disturbed. I 
know it is a very good measure. What­
ever might be the intention of the 
hon. Minister its success will depend 
upon the officials who work it. If the 
officials are not convinced of its value 
and they discount it, it will be very 
difficult to work the scheme. That is 
my argument An hon. Member on 
this side mentioned it and I have also 
heard about it frpm othrer Members 
and I know also that some of the rail­
way officials had been to Members 
canvassing against the schenne so that 
they may be retained in their posts. 
We can understand why it is being 
opposed. We must be definite about 
one thing. If retrenchment is be 
made we cannot ask how Government 
will provide for those officers. Let 
Government decide the policy.

M r .  Santhanam said yesterday that 
w e  cannot make any comparison bet­
w e e n  the railways in foreign countries 
and the railways in India. Mr. Go- 
palaswami Ayyangar himself made the 
comparison and quite rightly too. I 
do not agree with Mr. Santhanam that 
( h e r e  should be no comparison. Com­
parisons should always be welcome: it 
brings about competition, it brings to 
u s  knowledge about many things.

T h e  M i n i s t e r  S t a t e  f o r  T r a n s ­
p o r t  a n d  R a i l w a y s  ( S h r i  S a n t i i a n a m ) :
I am afraid the hon. Member is under 
a misapprehension. I am against 
comparing only for the purpose o f 
raising the fares. I said that we are 
not doing it on the basis of compari­
son with other countries. In fact I 
should be glad if Members do make 
compfirisons in regard to operation and 
lb other respects so that improve­
ments can be made here.

Mr. Depnty-Speaker: The hon.
Member has already taken 23 minutes.

S h r i  S i d h v a :  Just a few minutes 
more, Sir. I know the railways in 
other countries are working at a loss. 
After a personal inspection o f nine 
countries I know that except in the case 
o f  Switzerland—^where the profits are 
meagre— aU the other railways are 
working at a loss. In the U. K. after 
the Labour Government came into 
power the railways are being purchas­
e d  b y  the State, Only our railways
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are making huge profits. I discussed 
this question with a Minister of the- 
French Government. He challenged 
me to show any railway which makes 
a profit and when I mentioned our 
railways he congratulated me and 
asked me to convey his compliments 
to the Government. I conveyed the 
compliments to Mr. GopalaswamI 
Ayyangar. What I am saying is not 
from my imagination but from what 
I saw in Europe. Financially we are 
very well off but from the point o f 
view of comforts, the European Rail­
ways are far superior. But in European 
countries the railways are considered^ 
a national asset. Any loss incurred 
is recouped by the State and no re­
course is had to increase the fares. 
That is the outlook of Governments
in foreign countries. Whereas in our
country instead of the national ex­
chequer coming to the help o f the
railways the burden is thrown on the
railway passengers. I am bringing 
this to the notice of the hon. Minister 
to show that in other countries the 
railways are considered as national 
assets and it is the national exchequer 
that pays any losses incurred on tiiem. 
So being a national utility concern 
they must not go on increasing the  ̂
fares. However that chapter is closed 
and I shall not dilate upon it. How­
ever I would request him to counter­
act the effect of the increase in fares 
at this psychological moment by in­
troducing week-end tickets, travel- 
where-you-will tickets, monthly tic­
kets etc. If he does that the psycho- 
lorical effe '̂t will be ffreat, for they 
will aporeciate that while the rail­
way administration has increased the 
fares other concessions are being 
shown to the travelling public. These 
concessions are being .given In Euro­
pean countries and they are being: 
freely advertised also.
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Pandit Rnnrro: The hon. Speaker 
sueffested that as a rule no one should 
soeak on a cut motion for more than 
fifteen minutes. I have given notice 
of three cut motions. Am I expected 
nevertheless to finish what I have to< 
say within fifteen minutes?

M r .  Depaty-Speaker: The CTralr has 
never been too hard upon the hon. 
Member.

Pandit Konwu: I am
of the Deouty-55neaker. 
ring to what the hon. 
earlier this morning.

not speaking 
I was refer- 
Speaker said

The first Question that I have tô  
deal with is the enhancement of fares.
I dealt with this question during the 
general debate on the Railway Bud­
get, I shall not therefore repeat wha.t



3864 ^ailyoay Budget 2 MARCH 1051 Uat of Demands

[Pandit Kunzru]
I have already said but only add a 
few remarks reinforcing the points 
that I made the other day.

I have already placed before the 
House the fact that the Railway 
Budget even without the enhancement 
of fares would have been a surplus 
budget. I have also told the House 
that the figures relating to the income 
from upper class fares in 1949-50 and 
1950-51 show that the realisations or 
the revised estimates, as the case may 
he, have been substantially less than 
the budget estimates. This is not a 
plea for allowing the upper class 
passengers to go scotfree. But it is 
necessary for us to see how much 
each class of traflftc can bear. I won­
der, therefore, whether the additional 
revenue of Rs, l i  crores that is expect- 
êd from upper class passengers will in 
fact be realised.

Shri S a n t h a n a m :  Does the hon.
Memt>er include inter class also when 
he refers to upper class?

P a n d i t  K m i z n i :  Well, I take all 
those classes that are included in the 
category of upper class in the Budget 
estimates.

I now come to the enhancement of 
third class fares. I pointed out the 
other day— and many other Members 
have done the same—that the third 
class fares will be raised in the case 
o t  mail trains by about 20 per cent, 
and in the case of other trains by 
4ibout 25 per cent. My hon. friend, the 
SUulway Minister, has advanced many 
arguments to justify this enhancement 
One. o f them is that the general price 
l^ e l  now, is, as compared with that 
prevailing in 1939, much higher than 
the level o f passenger fares-even third 
class fares—as compared with the 
fare level of 1939. This is the fact, 
but is that the only fact that need be 
taken into consideration in settling 
this question? If today an indust^, 
the products of which are sold at a 
lower price than would be expected 
in consid^ation of the present price 
-level, were to suddenly raise its prices, 
would Government regard that as a 
^ood feature of our economy? Would 
it not cause concern to Government? 
And if several cases of this kind 
■occurred would Government not be 
disposed to exercise some control so 
as to prevent the raising of prices 
merely on the strength of ♦he general 
argument that the price level today 
was much higher than it was in 1939? 
H  this argument has any force, if 

wiU look with disfavour 
on the enhancement of the prices of 
^om m o^ties that are selUng cheap 
considering the general level of prices.

surely they cannot expect us to pay 
much attention to the eirgument which 
they have themselves advanced in 
justification of the enhancement of 
third class fares.

T consideration that
1 should like to brmg forward in this 
connection. My hon. friend, the Rail­
way M ^ t e r ,  told us in the course of 
h^ Budget speech that the factors 
which have contributed largely towards 
the mcrease in goods earnings are a 
partial resumption of trade and rail 
movement between Pakistan and India 
and a large export drive instituted to 
stimulate India’s earnings o f foreign 
exchange. Now, the partial resump­
tion of trade and rail movement bet­
ween Pakistan and India had effect, 
so far as I can gather from the ex­
planatory memorandum, only during 
the first six months of the current 
year. As regards the export drive,
I am sure it will continue. Next year, 
owing to the trade agreement that 
has been arrived at between India and 
Pakistan, we may expect the trade and 
rail movement referred to by the hon. 
Minister to continue not merely for six 
months but for the whole year. If 
trade between India and Pakistan re­
vives it is obvious that the Railw^urs 
will benefit as much by it as the 
General Revenues. I cannot say w ^ t  
\he extra gain to the Railways from 
this source will be, but it is obvious 
t h a t  if  the trade agreement is acted 
upon properly it wiU substantial 
My bon. friend, the Railway M inist». 
h a s  not referred to this fact in b i s  
speech, nor, so far as I could hear 
him, did he refer to it yesterday. Y e t  
it is an important con ^ eration  t h a t  
should be taken into account.

I ^ou^d like to say that it is clear 
both from the Budget speech and the 
explanatory memorandum and from 
the remarks made by my hon. friend 
yesterday that the fares are being 
raised not for revenue purposes but 
in order to provide more money for 
capital expenditure. I shall say no­
thing at this stage with regard to the 
policy that is proposed to be followed 
in this connection by the Finance 
Minister in the coming year, but so far 
as the Railways are concerned, I do 
not think that the hon. Railway Min­
ister can really Justify the enhance­
ment of third class fares at least to 
the extent that he has done merely 
because he wants more money in 
order to carry out his rehabilitation 
programme expeditiously. At the 
utmost he can ask for half the sum 
that he has budgeted for. I do 
think that he will be justified in 
ing beyond this to any extent.
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With regard to the future policy of 
the Railway Ministry in regard to the 
Railway Board, the main points have 
already been discussed, but I should 
like to say a few words in connection 
with what the hon. Minister said yes­
terday with regard to the lack of any 
necessity for retaining the post of 
Chief Commissioner. When the Board 
was established, the composition of 
the Board, its position with reference 
to the Secretariat and the powers of 
the Chairman were all considered 
several times during the last forty- 
five years and whenever this question 
was considered the authorities came 
to the conclusion not merely that the 
Board should have a Chairman but 
that he should have adequate powers. 
The hon. the Railway Minister said 
yesterday that the need for interposing 
a technical man between the techni­
cal members of the Railway Board 
and the Minister was at the very 
least not as great as it might have 
been formerly. I do not know what 
he meant by this remark, but obvi­
ously the intention in having a Chief 
Commissioner was thjat Government 
should be in a position to receive umi- 
fled advice in regard to all railway 
matters. Apart from this, the Chief 
Commissioner was not allotted any 
portfolio partly in order that he may 
have time to act as the President of 
the Board and partly in order that 
he may be able to tour and come fnto 
contact, both with the public and with 
the General Managers and other offi­
cers of the Railways, At the present 
time, it is not necessary that the Chief 
Cofl^inisti^ier should act as a liaison 
between the Government and the pub­
lic, tiut in regard to other matters I 
venture to thhik that the need for a 
Chalifttan' with adequate powers is 
as great today as it was formerly. I 
pointM ’ out that the effect of the 
abolition of the post of Chief Commis­
sioner would be ultimately to bring 
the Board under the control of the 
Transport Secretariat. The Railway 
Minister told us yesterday that the 
Transport Secretariat actually had 
nothing to do with the Board beyond 
the fact that the Transport Secretary 
was a member of the Board. I am 
fully acquainted with that position, 
but what I meant to say was that if 
one of the members of the Board was 
asked to act as the Chairman of the 
Board and to discharge all the duties 
that the Chief Commissioner is dis­
charging now, he will either be unable 
to look properly after his technical 
portfolio or to discharge adequately 
his duties as Chairman and if he is 
unable to discharge his duties proper­
ly then notwithstanding the intentio^ 
of the Railway Minister the inevitable 
tftndency will be for som eb c^  e lp  
to tak« hte place. Matters that he

cannot properly look into will natu­
rally have to be examined carefully 
by others and where will this agency 
for the careful examination of rail­
way matters come from? It will obvi­
ously be the Transport Secretariat. 
There is therefore a real fear that the 
step that the RaUway Minister is de­
termined to take may enable the 
Transport Secretariat to lay its dead 
hand on the Indian Railways. The 
Railway Board was established, broad­
ly speaking, in order that nobody 
should intervene between the Indian 
Railways and the member of Council 
at the head who was not intimately 
acquainted with railway questions. In 
view of these things, the reply that 
my hon. friend the Minister of Rail­
ways gave yesterday seems to me to 
be wholly inadequate. He told us, so 
far as I could understand him, that he 
was dealing with each member sepa­
rately or that it had been the practice 
in the past for persons in his position 
to deal individually with the members 
of the Railway Board. I do not know 
what the practice of the previous 
members was, but the rules certainly 
require that the Chief Commissioner 
should be the sole adviser to Govern­
ment on all technical matters and he 
should alone give advice to Govera- 
ment on any questions that they may 
refer to him. It is possible to weaken 
the position of the Chief Commissioner 
by dealing with members of the Rail­
way Board individually, but is it de­
sirable to do so in the interests o f the 
Railways and the pubUc? 
every Minister cannot be as fortunete 
as my hon. friend in p o ^ i ^  ^  
ministrative experience. Y et he w l  
be subject to all the d isadvanta^  ea- 
tailed by the system that the R a i ^ ^  
Minister wants to put into effect from 
1st April next.

I do not want to say much in connec­
tion with the question o f regroupmg.
I discussed it at some length in conx^^ 
tion with the amalgamation of the 
Southern Railways. Nothing tiiat my 
hon friend the Minister of Railways 
has said on that point has shaken my 
position. He has said as regards tty  
general regrouping of railways, that 
the experience to be gamed from 
creation of the Southern Zone 
determhie what shape the ^g^oupmg 
o f the railways over the rest of India 
is to take. It may be so, but even 
before he undertakes regrouping beyond 
the minimum extent rendered necessary 
by the fact that the railways which 
merly belonged to the Indian Statw 
have become the property of the 
Government of India, he must give us 
a fair idea of what, in the opinion of 
the Government, the optimum size w  
a railway should be* I should Uk* 
to know whether this question hm
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^•en properly considered. Are Grov- 
•rnment In a position to say that they 
have, in consultation with their ad- 
Tisers, come to the conclusion that a 
railway administration can function 
with the maximum efficiency if it is 
of a certain size? If they have not 
decided this question, the very 
foundation of regrouping is lack­
ing. Apart from this, before 
any general regrouping is undertaken, 
we should be satisfied that the de­
terioration that had taken place during 
war-time and that continued for at 
least two years even after 1946-47 
has been made good.

M r .  D e p a t y - S p e a k e r :  May I inform 
t h e  hon. Member that he has taken 
twenty-seven minutes. He must con­
clude at least within three minutes.

Pandit Kunzru: I am coming to the 
oonclusion. I hope the House will 
realise that I have spoken as briefly 
on these important questions as I 
possibly could. I have not i?sed one 
unnecessary word, nor repeated one 
argument that I used in the previous 
discussion.

M r .  D e p u t y - S p e a k e r :  The House is 
certainly anxious to hear the hon. 
Member; but there are other Members 
who are anxious to speak.

S h r i  S i d h v a :  Otherwise, each can 
speak for one hour.

Pandit Knnzni: I do not want to 
take anybody else’s time and I shall 
finish very quickly. But I want to say 
In m v defence that I have not r ^  
p ea t^  any arguments formerly used 
by me.

Even if the claim that the trend ^  
wâ d<J e x h ib its  m the
year 1949-50 continues, we havp to go 
a long way before we can say that we 
have r'nmolp+elv overcome the dis­
advantages th^t we suffered owing to 
ft e  deterioration cauJ^i bv the war. 
Kow, if we have diffl<nilt problems 
arising out of deterioration to con­
sider. ic it wi’ ‘?e to take on our haT'ds 
a oroblem of gresit ma^'nitude and
comn^exitv? I th^^k th*»t nrudence
•nd the interest of the railways rennire 
that we should ron^entrate our atten­
tion first on brin^'ing about adenu^te 
imnrovement in the working of the
railways and then undertake new
schemes whi^h will make a large
demand on the time and enerey of 
ttie resoonsible off^^ers. It is unwise 
to deal with two dimr-uU problems at 
one and the same time.
" The TJovftp thffn adio^imed for 

Lunch till Half Past Two of the Clock.

The House reassembled after LuncH 
at Half Past Two of the Clock.
[M r. D e p u t y -S p e a k e r  in the Chair 1 

Shri Sidhva: No Minister is present 
in the House, Sir.

Shri S. C. Samanta (West Bengal): 
On a point of order. Sir. Can an hon. 
Member proceed with his speech when 
there is no one present on the Treasury 
Benches?

Mr. Deputy-Speaker: Hon. Mem­
bers can throw out the Demand. The 
hon. Member may go on.

Shri Hussain Imam: Sir, it is the 
privilege of the House that a Govern­
ment Member sljpuld be present in 
the House when the discussion goes 
on.

Mr. Depnty-Speaker: There was a 
lunch party this afternoon.

Hon. Members: He has come.
Shri Santhanam: I beg your pardon. 

Sir.
Shri Sidhva: There was going to b« 

an ex  parte decree.

g trrfhR (Partition) % 
iTK ^

^  ^  I ^  f i T i
^  arrfiRf^ver

(official8)3TT3r
^  ?ft 'Jti %

^  I ^  f
BfPT ^  ^ I
OT ^  (Retfencbment)

to
ifk (social Guides)

^  anfts-

i ^   ̂
arrfifiKm^ ^  ^  f^FT^ ferr

^  ^  ft?
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tfl I
^  5if+H

5̂5% ^  ^  f% STTT ^*flX

TOT ^  WT T̂f»% I arrr
«r r fl s n fW ^ ^  ^  w%, ^

snP rftr^  ^  ^

( consider ) f;
( direct) ^  if I

*T^ IV •FIT ^ ti
«FT^ ^  f<mqW ^  m

?ft TO 5̂5% ^  W <H
^  ^ 1  ^ I 'd̂  ^  *̂ |̂ CII
^  tfH^i «TT ftr

5rrf%ftr^ % t w  ^
^  ^  1̂ TO* % TO“ TT ?rtT

I ^  ftnrr *PTT I
^  *n{t ^H5^di fv  3nTT ^  ^

aftr ^  qrrcTT ^  vtt

T̂T I 'sw arrr $rt*r  ̂ ^  n̂Pl ?r» 

^  T̂  if ?ft ^  •ftjfw 
TO ^  WT ^  I ^  ^ n w  ^

^  t  ^  ^
^  ^  TO ^  w (i
^  TO^\ 1 1

sRT 4  3 T R ^ f^  f^rfrorr ^

^R4HI STRT t o r  f^RTRT

i  I t tS s f t  % ^  «rk  <Trfim 
q ^  lR fr<^R I 5TRf ^  5TiT- 

aF?H T̂RTT t  I 3ft^
fft ^  TOtfi ift ftr

^  TO" ^
TO ^  ft> vijfr % 1 T ^

I , f w  I ^^T arrfl

1 ^  TO ^  ^
i ^  tfi I

«ft pF^^ynpT OTrf ^ < t|% 
¥3T *  irf tfl,

»RT>!nr, ^  ^
fR  f̂ F fv?:

I ?R  ^  ^  % f f ^  JTTfir- 

^ (p ro v is io n ) ^  ffrzTT«niT»m 
^  V5TW % TPfr'f̂  TO anft 
T O  ^  f r o r f  ^  I f f ^ O T T T  STR T 

^  3HT5T

^  t  ^  ^  arâ M
• T ^  5  I 3 F R  ^

?ft Ŵ TM ^  
w ^  f̂Tî  % % 'jrnrr ^  t o 9T

I t

(English translation of the above)
Master Nand Lai (Punjab): Sir,

India had a share of three thousand 
miles of railway track after partition 
The number of officials that are work­
ing for this portion of three thousand 
miles would have been sufficient 
a track of five thousand miles even. 
The retrenchment that took pjace, far 
the most part axed some poor clerki 
and social guides. It did not a f f ^  
any officer, although the management 
of these three thousand miles of tratk 
could have been equally efficiently 
done even if one third of these officiala 
were removed.

Besides I have a complaint regard­
ing the railway line that has b e »  
constructed upto NangaL The peopi® 
of Onel had appealed that it should 
be extended up to that place. An 
application was made to the Railway 
Board but they said that no applica­
tion should be brought to them, but 
it should be sent to the Provincial 
Government instead, for they do not 
consider any direct application but ' 
only those that come through the 
Provincial Governments. I cannot 
understand what is the need of the 
RaUway Board if it cannot hear the 
grievances of the people. They could 
have explained to them that their 
application has been sent to the Pro­
vincial Government, and shall after­
wards be considered. But nothing was 
done. I wonder what would have 
happened if a track of further ic-\ 
miles would also have been laid. When 
you are already constructin«T a line 
from Nangal to Mandi, it could have 
easily been extended up to Onel. 
When the line is torrrtfnatinff at 
Nangal, it could have taken
further up to Onel
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[Master Nand Lai]
i^ow I would like to draw the atten­

tion of the hon. Minister towards the 
Hariyana province. Since partition 
and even before that, Hariyana has 
always been ignored. The British 
Government could well say that as 
they had to recruit people from that 
» e a  and as such that area should be 
ignored. But the same condition pre­
vails even now when we have our 
own Government., As a matter of fa ? t ,  
we were hoping, and we were assured 
during the question hour in 1948 and 
1949, that the railway lines that were 
dismantled during the war, would be 
laid down again. Provision was also 
made for this purpose in 1949. But 
the line from Rohtak to Panipat has 
not yet been reconstructed. This part 
of Hariyana also produces the largest 
Q u a n tity  of foodgrains. The roads 
there also are not in good condition. 
If it is linked with a railway line, 
foodgrains can be easily and promptiy 
transported from and to that place.

S h r i  S a n t f a a n a m : There is another 
Demand for new construction of lines 
in which all these things may be taken. 
If .this point is also taken at this stage 
it may be very difficult for me to 
v^ply to the whole lot of points.

M a s t e r  N a n d  L a i :  I  think the other 
p o i n t  w i U  also come under ‘ R a i l w a y  
Board*.

M r .  D e p u t y > S p e a k e r :  There are cut 
Jifigtions in respect of other Demands 

I shall just read them. Hon. 
Members will kindly make a  note of 
fliem so that there may be no over­
lapping and the same arguments are 
n o t  adduced over and over again. The 
cut motions are in respect o f :

D e m a n d  N o ,  B o a r d .

D e m a n d  N o .  4 — O r d i n a r y  W o r k -  
ifog I b c p ^ i s e s — A d m i n i s t r a t i o i L

D ^ n a n d  N o .  9 A — O r d i » a « y
W p r ^ ^  Expensosr-rl^abo^

D e m a n d  N o .  C o n s t r u c t l < m
« f  H 5 e w  L d n e s h - C a p i t a l  i m d  D ^ ^  
cfiiition

J D e m a n d  N o .  1 6 — O p e n  L i n e  
W a t k s - r - A d d i t i o n s .

D e m a n d  N o .  1 8 —O p e n  L i n e  
W o r k s — D e v e l o p m e n t  F u n d .

These are the Demands. Now the 
hon. Member has started. Hereafter 
hon, Membei* will say whatever <hey 
have to say on the Railway Board 
and reserve their remarks on Labour 
Welfare, New Construction etc. to ti e 
appropriate Demands.

Dr Deshmnkh (Madhya Pradesh): 
The trouble is that no one Member is 
gomg to have more than one chance. 
From that point of view it should be 
allowed.

Mr. Depnty-Speaker: I think we ave 
not gomg Demand after Demand or 
cut motion after cut motion. All tne 
cut motions are deemed to have been 
moved. Therefore if any Member feels 
there are points he has to adduce on 
any other Demand, I think be may do 
so.

Shri Santhanam: I have no objec­
tion, Sir. But my difficulty is that I 
shaU merely have to say that .we 
shall take them into consideration.

Mr. Depnty-Speaker: He may note 
down all the points made and c^ncc 
for all reply at the en d ..

Dr. Deshmukh: It does not matter 
what he replies!

Shri Satya Narayan Sinha: In view 
of the large number of Members 
wanting to speak I think this pro­
cedure may be adopted.

Mr. Depoty-Speaker: This will be 
converted more or less into another 
general discussion. I believe the 
Speaker said that these cut motions 
shall be deemed to have been moved. 
So there will be a discussion on aU 
the cut motions. The only limitation 
is do not go beyond these cut motions.

fifcri Satyanarayan Slnha: May I
also request you, Sir, to see that the 
time-limit is not exceeded?

An Hon. Member: Make it five 
minutes.

Mr. Deimty- Weaker. I ttdnk with 
a time-limit of ten minutes aQ perscmi 
can have an opportuni^. I am not 
for five minutes. It is too ibort.

8M  SMMtii: Wlk7 Ods discrimiiia- 
tl<m?

Shri HoasaiA Imaiii: This discus^ 
Sion on ^Ra^waj Board* deals with 
policy. It would be better if we ccgi- 
fine ourselves to the rut motioos t m  
have been moved. There is no cut 
motion for construction of new lines; 
among the cut motions moved.

Mr. Depnty-Speaker: There is *New 
Constructions’— not under this. Hon. 
Members instead of asking for an* 
other opportunity to intervene, may 
say whatever they want to say on 
these cut motions. The hon. Member 
will go on.
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:< TOST HTW : ^  ^

5  %  ^  i M  ^  ^  Vi
% i  I pTTT p r

^  f ?  fW:2RT ^  ^
f i r  ^  I a m

*p^r ^  f  ^

%  ^  t  • ^  ^  
t  ^  ^  %  1 ^

t  I T r ^ q c T  a f l r  f t ^  

3T?7 #  s r r ^ ^ w ,  
^  ftr.T f̂t̂ TTT 

f ^ r ^ r  »r^T I ^

^  i> ^  t  I 31?
^  fq.T % f ^ r ^  «R

\^6l

t ,  s f t r  ^  ^
TO * ?f5Fcf\ ^  I ^  A v f t r f e

(food procurement) # ^  hjpt̂  
I ^  H 'l < *

i r ? ^  fif>?rT »nTT i ^  #  g%
5nR3Ffpy i ^  ^  tth 

f^ lW  <Hl| ^  fV^pflf ^  ^
%  f N v ^  ^  ^  3 ft^

^  tR9) % I JHTT

^  ^  5 ^  q r ^  ^  ^  *nft I
^ ?ft V̂ TT 1̂ 9RHf

^  a m n  ^  ^  ^  4hfT
^ R r r  I

%  m \^ ^
^  f>F v l f la w  ?rn?t ift
1(1 ^  W fti  < l¥  ^

f c  t B %  ^  ^  I ^  ^

(workers)
^  ^  ^  ^

5 R T 5 ft ^  ^  ^  ^

Tpf^ I ^  ^  ^  ^5W t ^

W T  >̂T?TT 
spt ^  3TRT aftr 
f ^ i I T  ^  ^

t  I «ftr v W ^ r ^  f% ^ftftPT^ 
» r r f ^  %

^ 1  3 m  arrr ^  w  ^  
f w  ^  an fer

iftt #, ^ftftrzR- 
^  ^  ^  r̂ N h '

« r ^  f e r  ^ f i c i w  ^
Rff^T^Hd qf ?y f^<rr w  i ^f%5r 

JTI  ̂ r  ̂ ^  qTT̂
* n t ^  f ', ^

f W  ^ R  a r k  ? r t  3 n ^ ,  s r r ^  stt^ ,  

^  3 T T O T R  %  ^  ^  T ^

C  * 3 ^  f̂tfiPT r̂ ^

^  T C ^  ^  ^  ^  t  «
* t t  ? f r f ^  ^  i T |  3T[jrr t  

^  ftrc1>qpr̂
¥ t  f H * ! ) i «  ^  ^  ^  cp T^

^  ^ f ^ r a r  a f t r ^  ^  ^ r  ^  r

a n #  a r R T ^  

M ^ <  #  f %  ^

^ ■ < ^ rfV ? ff m t ^ %  i r ^ i c T

^  a r r f l  5 R T  %  ^ r r * R  

iftr  ^  %■ ^rnr 1̂=97^; aftr 
^  ari^ f a ^ l  v t  ^  ( d i s ­

p l a c e d )  ^  ^  ^  Vf ^
? r c * f  ^  ferr ^rff[^ 1

a n m r  ^ n w  i f t  ^

^  irif PRT ’TT 5ftr ^ fA  ift j t  
i?t!n  ^ngarr 5  %  f ¥ l ^  

ll?F ^  « i | i T  i  f w  ’Sf
f f f ^ t  ^  WPT ?rm
H17 BR# | l iPR
^ 5 2 9 ^  «TC Pfi\ ^  ^  

(shelter) ^  ^
I  ^ q H > T ^  w  t .  ^  ^

t ,  a f k  ^  ^  I ^  ^

w f t  *T ^yWf ^

^  t  * ^
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«rr| f , fsR  ^  ^
( r e v e n u e ) frwrn 

^  I ^  fv9pfl
(re p re se n ta tio n ) f w  

T O , e f v r  OT ^  ^  ^
^  »rf I ^

IRT ^PTf TO ’TT Vnr *Pt# 
^  V  ^ r r f ? ^  ^  f w m #

^  ^  TT
^ t| 5T|f ^  I ^  WfTcrr f

«liH<<̂ cr5 f̂ rt̂ TcST ^ C

^7?r hihh îh" ?rmT |[t, v f f fv
iTfT fr̂ T ? w ?
f iT ^  flrnr v
^  aftr arm # c i^ ? F t^  ^  ^rrq^
Tft %TH\m f̂%5T fr*n-

(re m in d e r ) ^  #  arrr % 
i|T irr^ ^  ^  ^  ft?

^  ^  ^  fTT ft^TT

f i  a fk  ariftrc ^  f(^
isto V  7RT 3TRT q ^  a fk
^  fir v m r  T55T ^  ^  ^  ^
^  f̂TCHT ^ 1
f  ftr ^nnm r ^  
er^?r srrfi ^  ^rn’ ^  *t o  '

TO ^  ̂  ^  ftRTOT Tsrr
^  t o '  I arniT >1R^ STTT # STRT

t »  ^  ^  
fTT^ 1*6tTl

v n w  ^  T5!% ^  ^  5 ^ -
fSTTPT# ^  ^  5TOT

^  ^  ^  ftsn
irrarT i ?ft t o  ^  ^  ftr w
¥T ^  I

(English translation of the above)

Muster Nand Lai: I hold that RaU- 
foy Board is largely responsible for

this state of affairs. It is our rUfiA 
to make our complaints to the Rail> 
way Board. How can it be said that 
it does not come within the juris­
diction of the Railway Board? 1 
understand that it is responsible for 
all the railways. You made a provi­
sion for the Rohtak-Panipat line but 
that has not been constructed. It It 
not a new line, it is the same old line. 
If it is reconstructed, both people and 
the Government will be b^efited . 
Food procurement wiU also be 
expedited. But it was ignored. Rail­
way Board ignored it. An applica­
tion was made to them that the rail­
way line from Delhi to Bl^iwani 
should be via Beri and Jhajjar. But 
it was not cared for. I would say 
that the Railway Board is not pre­
pared to hear the voice of the people.

Then, the appointment of the sodal 
guides made by the Railway was a 
good thing. Good workers should be 
kept as social guides. Their employ­
ment was an endeavour tow ard  
eliminating people’s hardships. But 
as soon a? they began to work, 
the railway officers awakened and 
realized that it was an interference in 
their work and they tried to get rid 
of the social guides. The Govern­
ment or the Railway Board showed 
that they had entirely changed their 
policy and the social guides were 
brought under retrenchment But 
what ac;tually happened was this that 
while all the old social guides were 
turned out, new men, who were their 
own men, were recruited in their 
places. Last time it came to my notice 
that a lady ticket collector of Feroze- 
pore was removed and a junior lady 
was appointed in her place. I would 
request the hon. Minister to keep In 
view the Conditions of these poor 
refugee social guides. The persons 
who are not displaced should not be 
given a priority over them.

Moreover last year I had draws 
attention, and want to draw it agaln« 
towards the fact that not thousands 
but lakhs of pilgrims travel over the 
Kurukshetra line. But no shelters of 
any kind are found on the stations of 
that line— ^neither at Panipat, nor at 
Kamal nor even at Kurukshetra. At 
all these three places travellers are 
very much inconvenienced during 
summer season and rains. Govern­
ment gels sufficisnt revenue from these 
places. A number of representations 
were made in that regard but they 
v/cnt unheeded. No attention is ever 
paid to the complaints made against 
the railway employees wortring on that 
line. It seems to me ai If the hon.
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Alinister is not ready to accede to any 
••f the requests, for he must be remem­
bering that I had put three cases 
^before him in 1948 and he had also 
promised to hold an enquiry into 
them, but in spite of reminders he did 
»ot inform what had been done in 
the matter. At last I was compelled 
to go to the D. S. and my complaint, 
Tvhich I had desired to rectify through 
him, was removed. I think such an 
arrangement should be made that 
people may be able to apprise their 
-grievances to you and the same may 
be redressed. Today people send their 

complaints to you or go to the Rail­
way Board; but the Railway Board is 
not prepared to hear them and no 
steps are tfiken to make any enquiry 
into the complaints made by the public 
against the subordinate staff of the 
railway. So my request is that proper 
^rangem ents should be made.

Shri J .  R .  K a p o o r  (Uttar Pradesh): 
Sir, in view of the changed procedure 
that you have been pleased to sug­
gest, enlarging the scope of the dis- 
'cussion covering all the Demands and 
aU the cut motions, would it not be 
more advLsable not to put any Demand 
to vote today but put all the Demands 
simultaneously on the last day?

M r .  D e p u t y - S p e a k e r :  We will con­
sider.

Shri P. Kodanda Ramiah (Madras): 
I have heard attentively the hon. Rail­
-way Minister’s speech and read with 
meticulous care the various booklets 
circulated to hon. Members of Parlia­
ment in connection jvith the Railway 
Budget. I have been following the 
trend and drift of the speeches of those 
hon. Members who approve of the pro­
posed increase in fares and the re­
grouping envisaged in the present Rail­
way Budget. In spite of my sincere 
desire to accept the coUcctive wisdom 
o f so many experienced legislators^ I 
am unable to see eye to eye with 
them in regard to the increase in third 
class fares. Permit me to enumerate 
the doubts that prevent me to concur 
with so many experienced public 
workers who know the economic con­
ditions of the country.

Even according to the admission 
made in the Budget, the share of profit 
contributed by the third class 
|)Qssenger traffic in the total profit 
amounting to Rs. 19 crores is nearly 
Wm. 18 crores. The present Budget 
iTiKtead of giving relief to those that 
have contributed the lion’s share o f  
profits imposes an additional quantum 
o f  burden. T h e  hon. Railway Minister 
sBiys that t h e  budgeft will ease the ways 
« n d  m e t tn s  p o s i t i o n  w h i c h  i s  b e c o m i ^  
a e u t e  d a y  b y  d a y .  T h i s  c a n  g i v e  b u t

346 PJ5J).

Job’s comfort to the common man for 
whose welfare the Government claims 
to administer the country. It passes 
all understanding why the fares of 
third class have been increased when 
the financial position o f the Railways 
is not only sound but comfortable. The 
Railway Minister’s claim that the 
Railway fares have not been raised 
more although the prices of commo­
dities have increased four-fold, 
assiimes that it is a crime to 
run a public utility service like 
the Railways at a low cost. Profit 
motive should not be the only motive 
in a nationalised industry. If higher 
fares are the price that people have 
to pay, they will say without dissent, 
let there be no rehabilitation now and 
here with the food prices and cloth 
prices already up, the rise in Railway 
fares wiU increase the inflationary 
forces at work in our economy and 
will not act as a disinflationary 
influence. There is great need for 
balancing of sacrifices with prospec­
tive benefits and Government should 
demand sacrifices from .classes that 
can make them.

The proposed grouping of Railways 
cannot be said beforehand that it is 
advantageous. Previously some tinker­
ing with classification was made and 
the public lost to the tune of Rs. two 
crores. The financial implications have 
not been worked out. The stakes in­
volved here are larger. The present 
condition of the country can ill afford 
to take such risks as are involved in 
this proposed change. The proposed 
change is from King Log to King Stork. 
The plan as drawn up at present 
breaks up the zone into three opera­
tional regions to provide an inter­
mediate co-ordination. As against 
three railways, with Ihree head­
quarters, there will be one zonal head­
quarters, three regional headquarters 
and districts. Whether this three-tier 
system will make for greater efficiency 
appears doubtful. . There will be 
apparently increased staff. The diffi­
culty aimed at by the change will be 
more than offset by increased expendi­
ture. Where it is remembered that 
the Transport Minister and the Rail­
way Board are very doubtful about 
the results, there appears great need 
for caution.



[  TTT ]
(mild shock)

I  ? fk  ^  ̂
(absorb) ^

fe^rr ^  *
^  ĴTT̂  I  ^  ^

^  ?  ^frft t»

5R 3TT ^  t  a m v t

f2r?5T?n f  ^  ^  ^

^  f w  t ,  3rrr ^  ^  ^
SfJT ^  fsp TO ^  ^  ^  TO 
I, %tTK ^  W  I  I 3TN ^

^  t  
(discipline) 

t  3 fk  ^ 3 ^  ^  ^

^  f , H^r«P  ̂ t  f% ^
^5RM W  ^

am% I  1% 3H1T a m  ^FRIT ^

5TRT ^TTOT = ^ d  t  ^  ^  3R^

% 3TFT ^  ^  3T#
3i?r î #  ^3Rt̂  f w  I
3 fk  ^  ^  a m  OT ^

tr i  ^  ^  ^
cTĈ  % q- ^  ^  ^

î\x ^  ^  r̂ar în: ^
^  qT sf?t  ̂q T ^ ^  % ^  qr ^
>nfi *

^  % <5Nr ^  ^  
arq# t feH'̂ PT (destination) ^  
q g ^  % ;^T ^  s m  ^  ^  m th6 

1^ # sfiT ’T g
t  ^ftr^T f ^ ^ r  

stft ^  ? r r ^  I aftr ^

f ^ i T  ^  ^  ^  ^  ^

f w  t  I
|, €\ w  I ^  3TO
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q r  ^  ^  ^  ^ m r  ^  t »  

q i^ ^ s T T r r r t  I
^  ^  f f  I 3T̂  ^
a m  ^  ^  ^  f w ,  ?fr

m  % t  ^
a r r ^  ^  ^  ^

spt T 5 ^  ^  ^
q t ^ ,  rft '3 ^  qi^ ^  ^
ipF^ ^  ^  TTT  ̂ ^  3ftr

fq n j q?t ^  a m  ^

^  1 1  « f t T  q?tf 3rr?rqt ^  ^
^  q n r o  3 flr  q ^ r h r^  q ftq ^ tf ^nq»

I f  ̂  t
;? t t  q ^  ^ r fO T  I 3 f k  ^
#  5 t  ^  4  3 r t  qr#irr i qq? ^
I  a m  fq n rq r  qq? ^5r? t̂

?T ^  ^

^ ? n  q ?  ^  i ^  t
fq> ;sft 3nq#  ^  ^
(amenities) % w ir "WT
f , ^  q ^  ^  ^
jj^  qft v ^  ^ ? T ^  aft^

^FT qft ^ r g f ^  ^
a m  ^  ?ft ^  ^ ^
f q r ^  I t  ^  fq n jq r  sr^r t

% {^ ^  % Mr
Z(̂ ^  ^ ^   ̂ ^
^4k rpc ^  t  ^
^ r  ^  1 ^  f q f r ^  ^  ^  ^
^  ?T|r ^  3 fk  ^  ^  *rt

%  ?rar€tqj ^  5nf?sT
i f t ,  rfr q p ft  ^  ^  *»T , 3 ftT

^  ^  ^tq? qJT%

5T̂  ^  •”*
q»T »frc  ^



t  I ^
*n * ic i ^  cfr q R j ^  ^
*iT ^  5 #  t  I
^  5ft ^ T T ^  f  ^  ^  f?R3»#

^  ? R f ]̂5rTT 
^  t  I j f  9 T O R  ^TRTT T ^

i ,  ^  ^  «T? ^?JRr ^  ^
^ f n - v ^ n n r  i  \ m K

3TR ^  3TTO^ 5 p l f e ^  %!TT
t , ^  ^  ^  ?ŷ R  w  t

3nR ^  ^  5 R W
^  ferr ^  ^  ^  ^  ^
5T̂  wflV ^  %7T 55rrf5T qr
^  t  I ^  ftTF t  ftr ^
3!Tfe^ ( oflScer } t  ^

^  arra- I  I

3R  )̂<?v ^  ^  ^ I A 

^  ’n : ?N)T j ,  ?fnfl ^  ^arf
^  fR5?r 3r5#V I  I cn:

If̂  C ft? ¥5? fo qto STRo 
%  ^  ^  f  I ^  ^  ^

t  f o  3TTfo STTTo $  ^

?r ?cft T ^  ^  t  I fT  3 n ^
3TR fi«T ?rnu ?̂T?rr | %f% r̂ 
f?: % <mr ^  ^
i  \ ^  ^  ^  w  f ^  ^  it^
I  ^  ^  q r  ^  ^
??% I q w R  ^  ^  I  
^  ^  ^  ^  ^  |t? ^
r̂f«3rfr % aTRPT % |̂?T

f  I w  ^  STSJT̂  3CFT 
«PT f̂*tt ^  eft TO #  ift

f  \ 3rpT ^  T̂PT̂r ^
«IWI ^  I  ft? ^  1̂ <qa T̂55T 
f  T O  ^  5 F T ^  ?ft f t w  ^ ^ n i T  

^  qTift #TT I  TO
f w  W ^ ' i  f  I ^  ^  T O  %
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*m r ^  a ĵ# qlr
T̂ ^  ^  ^=mr ^  #5T I ^

^TTt % a m  anqr m ?  ^  aTN" ^
' I T  ^  ? r ^  f r o  | ,

=̂ 2T 5 f r ^  I yrrum^

t  ^  ^  ^  ^  ^
^  fir^ t  ^ftriT

^  ^  ^tf^TT  ^ ? T T  I 3 f tT  3 R T

J T f  ^TFT #■ f %  ^  T f t  f  ^  W

^  ^  ^  ^ i t  I ^  ^

I ^  3llf ^  |î
^  ^  ^  I I ^
ftfH ^ < ^ T T ^  grr̂ HT 2Tft
#  ^  %!<<»< 1-0 5r : ^  ^  r^
'R TO ( shed ) 5Fnr =?rrff#

2 fff  ^  « f t  I

^ T  %  ^  9 R  ^  

w  I 31^ ? T .f t  ^ j € \  f

rft ^  TO % ^  ^  ^ f t
f  I ^  j? ^  ^
5ft ^nn

t  ^  ^  ^ n f t  t  I 5 ^  ^

^  % f ^  ^  fw nrer f  
?ft fe$T^#^75n:lr ( passen­
gers ) ^  ^  ^
^  t  ^  m r  ^  ^  t  ^  *Rtt
t  TO  ^  ^  = ^  I ?Tf 3T3f)r

^  ^  %  TO t  ^  >ft q%H< 
^  ^  3fk TO ^  ^  ^
^  I ^  w  T O  ^  q?PRT
i|t T O  fa n  I 3TFT fbR T  ^

^  ^  ^  f  I * T R t ^  ^  

n»‘H><̂  ^ I ?T^R % q 7 ^
^  TO ^  ’J?S«^|tflf ^

^  q r  f ^ ? r  f
^  q r  ^  ^  t

?ft TO % ^ftfro ^  |̂>
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£  3rf%cT THT y

W r t t  ^  ^  ^
( firmly ) ^  i

w  3m
■{ will power ) T?: r̂ft̂ n t> ^
^ i ^  ^  ^ ^  
^  3pt I ^  ^
%  ^Wr % %

3F?T ^  ̂  «Fn ^>TT 1
^  ^  I  I ?ftT ^  ft?
^  r<4)̂ v̂  ( refugee pub­
lic ) t  ^  ^  ^  t  ^
( finniness ) ^ ^
ir«ki+'  ̂ ( practically ) ^  ^  

^  { last hope ) f  ^
fFFTt€ ^  v f f f v

^  ^  ( compensa­
tion ) ^  ’TPT̂  t  ^  ^  ^ ^

( words ) t  ^  qr ^
( hinge ) t  • ^  ^
" f̂e*r 3TTR ^  ( All
iop es  are resting upon his
words in a way) i mx ^  3tt#

^  5®  I

3nr ^  ^  t  ^  ^  ^
^  3 i m  ^  ^  VT
^  ^Rn^T ^  I ^  3TTT %

ft f̂t 3ftr 3n^  % ^  «R ^
^  5T ^  I arrr ^  ^

^  ^  31^
% 3TH% C 1 3TH ^ ^  ^
i^o ?  f w  «rr fti miP'T'^h  %

:arT̂  (compensation from 
a U sources), «nvn: ?»pt ft 
anr m P^R (either from

the Gk)Temment or from 
Pakistan) i an'? % W  ^  ♦

^  ^  spnw t  ^  ^

^  % 3RTRT ^  ^  irftf

\ w m  ^  ^
i f ^ ^ f t r a r r r

^ ptptt «ft?r «ftr
( amenities ) *̂rn?r i ?ft ^ 
3TFT ^  f  ^  'n: ^
iTRT t  { corruption ) %
4jcir^» I w  #  3rrr # 3*^ 
f i n f l  ^  ^  ^  ^
flpt f  I anr ^  3Tk
5̂  myfor (black marketing ) 
m R  ’ TT^fbr

^  ^  5Tff t »  ^
^  ^

q  ainfl iflr f f  t  ^

T f ^  f¥  anfl ^  

sirrer t  i arrr #  ^  ^
( Anti-Corruption 

Committee ) f  P̂*»h arnf 
^  ir j^  t  • ^  f  ^  
^  *PT ^  *TraT i anrr
<rfi9$*F ^  <iRr ^  ^  ^  wnr 
srff, ^  % 3fWT t

^ ft* 3?IT ^  3PR1X % 
WVff ^  **1^ ^  ^  I

^  ftFRCT ftr I? ( Anti­
Corruption Committee i8 
disgusted with it ) i ftw 
^ ‘ v )̂TT g  ft» ^  *frr ^

:̂k % t  ^  ^  ^ ^  ^
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% «f^Wi ^
(displaced personsj  ̂ ^  w ^  
fw  =5rn|?rT f  i mfonr (Parti­
tion) ^  3Rrt T̂RT ?fk % T?:
J3TT11 ^  3rr?jft f

^  'TifawFT irp. «n: arr̂  sftr 
JT̂  qr ^3^ (confirma­
t i o n ) ^  I ^

(servicebook) 
'nPt»WR 3!t| t  * ^  ^
^  ^  w r  ^  t  ‘  ^
vaster *̂ >̂ 1̂1 3rnr
^  % ?r 3TR ^  ĴTT̂  ?T ^  
apt + ■ 5 ^ 4  spT: ^  I M f f e ^ R  ^  a ro rr 

% 4>v4)Ĥ H, 5̂ -̂ ^  (inca*ement) 
ifk xfhfW  ̂ (promotion) qx 

=2nf^ I ^  ^  ^
(vendors) RlfsFRTH ^ aro
f  ^  ^  I  I ^
% i  m f+-^pr

3TRT ^  ^  ^  »T^
ar^OT^ t̂ ‘ ^qifenr^  

3RH: ^  3ftT ^  qr
qfT I ^  ^  asjY?: mfeff qr iflY
|srr 1 1 » n f ^  ^  »rf * « i k
fft ^rrf  ̂ 3TT »rf' ^ aTR
^  TC ^  5^1r ^  H+“<TR’ ^

^ 5 P T f  t  I

nr̂  aw 4 
^  ^TpT ^ I 4 ‘ yiTsmr i  %  

arrr (staff) qrr '»4«i
f?n^ f  I ^  ’̂ cTT f  f%

g fP T  ^  T Tt T O  ¥ t f ^  I

^  ^  ^  ^  ^  t  ? ft ^  

9: ITT am arr# t  ^  1%
^  arrr # ^  ^  f w  f  t 
iTN ^  ^  TO  vrftrv a m

¥ 5 T i p t W t  #  %

« IT ^ I  OT % 3 F ^  ^

l[Wt w

*r?'f ^  ^  I

(English translation of the above 
speech)

L a l A  A e f a i n t  B a m  ( P u n j a b ) :  S i r ,  i n ;
the course of his reply yesterday the 
hon. Minister was pleased to remark 
that he had caused a mild shock to the 
Members and that he hoped it has 
been absorbed. I think the hon. 
Minister is labouring under a misap­
prehension on that score for the Mem­
bers may or may not have absorbed 
t h e  s h o c k  b u t  t h e  p u b l i c , I  a s s u r e  y o u ,  
has not done so. You just turn to the 
press and see what the press and the 
people have to say about it. You must 
not go on labouring under that misap­
prehension for the Members are boimd 
by party discipline and have to a c t  
within certain bounds; it is possibly 
therefore, that they might have 
absorbed the shock. If, however, you 
would like to know the reaction of the 
public then let me tell you very res­
pectfully that they have not been able 
to absorb the shock and it is not going 
to be absorbed unless you so proceed 
to spend the seventeen crore surplus 
as to win the goodwill of the th i^  
class passengers. This shock is 
specially going to affect the Congress 
most adversely at the time of the 
elections.

You have received a good deal o f  
praise on the punctual departure and 
arrival of trains. All that is true, I 
admit, and I sincerely admire it. The 
Railway Department has, in fact^ 
gained a good reputation on that score. 
Any one who travels these days 
appreciates the <fact that he does reach 
his destination in time. This has 
brought a good name to your depart­
ment. But this shock that :^u  have 
now given is going to have its reper­
cussions throughout the length and 
breadth of India. Every passenger 
would feel the pinch when he is called 
upon to pay twenty-five per cent, extra 
in fares, and you can very well imagine 
who would, then, come in for blame 
and whose would be the praise. And^ 
no wonder if the Congress and the 
Government were, In their turn, t a  
receive some sort of shock from the 
side of the people. Hence, I would ask 
y o u  t o  a c t  a  l i t t l e  c a u t i o u ^ .  T h e r e  a r e  
two submissions that I would make in 
this connection. In the first instance, 
you should not increase the fares t o  
such an extent so abruptly. Y o u  
might increase it to the extent o f h a l f  
a  pie so that the shock might be
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[Lala Achint R m ]
J9KjSened a bit and becozne
Secondly, you should raise the amount 
that you have set apart for providing 
amenities to third class passengers. 
You might, for instance, increase the 
.sum of three crores to five or seven 
crores and give them more facilities 
for that would make them think that 
with the ihcrfease in the fiares there 
has also been an increase in their 
amenities. I am concerned largely 

with the Eastern Punjab Railway. 
Two years ago I accompsinied the hon. 
Minister on his tour of that Railway in 
the course of which he visited JuUun- 
dur. There was a place near the 
JTullundur Railway Station where water 
accumulaties during the rains. The hon. 
Minister had promised to have it set 
right but then nothing came of it. 
There are no arrangements at railway 
stations for water for drinking and 
bathing. Leave alone small stations in 
the Punjab, even Panipat which is a 
jimction station has no bathing arran­
gements. Thus nothing is being done 
to  alleviate the h£u:dshii)s of the 
ordinary passengars.. Bhatinda is an­
other such junction, I often have to 
go there. The third class lavatories 
there are in a wretched state. Simi­
larly if one asks for a ticket from Delhi 
for Jagraon, one is given a ticket for 
l.udhiana. If the passenger insists on 
being given a ticket for Jagraon he 
would never get it, for Jagraon is not 
on the main line and the oflBcers are 
not accustomed to exerting themselves.

I shall now refer to a trivial matter.
1 have travelled by all the railways 
and observed that the coaches every­
where are of a good type. On Ihe 
other hand the coaches of the E.P.R. 
are too small. I was pleased to 
observe that at somQ places on the 
E.I.R. one could find earth provided. 
lEverybody wants to clean the hands 
"but everybody does not carry soap. 
Thev have at least provided earth to 
enable people to wash their hands 
with at the station if they so desire. 
But even that has not been provided 
in the Punjab. This is a trivial matter 
in itself and yet it is extremely im­
portant from the point of view of 
public comfort. Also, one experiences 
a lot of difficulty in purchasing 
things at the station. I wonder if you 
Iraow that the man who wants sherbat 
can have it but the one who wants 
water cannot have it. Unless he is in  
a position to spend four annas for the 
nherbat he must go thirsty. Similarly, 
i t  you want milk you would not get it 
at the station but of course you can 
always have tea. The vendor knows 
that by selling tea made out of a seer 

milk he can make four rupees while

iQilk sold as milk is not piQrii^. fhreA 
when they are prepared to seU it they 
give you 1 ^  than the lieqi^site weight 
These are small things and I am pained 
to' mention them. When the hon. 
Minister visited Jullundur he was 
kind enough to observe that the con­
struction of a shed there was esse^tial 
as its absence was causing a good deal 
of inconvenience. A shed was con­
structed at considerable expense but 
the tradn, when it comes, stops some 
distance away from it. When I com­
plained about it I was told that the 
r^ son  for its halting away from it 
was that water was available there. 
When 1 said that the people were being 
put to a lot Of trouble I was told that 
there was no hardship caused to the 
passengers and that even if it was 
they could walk over from the shed 
to that place. It is strange that the 
passengers had to walk over when 
there was no shed and must walk over 
now also that a shed is there, ^ ^ at 
is the good of this shed then? Things 
like that you come across everywhere. 
There is great scarcity of water. Water 
is not available for bathing purposes 
either in the bathrooms or at the 
station platforms. I am not saying 
all this by way of complaint but just 
bringing things to the hon. Minister’s 
notice. I was very  much pleased 
when the hon Minister observed that 
he would do things with firmness. I 
depend upon his wiU power and 
believe that he is going to do things 
with a steadfast purpose. His state­
ment today might have inspired some 
people with fear but I am glad. The 
refugees especially welcome this firm­
ness for their last hopes now are 
practically rivetted on the Transport 
Minister and the compensation affair 
hinges solely on his words. AU hopes 
are resting upon his words in a way. 
If he sticks to his words the refugees 
might perchance get something by way 
of compensation. If. however, he lays 
down his charge this year, as he 
declares, the refugees would suffer a 
great loss. I would therefore request 
him not to shift over the burden to 
other shoulders. His kindnesses we 
fully appreciate. In 1948 and 1950 he 
was pleased to declare that we Would 
be awarded compensation for our losses 
in Pakistan, compensation from all 
sources, be it from this G overn m en t^  
from the Government of PaWrtan. W e 
all pray that he may succeed in hi« 
resolve. '

There are a f e #  things mdre. Am I 
have submitted you should make a 
kiSser increase in the laTcs but a g ra te r  
one in the amenities. So while I give
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ybu all praise there is something that 
I wish to say in regard to corruption. 
Although you and our Go\’emment 
have done a lot of things that are cotn- 
mendable, corruption and blackmarket- 
ittg have not been eradicated yet. You 
ariB not concerned with blackmarketing 
but in the matter of corruption although 
you have striven and reduced the evil 
to a certain extent it still persists to 
an appreciable degree. You have con­
stituted the Anti-Corruption Committee 
but it finds itself in a pretty fix. They 
allege that they cannot carry on. If 
ihfe complaint were to proceed from the 
public it would have been a different 
matter but, in the present case, it is the 
Alembers of the Committee themselves 
who say that the higher officers have 
made it impossible for them to can y  
on. The Anti-Corruption Committee is 
'disgusted with it. Hence, I would say 
that since you have constituted a Com­
mittee at considerable expense you 
must see to it that they make a success 
of their job.

I wish also to say a few things with 
regard to the displaced persons. Parti­
tion has especially affected the Punjab. 
There are a number of people who have 
come over to this side from Pakistan 
but whose confirmation is held u p .. The 
reason given is that their service books 
have not yet been received from 
Pakistan. But, then, those poor fellows 
are not to blame for that. I would 
request you not to wait for their service 
books and to confirm them. The Parti­
tion must not be allowed to affect their 
^nfirm ation, increment and promotion, 
Simillarly, vendors come over from 
Pakistan have not yet secured a 
foothold here. Some of them have got 
some work but it is not good enough, 
as is at Amritsar. Whereas the Parti­
tion has alTected the clerks and others 
It has also affected the vendors. We 
have also lost in the matter of coaches. 
Good coaches have been retained there 
and the bad ones sent over to us. We 
have thus suffered on that score as 
well.

I wish also to say something with 
xegard to the coolies. Since you are 
4oing so much about your staff I would 
ask you to pay some attention to the 
coolies as well. We often find in che 
course of our travel by rail that the 
coolies demand six to eight annas 
whereas the rate fixed by you is only 
^ e e  annas. You should pay them 
fpmething by way of monthly remunera- 
^pn and somehow or the other bring 
i^ m  under your discipline. They must 
liave enough of discipline to be able to 
Tender assistance to the passengers.

Shxi Jnaai B a m  (B ihar); The hoiL
Minister of Railways has, with a great 
sense of pride, spoken that the Railwajrs 
in India are doing Dett.er and will do 
better and better in the future. We, 
who with a greater sense of pride, have 
supported his proposals, would, at the 
same time, like to give a correct and 
vivid picture of the state of travelling 
in the Railways today.

In this House, year in and year out. 
Members have vehemently criticised the 
conditions of railway passengers in the 
thihi clasis; but no h e ^  is being giVi^ 
to that. TTiere is no railway passenger 
in the third class, in any season, who 
does not feel suffocated. People are 
simply dumped like luggages.

In India during the last ten or fifteen 
years the population has increased by 
about ten crores and this increase of 
population means more of activity in 
commerce and industry, for they cannot 
be accommodated on agricluture. And 
more of trade and industry means moi^ 
demand for railway lines. But as things 
now are, there is no great hope of any 
such increase in the railway mileage 
in our country. The hon. M iniver has 
told us that our Railways have just now 
recovered from the difficulties of parti­
tion days. There are many trains 
which are badly needed and which are 
not being restored. For example there 
were two trains between Gaya and 
Howrah and another from Gaya and 
Moghal Sarai and there is no hope o^ 
getting these trains restored in £pit« 
of so many engines having been 
imported as has been mentioned in the 
Kunzru Committee’s report.

3 PAI.

Now I come to the subject of adminis* 
tration. Let me say at once that our 
Railway administration is horrible, and 
that little or no attention is being paid 
to the third class passengers, specially. 
The ways of the old bureaucratic rule 
seem to be still there. The railway 
staff seems to imagine that the old 
bureaucracy has only been replaced by 
Congressmen. Little do they toow  that 
we have a master to whom we have 
to explain, who possesses power 
sufficient not only to dismiss them, but 
also dismiss us. It is the duty of the 
staff to see that proper facilities, 
amenities and courtesy are given to the 
passengers.

[Mft. S p eaker  in the Chair]

The Railways are a public utilitif 
service, but I am sorry to say there lit 
no sense of public service oh the part 
of the railway employees. Recently I 
saw at the Delhi platform a person
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[Shri Jnani Ram] 
being pushed out of the gate by a rail­
way employee. They do not have a 
polite word to the passengers. I would 
request the hon. Minister and the Rail­
way Board to see that a sense of public 
service is inculcated in the railway 
employees so that the people may also 
feel that the Railways are theirs, that 
they are their concern and that the 
days of bureaucracy are over.

The time at our disposal is short and 
I would only make a few more remarks.
I happen to be connected with some 
railway colliery Unions beiiig the pre­
sident of some of them and I have to 
state here that in some of the collieries 
the labour is not given the facilities 
that they demand. Some time ago 1 
had been to Bhurkunda and there the 
labourers wanted some corrugated
sheets to put up a shed but they were 
not allotted to them. Formerly there 
was the system of working the collieries 
by contract arrangement. Two or three 
years back this system was changed 
to the system of directly working the 
collieries. But 1 find  ̂that at present
the reports are that the output from the 
collieries has declined because the 
labourers are not given sufficient
implements. There seems to be a desire 
to restore the old system of contracts 
and hence this development.

A week or so back, in reply to a ques­
tion, the Deputy Minister of Food, Shri 
Thirumala Rao said that a lot of pro­
perty was being lost in the Railways in 
transit— about Rs. eight lalchs worth 
of property. Of course Mr. Santhanam 
refuted it; but the fact remains that 
there is theft in our Railways. I would 
like to ask this simple question: How 
has it become possible for such huge 
quantities of property belonging to the 
public being stolen? While coming to 
Delhi a gentleman, named Mr. Inder 
Chand Jain, showed me a commenda­
tion at Hazaribagh Station because he 
had detected a man who had stolen 30 
bags of grain from the wagon and kept 
hidden near a station. How can such 
a  thing happen without the connivance 
of the Railway employees? T fear that 
is not possible— theft of as much as 30 
bags of grain from a railway wagon—  
without the connivance of the Railway 
staff. There seems to be regular gang 
engaged in this work of stealing pro­
perty from our trains, and here we are 
voting and budgetting and sanction­
ing lakhs and lakhs of rupees for our 
Railways. Let me sound a note of 
warning that these matters should be 
carefully looked into and the Railway 
employees should be made to feel that 
^ e y  have a public duty to discharge, 

they must behave properly to the 
jiassengers and they should make them­

selves useful to the general public. A  
month back I found a station master 
higgling with a man over a pie or tw » 
when buying vegetable. The train tim« 
was approaching and he went to th« 
booking office only some five minutes 
before the arrival of the train, thus 
putting the passengers to a lot of hard­
ship and trouble. Such things should 
not be allowed to happen.

The hon. Minister gave us com­
parisons between our Railway fares 
and those current in foreign couur 
tries. How can there be any such 
comparison? There in foreign coun­
tries they have amenities and con­
veniences which we do not have. In 
fact we are some three or four decades 
behind them in these matters. There 
they have underground railway lines. 
We have none. We can have them at 
least in such big cities like Bombay* 
Calcutta, Delhi and Madras.

Previous speakers have touched 
upon the question of having return 
tickets. I would also like to emphasise 
this point. We should have such 
return tickets, week-end tickets and 
holiday concessions for long vacations 
and so on. These will not decrease 
our earnings from the railways. On 
the contrary there will be increased 
receipts and more persons will be 
tempted to undertake a railway 
journey if there are such concessions 
as I have just now mentioned.

Sardar Hukam Singh: I have three 
cut motions to my credit and I will 
try to finish them all within the time 
allotted to me.

I want to press the first one which 
is about inefficiency in administration 
and the particular point that I want to 
bring forward is the neglect that I find 
in attending to the mails, communica­
tions or requests from the public or 
submissions from customers. Of course^ 
our Railways are a commercial con­
cern. But I am reminded of one 
incident when an Inspector of Co­
operative Societies was sacked by the 
Registrar. When the Inspector enquired 
as to what fault he had committed for. 
which he was being awarded the 
severest punishment, the Regisrar—  
Mr. C. F. Strickland—^replied that the 
English administration depended 
ent&ely on the movement of mails in 
proper time. “ If all papers were to* 
stand where they were for 24 hours\ 
he said, “ English administration would 
crumble and fall altogether,”  That 
was the importance that aij English­
man attached to communications and 
correspondence. But today even 
urgent applications or essential 
requests are not attended to for ovef 
a fortnight. I will give an instance*

in illustration. '
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Walnut is produced in abundance in 
Kashmir and is exported to Australia, 
U.K. and Canada bringing substantial 
amounts of dollar and sterling 
exchange. On the 26th January 1951 
one firm offered 475 cases of walnut 
kernel to be booked to Bombay from 
where it had to be shipped abroad. 
Booking was not allowed because there 
were certain classifications and pre­
ferences like A, B, and C. A  must 
have included foodgrains which must 
liave top priority. Walnuts came under 
category B which included hay and 
timber as well. The consignor was 
informed that unless instructions were 
issued from Ferozepore the walnut 
could not get any priority. He got 
the consignment registered as having 
been offered for booking. Between the 
26th January and 6th February he sent 
lour telegrams and five letters and it 
is interesting to note that none o f 
them brought forth any reply from 
the Railway authorities, not even an 
acknowledgement. I will read a para­
graph from his letter to the chief 
Administrative Officer on the 6th 
February which will indicate his 
mental reaction:

“ We beg to state that we offered 
475 cases of walnut kernel and 
60 bags of walnuts for wagons 
requisitioned for 2Gth of January 
1951. The goods were not accept­
ed for lack of allotment from 
Ferozepore. Since then we have 
sent several urgent telegrams and 
letters to D. S. Ferozepore (as per 
copies attached) without getting 
any response.

It is consistent with business 
practice to reply letters whether 
affirmatively or negatively accord­
ing to the policy of the moment. 
However if four telegrams and 
four letters do not bring any reply 
one is left to wonder whether the 
office is functioning at all.”
I want to bring this to the notice of 

the hon. Minister. If a customer 
doubts whether the office is functioning 
at all, what better treatment can he 
expect under the circumstances? Even 
when the Chief Administrative Officer 
was addressed, it did not bring from 
him any reply. On the 14th February 
the firm gets a reply and the reference 
given there is to the letter of the 6th 
February. The officer had taken eight 
days to reply. It is significant that 
when one reads the reply he will see 
that it was not a matter which 
required any consultation of books, any 
conferences among officials or any 
study of the rules or dociiments. I t  
was a stereotyped reply:

“ Please contact the Station 
Master Pathankote in this connec­

tion and your consignments will 
be cleared in their turn subject 
to rules in force.”

That was the reply after eight day* 
to a communication addressed speci­
ally to the Chief Administrative Offlcer. 
Altogether it has taken 20 days to* 
get this reply, which does not mean 
anything at all. If the firm had been 
given this reply in the first instance 
they would have made other arrange­
ments for transport by road or other 
means. Nowadays it is peculiar that 
no attention is paid to letters as an 
ordinary businessman would do of 
giving as expeditious a reply as 
possible.

My second cut motion relates to the 
reorganisation of the allotment o f 
wagons. Even though old rules are 
being followed no imagination is 
exercised to see which things require 
greater attention and priority.

S h r i  H u s s a i n
get the wagons?

When did he

S a r d a r  H n k a m  S i n g h :  Never. He
had to send his consignment by road 
transport to Bombay and the Railways 
lost Rs. 2,000.

I was speaking about the reorganisa­
tion in the allotment of wagons. There 
were three classifications. Of course 
foodgrains came first. Timber, hay and 
walnut kernel along with 27 other 
items came under B. Timber and hay 
are very valuable products and may 
have to be given preference in the 
case of military exigencies, when 
accelerated movement might be 
required to give relief to consumers in 
places where there is scarcity of such 
goods. That is how priority for 
timber was given.

S h r i  S a n t h a n a m :  I do not know if
the hon. Member is quite right. There 
is no such priority organisation now. 
Except foodgrains and one or two 
other articles which are given special 
priority in movement, there is no 
priority system in force.

S a r d a r  H u k a m  S i n g h :  I have g o t
letters from your Board as well. This 
consignor was not given wagons be­
cause timber was being booked. 
Articles brought for booking under 
category B have to be registered and 
they would be booked in ^ e  order o f 
their receipt. They are registered on the 
platform as and when received. There 
might be some articles which might 
not stand any delay and they will 
deteriorate. There are others whick' 
can wait without any risk.
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S i l r t  S a n t h a B a m : That is \9hat I 
was trying to explain. Except one or 
tw o articles which should move first, 
they have no option but to move 
things as and when delivered in their 
order. The priority system has 
ceased to exist for a long time. In 
this particular case I w o^ d  like to 
faiow the facts, if the hon. Member 
could give. But the whole argument 
sieems to be based on a system which 
has lapsed long ago.

S a s d w  H u k a m  Singh: I  am talking 
o f January 1951 and I am giving parti­
culars of a particular case. I do not 
*mow what has happened after 6th 
February. Tins is a case which has 
teppened recently and I am bringing 
it to your notice. They may not give 
preference to the consignment. The 
consignor was informed that he could 
get wagons only in order of registra­
tion at the station. This is a letter 
from the Ferozepore circle and I can­
not doubt the veracity of this.

There was no discretion with the 
Railway oflScials that they could book 
the walnut kernel before the timber 
that was there and had been registered 
before the walnut arrived at the 
station. I was submitting that com­
mercial considerations should have 
weighed in such cases. When com­
parison is made between the two 
articles one is subject to decay and 
deterioration whereas the other can 
stand delay. There should be some 
discretion vested in the station master 
or the men on the spot so that they 
could exercise their discretion and see 
that the customer is not put to any 
loss. And in this case I will tell the 
House what loss the Railway has 
suffered in that particular consign­
ment. This is how the consigner, the 

U pper India Exporters Association 
wrote to the Railway Board;

“ The export trade at present is 
badly handicapped by the Railway 
bottleneck in closing booking for 
several days and enforcing priority 
booking in order of registration 
with which goods meant for export 
are huddled up.

It leads to inordinate delays in 
the booking of goods and then 
late arrivals at the port delaying 
shipments and vitiating contracts.

Besides the loss to the trade the 
priority booking and preferential 
grouping of Railways seem to be 
unsound from commercial notion 
and lack proper horizon to see 
Ihings in the real perspective. I  
therefore venture to give b ^ w  a 
comparison . .

Then it says that if timber had been 
delayed for a day or two and if 
walnut had been booked, the Railway 
would have gained very much and the 
country as well would have gained 
considerable foreign exchange. Be­
cause, one wagon load of timber could 
carry 500 maunds and the freight rate 
was Rs. 1-7-6 per maund amounting 
to a total of Rs. 744-6-0 for the whole 
wagon. The total value of that com­
modity was Rs, 5,000 and no foreign 
exchange would have been earned. On 
the other hand, if walnut kernel had 
been booked, the same haulage would 
have carried 412 maunds, that is 
about 500 cases, and the freight at 
Rs. 4-14-11 per maund would have 
come to Rs. 2,034-10-0. The value of 
the commodity was Rs. 40,000 and it 
would have earned £3,000 or $9,000. 
This would especially have been a valu­
able gain at this time when we are in 
such great need of foreign exchange. I 
need not say that it is no business pro­
position to delay this consignment which 
would have brought this gain to the 
country as well as to the Railway, and 
to give preference—though in the order 
of registration—to timber which could 
easily wait for a day or two.

I conclude with the third cut motion 
that I moved, about corruption in the 
administration. I would give only 
one instance and sit down. On the 
21st February last I happened to go 
to Patiala. I boyght a second class 
ticket at the railway station and went 
in as the train was about to start. I 
asked the booking clerk or whoever 
he was for a berth. The train was 
the Kashmir Mail because there were 
special compartments for Patiala. 
Anyway, I asked the. clerk for a 
second class berth to Patiala. He 
looked up and said: “ All full, no
second class,” Then I asked for a 
first class berth and got one. When 
I sat there in the first class compart­
ment, I saw there was a second class 
coupe just by my side. I examined it 
and found a label was put saying, 
“ Mr. So-and-so with his wife"’, but I 
found the train was going to start and 
nobody had arrived. I reported -the 
matter to the Station Superintendent. 
“ What was this? I was t̂ l̂d the 
second class was full but now I am 
told this is empty” . He looked into 
that label and said, “ This seems to be 
a bogus one.”  Then all along my 
journey I got up two or three times 
during the nighl>—I could not sleeip 
before telling this story to the hon. 
Minister. I found that that coupe 
travelled empty from Delhi to Patiala, 
but it was not given to me or to any­
body else.
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S h T i m a t i  J a y a d n i  ( B o m b a y ) :  Last
^ear I had moved a cut motion to 
ventilate the grievances of the women 
travelling in the third class. I m  
glad to find some improvement m this 
matter though I must say there is still 
much to be fulfilled. My sister 
JBhrimati Kalavati Dixit also spoke on 
ttie grievances of women travellmg m 
■flie third dlass.

Yesterday we were told by the hon. 
Minister. Mr. Santhanam, that Janata 
Expresses have been introduced which 

relieve congestion in the third 
-class But I would like to draw the 
attention of the hon. Minister to the 
fact that as far as I have observed, 
the .Janata Expresses are not very 
popular. I may read out the statement 
made by Mr. H. P. Hira, General 
Manager of the G.I.P. Railway m 
Bombay on 26th February:

“The Bomba y-Delhi Janata 
Express service was not so popular 
as was hoped.”

I myself observed when once I was 
' waiting on the Baroda platform for +he 

’Gujerat Mail.......
Shri S a n t h a n a m : May I  explain that 

the idea of the General Manager was 
that it was not suflficiently crowded?

S h r i  S i d h y a : You want overcrowd­
ing?

S h r l m a t l  l a y a s l n l :  I  want to draw 
-the attention to the fact that it was 
not crowded but that it was empty. I 
am told that tickets for mid-stations 

' -are not issued and that was why I 
toimd that the whole train was run­
ning p ractic^y  empty. If we want to 
tfive relief to the third class passfengers, 
I think it is our duty to see that they 
are allowed to travel even by these 
Janata Expresses. I would like to 
request that if we want to make this 
Janata really serve the common man» 
the Janata, then instead of having it 
an express we should make it a Jaruita 
gadi beruase there are so many otiier 
last mail trains wherein passengers 
travelling short distances are not 
rallowed. There are very few slow 
-passenger trains. So if we want to 
relieve this congestion in third class I 
think this Janata Express should be 
made a. Janata gadi and not a Janata 
:&tpress.

Yesterday the hon. Minister stated 
•that the Madras Janata was popular, 
but I may say ttiat the Janata Expresses 
4m the G.I.P. and B.B. & C.I. routes are 
not so popular.

I wanted to move this cut motion to 
« d f a w  the attention to this particular

fact. We are losing revenue becav^  
the compartments are runmng empty. 
Our object is to have as many seats 
as possible for the third class passengers 
but if these trains go empty t h ^  
actually we are depriving toe third 
class passenger of that much 
Which we can give him and thus help 
to relieve congestion.

Another thing to which I would l&e 
to draw the attention _̂ of the h ^  
Minister is about the hardgiips s u f f^ d  
by women passengers. Two n i o ^  
ago there was a conference m 
at Nadiad and I was informed i h ^  
that some of the t h i r d  class compart­
ments were put at the end of the 
trains and they did not stop near the 
platform. They were beyond the plat­
form and women Passengers f ^ d  it 
very difficult to clunb up and down.
I was requested to bring this to the 
notice of the hon M ii^ter and 
gest that these compartment s h ^ d  
be put in the middle, so that they may 
stop near the platform.

These are the two things which I 
wanted to bring to the notice of t o  
hon. Minister and I hope he will do the 
needful.

Shri S. C. Samanta: First

of state for Railways about t o  
behind vending contracts. The hon. 
Minister once told me that 
had seen aUegations to t o  effert mat
s r ' . s . s f - s . s a “4 B S

ihat contractors sub-let the.r
and earned money th aeb y , with
result that the poor man w h o  has gox

alone the big stations, and entrusti^

lone These monopolists cannot a o  
w e l t  as be evident from an i n c ^  
e S  Which I shall relate to you ^  
sently- I re ferr^  this 
m a t t e r  t o  t h e  h o n .  M i n i s t e r  a n d  h e  h a a
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[Shri S. C. Samanta] 
taken steps, but the steps taken are 
not what I wanted: I wanted more. 
On 11th November last. I, my colleague 
Shri B. K. Das, Dr. H. C. Mookerjee, a 
high oflScial of the Posts and Telegraphs 
Department and a lady (wife of an 
Engineer at Meerut) were travelling in 
a compartment. At Kanpur, we were 
served with lunch. We wanted a 
special dish called ranjan curry. The 
bearer served the dish to us. Then, 
w h e i the train was starting, another 
bearer jumped into our compartment 
and said, “ Please pay” . I asked him, 
“What is the amount of bill?” He said, 

14-8-0 for three plates.”  I was 
astonished. How could it be so much? 
Generally, the charge is Rs. 1-8-0, 
Rs. 1-12-0 or at the most Rs. 2-0*̂ 0. Or, 
if you like, a special dish may be 
charged at Rs. 2-0-0 or Rs. 2-8-0. But 
how could it be Rs. 14-8-0? He said, 
“Please take the bill” . I took the bill. 
On it were written “ Rs. 9 for three 
plates” and other things. I said, “ I 
cannot pay Rs. 14-8-0 for these three 
plates.”  In the meantime, the train 
came to the next station. There, he 
suddenly went out and callcd the Con­
ductor Guard. The Conductor Guard 
came. By this time, I carefully 
examined the bill. It bore the date of 
a month ago. I told the Conductor 
Guard, “Just have a look” . The Con­
ductor Guard told me, ‘Please do not 
let him go.”  Then he went away and 
the train started. Meanwhile, I found 
that the bearer wore a turban bearing 
No. 16 and had on him a belt bearing 
No. 7. He called himself Ram Singh. 
I said, “How i.s it that you are giving 
me an old biU, and you are wearing 
two different numbers?” He then said, 
“ You will not have to pay anything, 
Sir. Please give me back the bill.”  I 
said, “ I shall pay you Rs. 14-8-0, but 
not now. Let the next station come 
and I shall pay the amount to the 
Manager there in the presence of the 
Conductor Guard.”  Then he tried to 
snatch the bill away from me and in 
this process the bill was torn into two 
pieces. Then I became angry with him. 
After that, he gave me back those 
pieces. At the next station, I called 
the Conductor Guard, but in the mean­
time this fellow fled away. I talked to 
the Conductor Guard and then went 
to the Manager in that station and 
asked him what I had to pay. He said 
“Rs. nine” and I paid Rs. nine, gave 
the tom  bill to him and took another 
bill. This was the incident. Before 
this incident itself, the friends who 
were travelling with me told me that 
they were being put to similar diflflcul- 
ties. The lady said “ These bearers 

. extort money every now and then. 

. They say, ‘Pay Rs, two or three and I 
liad to pay many times.**. These are

the complaints and it is for this reasomi 
that I was pursuing the matter with 
the hon. Minister. When I broyight 
this incident to his notice, he referred'i 
the matter to the E.I.R. authorities. 
They have fined the company Rs. ten 
and the manager of the company cam e' 
to me and requested me to talk to the 
Minister so that he need not have to 
pay this amoimt. He asked me to- 
withdraw my complaint even. Such is 
the state of things. That is why I say 
that each station shoxild be given to^ 
an individual person, especially small 
stations. Otherwise, the travelling 
public wiU not get the benefit of the 
vending system which prevails now.
I know of many instances on the B.N.R 
where contractors who have been fined 
on many occasions for bad service and 
bad stuff of food are still allowed tO' 
continue their business. Why shouljJ 
this go on? Notices are issued that 
such and such stations will be taken 
over; but soon after, such notices are 
withdrawn. Why should not the Rail­
way Board, in consultation with the 
Advisory Council, proceed in such a 
way as will make things easier for- 
the travelling public? So my humble 
request to the hon. Minister is that 
they should look into the complaints 
I have mentioned and take suitable 
action. I can narrate many more 
instances, but time does not permit my 
doing so.

I come to the education of the 
children of the railway staff and also- 
medical facilities for railway servants. 
The hon. Minister of State recently 
visited Khargpur. He visited every 
nook and com er of the place; but I dO' 
not know whether he could find time 
to visit the school and hospital. The 
school has a strength of 1,400 students; 
about one hundred names of children 
are on the waiting list. These are all 
the children of railway servants. There- 
is only one Indian high school; the 
other is meant for Anglo-Indian 
children and it has only a strength o f 
three or four hundred children. I, 
therefore, wish to bring it to the notice- 
of the hon. Minister that another 
school should be opened there at 
once, either with the help of the Rail­
way, or with the help of the State 
Government.

The other institution which requires 
the immediate attention of the Govern­
ment is the hospital at Khargpur. The 
hon. Minister himself would have seen 
the congestion there. It may perh aj» 
be said that this is a provincial s u ^ j^  
and the Central Government is not 
concerned with it. But the fact has to- 
be borne in mind that the residents o f  
this place are mostly railway servants



3902 Railway Budget ^  MARCH 1951 List of Demands Aim

and owe their primary allegiance to 
the Railwa3̂  and next only to the Pro­
vincial Government. It is therefore 

•only fair that the Central Government 
should provide for the health, and 
•education of these people.

Then, J come to the question of open­
ing of new lines. It is of the utmost 
necessity that a line should be opened 
from Panchkura via Tamruk to Contai, 

.and thence to Contai Road Station and 
from Panchkura to Ghatal.

Before I sit down I want to make a 
mention of a unique invention of an 
Indian scientist which makes electrical 
automatic locking of trains and wagons 
possible. The hon. Minister and the 
Railway Board are examining this 
device and experimenting on it. Some 
of us— including my friend Mr. Sidhva 
— feel that this is a very efficacious 
device and if fitted in wagons will 
eliminate pilfering and save a lot of 
money to Government. I request that 
the experiment may be made on B.NJl. 
.running wagons.

P r o f .  S .  L .  S a k s e n a :  T h e r e  a r e  s i x t e e n
cut motions standing in my name and 
I moved them all this morning. The 
first among them is to discuss the 
•extent of corruption on the Railways.

Yesterday, the hon. Minister in his 
Teply. said:

“Let me tell him that that refusal 
was based upon the decision at a 
conference at which this very 
Inspector-General was present in 
addition, I believe, to the Home 
Secretary, and they all agreed that 
the transfer should not be made. 
That is why the Railway Board 
refused the transfer.”

I may tell the hon. Minister that he 
has been supplied wrong facts. The 
Hailway Board member went over his 
liead to the Home Secretary and 
persuaded him that the case should not 
be proceeded with further. This is 
•obvious from the letter which the Rail­
way Board member himself wrote to 
Mr. Bambawale— he did not even wait 
io r  the Home Secretary himself to 
write. This is what he wrote:

^*Dear Bambawale,
. . . The case of so and so has 

been reconsidered in the light of 
the principles agreed upon at the 
recent meeting with Home Secre­
tary. Normally this would be a 
case in which, in accordance with 
these principles, no objection would 
be raised to the S.P.E. pursuing the 
investigations. In view, however, 
o f  the fact that Dr. Chachhi has

had an excellent reputation all 
along and the case not only ap­
pears to be unimportant but also 
most likely capable of a very 
ratioi\al explanation, the Board 
suggests that the SP.E. need not 
pursue the investigation. On 
the information available, depart­
mental investigations will be 
undertaken to ascertain if any 
action is n e c e s $ a o r .

I have discussed the case with 
lengar, Home Secretary, and he 
agrees that the case need not be 
pursued further by the S.P.E. I 
shall be glad to be informed that 
the Police have dropped further 
proceedings.”
It is, therefore, obvious that the 

I.G.P. was not present at the conference 
and the decision was taken over his 
head.

Shri G o p a l a s w a m i :  May I interrupt 
the hon. Member? There appears to 
be some confusion about the cases 
that were mentioned by the hon. Mem­
ber yesterday. I thought he was refer­
ring to a case where an application 
for transfer of officers has been made 
by the Police— according to him. I 
was referring to the disposal of that 
particular application. He is reading 
out now particulars of a case whose 
merits were canvassed between the 
Railway Board and the Home Minis­
try and a letter issued to the SP.E. 
I was referring to a case for an appli­
cation for transfer. That was a diff­
erent case.

P r o l  S. Lu Saksena: I have only 
tried to show and establish what I 
said yesterday. I think it was im­
proper on the part of a Railway Board 
member to have taken particular in­
terest in a case where a transfer was 
demanded by the SP.E. It is all the
more so that he should have gone
above the head of the Inspector 
General and said that this should not 
be pursued further.

S h r i  G o p a l a s w a m i :  May I say there 
is no going over the head of the I.G.P.? 
The Railway Board member deals with 
his equal in the Home Ministry who is 
the Secretary to Government.

P r o f .  S. L ,  S a k s e n a : In that case
I would like to point out that he
should not have directly written to 
Mr. Bambawale but to the Home 
Secretary. But, as I said, he was so 
interested that he wrote a personal 
letter to Mr. Bambawale about this 
particular case. I think the whole 
thing is very fishy.

S h r i  G o p a l a s w a m i :  I repudiate that 
suggestion. I do not think there is 
anything fishy about it. I should like 
to know how the hon. Member got hold 
of these official p a p e r s .
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P w r f .  S .  t .  S a f c s e o a : The Chair has 
yesterday ruled that there is no right 
for the hon. Minister to ask me how I 
got those papers. •

S h r i  C k ^ a l a s w a m i :  I should be con­
tent with the answer that the hon. 
Member is not willing to disclose it.
I shall not take exception to tliat reply.

P r o f .  S. L. SaksfssBA: I  must say that 
it is contrary to the confidence o f this 
House for a Minister of Government 
to say that facts which are so fishy 
should not be brought before the House 
and the country. He has no right to 
do so. And this is not the only case. 
There are many such cases. There 
were five cases to which I referred and 
over which I had correspondence with 
the hon. Minister. I gave him the 
papers also I n  which the SJ.E . defi­
nitely said...

S h r i  G o p a l a s w a m i :  Perhaps he would 
read the last of the communications in 
the set of papers he has given me— as 
regards the conclusion arrived at by 
the Home Secretary himself.

P r o f .  S .  L .  S a k s e n a :  I  should like 
that he should himself read that out.

Anyway, I was just pointing out 
that this is not the one single case. 
The cases are so many that I thought 
it fit to bring the matter to the notice 
o f the House. There are about five 
cases and this is what the Assistant 
Inspector-General of Police says, after 
referring to the five cases:

[ M r . D e p u t y -S p e a k e r  in  the Chair]
“ It wiU be seen from Deputy 

Superintendent of Police, C.I.A’s 
report that the Chief Administra­
tive Oflftcer, E. P. Railway, is not 
willing to let the Special Police 
Establishment investigate this case 
in spite of our having met his 
grounds on each point. The Chief 
Administrative Officer has only 
been shifting his data in order to 
explain away the enormous loss 
caused to Government by the res­
ponsible officers who ignored the 
procedure laid down for their com­
pliance.

In spite of all that the Chief 
Administrative Officer has said, 

iithere is a good prima facie case 
tinder section 420/120-B and Sec­
tion 5(2) of Act II of 1947 for 
•thorou^ investigation. But, such 
an investigation is not possible 
unless the officers mentioned in 

r . para. 1 above are removed from 
 ̂ E P . Railway and transferred to

some other Railway. It must be 
remembered that these officers have

had ample warning of this en­
quiry against them and have al­
ready started their efforts to frus­
trate the police investigation. The 
truth cannot be elicited until the 
witnesses are assured that there 
will be no victimisation.

In view of the attitude of the 
Chief Administrative Officer, E.P- 
Railway, it is clear that he will 
not accede to our request for trans­
ferring these officers- Without 
their transfers a fair investigation 
is not possible. The case is, there­
fore, reported to the Ministry o f  
Home Affairs for taking up with 
the Railway Ministry, if they con­
sider it worth while doing so. This 
is one of the cases which was pro­
minently referred to in the letter 
address^ by Shri Shibbanlal 
Saksena, M.P. to the Hon’ble the 
Deputy Prime Minister and other 
Ministers of the Cabinet, perhaps 
at the instance of Mr. so and so.’*
I told you there are a number o f  

cases. I have particularly mentioned 
five. In this letter of Mr. Bambawale 
he has said:

“ Following my request for the 
transfer or removal of the Chief 
Engineer, B. N. R., whose influence 
was likely to affect the investigation 
o f the case against his brother, a 
District Engineer, also on the
B. N. R.. the Railway Board have 
been contesting the right of the 
Special Police Establishment to in­
sist upon the transfer o f the -Rail­
way Employees against whom cri­
minal cases are under investigation 
by the Special Police Establish­
m ent” .
Then there are other cases and he 

goes on to say:
“As a result of these revised in­

structions, cases of refusal to com­
ply with the Special Police Esta­
blishment’s request for transfer are 
multiplying. In the case of so and 
so, an officer of the East Punjab 
Railway he was granted leave in­
stead of being transferred, and in 
another case the Chief Engineer, 
East Indian Railway has declined 
to transfer a subordinate Engineer 
on construction for administrative 
reasons. I do not wish to refer to 
minor cases where adjustments 
were obtained after correspondence 
or personal contacts. Nevertheless, 
the delays thus caused either ham­
pered investigation or destroy^  
possible evidence.”
These are the b b s^ a tion s  of the 

person in whom this Government has 
thought fit to repose the entii#
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machinery of anti-corruption. The 
whole country is seething with com­
plaint about corruption, and here in 
this House also we have heard it in 
every debate and we shall hear again 
about cases of corruption. But when 
we bring these things to the notice of 
the House I am surprised that the hon. 
Minister should come forward and ask 
oow I got those papers. He must ad­
mire my resource! uiness in having 
found out how things are administered.
It is his purpose to find out.......

Shri Gopalaswami: I take my hat 
off to m y  hon. friend for his resource­
fulness.

Pro!. S. L, Saksena: I thank you.
Parliament must know that the whole 
thing is rotten. And if these things are 
not rooted out at the top there is going 
to be no rooting out of corruption and 
the whole State shall go down, I am 
really surprised and feel sorry that 
the hon. Minister should think of the 
matter so light-heartedly.

There are other cut motions also. I 
will say only a word about them. 
There is one cut motion about the 
delay in the disposal of appeals of 
staff by the Railway Board. I have 
seen cases in which years are taken 
to dispose of appeals. I think that 
there should be some time-limit by 
which these appeals should be decided 
and I hope instructions will be issued 
that they should not be kept pending 
for so much time. This causes not 
only so much uneasiness to the em­
ployees concerned but also loss to the 
Railways. Sometimes they have to pay 
allowances during the suspension 
period and it is a. loss to the Railway. 
Therefore these appeals should be 
decided soon. I know of a case where 
for two years a man was suspended. 
He was paid one-fourth salary and 
dismissed. In another case the man 
had to hang on for three years. I there­
fore like to say that whatever is done 
should be done quickly and there 
should not be this delay.

I was surprised to find in the speech 
of the hon. Minister a reference to the 
O.T.R. Express accident and he has 
said that it was due to sabotage. I 
was personally present when the acci­
dent occurred and I found that even 
the Government Inspector said that it 
was due to the n ^ ig en ce  of the 
A. S. M. In fact he has been pro­
secuted and the Judge has ma<le re­
marks that he has been negligent first 

*of all and at the end of his duty he 
slept off after givhig the line-clear. 
The driver did not see and went on, 
and there was a collision. I thmk 
there is a mistake where it has been 
said that the accident was due to 

_saboUge. It was elearly the duty of 
the staff...

ShiS Gopalaswami: To which acci­
dent is the hon. Member referring?

Prof. S. L. Saksenia: The accident 
to the O. T. Railway Express. I am 
referring to the hon. Minister’s state­
ment at page 30 (para 53) of his 
speech.

Shri Gopalaswami: The facts are 
given in my speech.

Prof. S. L. Saksena: It is not a case 
of sabotage. The judgment has shown 
that it is a case in which the Railway 
employee was negligent and slept off 
after giving the line-clear with the 
result there was a collision,

Sbri Santhanam: I think he refers 
to some case against a Railway em^ 
ployee in which the matter might have 
come in a very subsidiary marniCT, 
but there was no judicial enquiry in 
that case to support that. It was the 
Government Inspector’s finding that 
it was due to sabotage.

Prof. S. L. Saksena: It is an accident 
where 36 persons were killed and so 
many injured and I would request 
him to look into it again. I think-there 
is a mistake in that statement.

Mr. Deputy-Speaker: Shri M. Naik.
4 P .M .

Captain A. P. Singh: On a point o f 
information, Sir. Is the rule of catch­
ing the eye dropped now?

Mr. Deputy-Speaker: The eye of the
Chair is always open.

Shri M. Naik (Orissa): So many 
things have already been said about 
the recovery of the Railways that I 
cannot help sa3in g  something here. 
Our Railways, I must say, so far have 
not been able to recover themselves. 
Many of the Railway train services 
have not yet been restored in several 
lines, as stated by one of the previous 
speakers. I speak of the B.N. Railway 
and I must say that there are stiU 
several trains which were suspended 
during war days that have not yet 
been restored. For instance the Tata- 
nagar-Budanpahar and Kharagpur- 
Bhadrak local trains which were run­
ning during the pre-war years have 
not yet been restored. In this connec­
tion, it is worth while mentioning that 
the proposals put forward by the hpn. 
Minister regarding the regrouping 
system are rather too early. We know 
the fate of the recent conversion o f  
compartinents into three classes and 
then again reconversion into four 
classes. These drastic changes have 
involved lakhs and crores o f expendi­
ture and we know that with these 
partial systems, we have not been able
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[Shri M. Naik] 
vlo restore our train services to the 
jpre-war level. I do not think at this 
stage when the ways and means posi­
tion of Grovernment is far from satis- 
jfactory, we should indulge ourselves 
in these costly experiments. In respect 
of other aspects of our Railways, so 
much has been said that practically 
no room is left for me to say much 
but I cannot help making a reference 
to the policy underlying enhancement 
-of fares, particularly the increase in 
the third class passengers’ fares.

It has been said and factually too 
that our Railway earnings show a 
surplus and if our Railways have given 
Ais so much satisfaction, then I do not 
see any reason why this heavy burden 
is imposed on the common man who 
is already seriously pinched regard­
in g  his cloth, cereals and other 
essentials of life. An argument has 
ijeen put forward that this is an anti- 
inflationary measure. If the cost of 
living is definitely going to be raised 
by this means, I do not understand 
how this can at all be anti-inflationary. 
I for one cannot appreciate the argu­
ment that we should have deferred 
benefits rather than have immediate 
benefits. The burden of taxation to 
me appears to be quite out of all pro­
portion. We must see that the common 
man’s burden should be something 
^ th in  his capacity to pay.

If you look at a Railway map, you 
will find the ex-State areas in Orissa 
-and Madhya Pradesh are just a patch 
o f barren land, that is, there are no 
jrailway systems there. , This in my 
opinion is due to the negligence of 
the previous Railway Companies. 
Now that the Railways are under our 
own national Government, Govern­
ment must come forward to open up 
lines in those areas where mineral 
resources are particularly in abimd- 
ance. This will not only help the pace 
^ f industrialization of the country but 
w ill bring in further extra earnings 
to  the public exchequer. With regard 
to the construction or extension of 
those Railways practically nothing has 
heen. provided in the Budget estimates. 
I would like to draw the hon. Rail­
way Minister’s attention to this fact 
and I would suggest that some im­
mediate steps be taken towards the 
■development of those areas so far as 
Railway communications are con- 
■eemed. I need not dilate on the fact 
that much of the earnings in that 
-area are going to private bus owners 
and if. these railway lines are opened, 
I think, that will certainly go towards 
Increasing the Railway earnings and 
add to our public exchequer.

S h r i  F t a A  A a t h o B T  (Madhya 
Pradesh): I jou r  permissioo,

to correct what I have just seen ia 
^  Mr. Sidhva—I do not know
whether inadvertently—raised t h e  im- 

 ̂ ^  Housethat the General Managers had carried 
on propaganda, in the sense that they 
had come and seen me. It is very un­
fair to the General Managers. I met 
t h ^  m the course of my tours. I 
had discussed the problem with them. 
U nfort^ately the hon. Minister is not 
there m his seat. He said I had ex­
aggerated I merely asked the hon. 
Railway Mmister to state categorically 
to the House whether every General 
Manager approved of it. This places 
the General Managers in a very wrong 
light.

Shri Alagesan (Madras): I shaU 
briefly touch one or two points. Speak­
ing about the retiring Chief Commis- 

Railways, the hon. Minister 
of Railways paid a weU deserved 
meed of tribute to that officer, and 
praised the services that he has 
rendered to the country. From the 
way in which very eulogistic refer­
ences have been made in the House 
by other hon. Members, one can easily 
understand how great was the ser­
vice of that particular officer. I too 
know him though not to the extent 
which the hon. Minister and other 
hon. Members may claim. I have seen 
him at work and he has been of very 
great help in dealing with the various 
questions connected with Railways. 
But I feel that this matter involves 
a very large question of principle. I 
am not very happy about the precedent 
that is being sought to be created in 
this matter. As far as the present 
case is concerned, nobody need take 
exception to it. All the parties con­
cerned are happy about it. The 
officer concerned can perhaps better 
his prospects and he wiU serve the 
country though under a private concern 
in a diflfCTent field. Government want 
to retrench the post of the Chief Com­
missioner; they can only be happy 
about it and aJso the House. The pri­
vate concern that is going to have the 
good luck of securing the benefit of 
the services of that particular officer 
will be certainly happy about it. So I 
do not mean the present case; but I 
should ask the House and Government 
to ponder a little deeper over the 
principle that is involved in this. Here, 
the particular officer goes with the 
blessings of the House if I ma r̂ say 
so, and with the blessings of the hon. 
Minister concerned. But, recently, there 
had been a case of another officer 
who had not done anything to merit 
the blessings o f Govercanent or ttie 
House, but who was condemned out­
right on the floor of the House, and 
who was shown the displeasure of



:3fK» RaUway Budget 2 MARCH 1951 List of Demands m i

Government and discharged. He also 
has been take® over by a private con- 
eem. In the recent past, there have 
been instances where high officers have 
been taken into the service of private 

•concerns on their retirement. It is 
now time that Government consider 
what this means.

We have the instance of High Court 
•Judges being prohibited under the 
^Constitution from practising any more 
in the courts or before any authority. 
That is being done in the interests of 
justice in this country. Again, the 
Constitution provides in the case of 
the Comptroller and Auditor General 
and the members of the Public Service 
Commissions that they should not 
accept any employment under Govern­
ment. Why is such a provision made? 
It is because we want to ensure the 
independence of the members that 
-serve in these Commissions and the 
persons who hold the office o f Com­
ptroller and Auditor General. It is 
provided that they should be free from 
any obligation to the Executive and 
they are prevented from accepting 
anything under Government after they 
cease to hold their positions. Similarly, 
high officers of Government have been 
-entrusted with vast powers. They have 
got large fields of discretion where 
they will have to deal with private 
firms and others. If these officers are 
to  be employed by private concerns at 
the end of their terms, then, may I 
not ask whether that will not lead to 
the attachment of some blame, rightly 
or -wrongly, to that particular officer 
concerned? Even in the interests of 
saving the honour and good name of 
tiie officer concerned, shall we allow 
such things to go on? Shall we connive 
at or consent to such things?

There is another aspect to the ques­
tion too. There are many who serve 
under these high officers when they 
are in service. Many of these subordi­
nates will continue to serve even after 
Ujey leave service and get emplpyed 
-elsewhere. Naturally, in the position 
thfttt they will hold in another private 
•concern; when it comes to a matter of 
pealing with Government, ttieir former 
position is bound to have some influ- 
•ence on their ex-subordinat^s. This 
also has to be taken into consideration.

I would urge on Government to 
consider whether it is not time to re­
view  the terms of contract o f these 
t?fflcers, whether it is right, and whether 
it will be beneficial in the interests of 
mirity of public administration, and 
liie  high standards that we want to 
associate with iJublic administration, 
that we should impose some restric- 
tifms on this kind of private emplcgr* 
tnent. There are not only Indian firms: 
346 P.S.D.

we know the Tatas. There are many 
foreign firms too. Naturally, they will 
be interested in getting the services of 
our efficient and eminent administra­
tors. Who can say that they will not 
throw baits and that they will not try 
to tempt our officers while they are in 
the employ of Government and try to 
secure their services after they retire?

In order to prevent all these things, 
to put the level of administration 
beyond even a shadow of doubt, is it 
not time for Government to consider 
whether they should not place some 
r^trictions on employment by private 
concerns of Government servants who 
are retiring because they will stiU 
continue to draw their pension.

Shri Sidhva: For a period of at least 
five years.

S h r i  A la g e s a it : For a certain period. 
I think in the case of I.C.S, officers of 
Government,—I do not know for 
certain, but I am so told— there is some 
restriction for a certain period pro­
hibiting them from seeking s^»rvice 
elsewhere.

A n  H o n .  Member: For two years.

Shri Ala^^esaiv: I shall only touch on 
the other point and that is the re­
grouping of Railways. Very vigorous 
criticisms have been voiced on the 
floor of this House by hon. Members 
who have got longer and wider 
experience of these matters, against 
the introduction of this scheme. We 
cannot praise a principle and yet stand 
in the way of translating liiai princi­
ple into practice. My hon. friend 
Mr. Frank Anthony promised and pro­
phesied all sorts of dire consequences 
if this regrouping is undertaken. When 
the evil prophet is a person of 
Mr. Anthony’s experience and stand­
ing, really, one gets fearful of the 
consequences that may perhaps flow 
from this scheme. He not only did 
that, but confronted us with the 
authority of all the General Managers 
in the country and of the members o f 
the Railway Board.

Shri F*r?nk T*^ai wa?" In­
correct. On a point of explanation..Sir,
I said that I discussed this with ceinain 
General Manarrers. I asked the hon. 
Minister to us categorically whether 
every one of them anproved of it and 
whether the m^mhers of the Railway 
Board approved of it.

Shri Gopala^’jvami: Perhaps I m ight...

Mr. Dep?it7 -?^f!aker: We have been 
bearing thin Is it necessary
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[Mr. Deputy-Speaker]
before the hon. Minister comes to a 
conclusion that every one o f the sub­
ordinates, the Citeneral Managers, 
clerks, superintendents and every one 
should agree? I cannot understand 
this argument. Let there be no inter­
ruption. The hon. Member has said 
what he has said. It is open to other 
hon. Members to interpret it.

Shri Alagesan: When he was unfold­
ing this story, I was reminded of the 
village vaidya who used to tell the 
parents of an ailing child that the 
child would survive, and tell the 
neighbours that it might not survive, 
so that in any case, he proved to be 
right. I was thinking that Mr. Frank 
Anthony was placing oiir eminent 
administrators in such a ridiculous 
position. He has now explained the 
position further and we learn that it 
is not as if aU of them had told him 
like that and we are relieved to hear 
that

In considering this subject o f re­
grouping we have to consider this 
major fact that all our Railways have 
tended in the past to develop peculiari­
ties. These peculiarities have been to 
a degree minimised but they have to 
be removed altogether. We cannot 
allow these systems to develop in ways 
peculiar to them, in which case, they will 
always obstruct any attempt to merge 
them together. We have also to re­
member in this connection the labours 
and efforts put in by the Joint Advisory 
Committee. They have done very 
valuable work and very patriotic and 
patient work and the Committee should 
be congratulated on this. The Chair­
man of that Committee said about this 
very point that they have been charged 
with the task of dealing with the 
anomalies that have arisen out of the 
implementation of the Central Pay 
Commission scales of pay in the Rail­
ways and the Chairman remarks like 
this:

“ w e  h a v e  ai*?o c r e a t e d  u m f o m u l y  
in  s c a le s  a l l  o v e r  In d ia ,  s t a n d a r d is ­
e d  c a t e g o r i e s  a n d  g e n e r a l ly  r a l i o n -  
a l i s e d  th e  w h o le  i - y jt e m .”

-/^d yet my hon. friend Mr. Frank 
Anthony very seriously tells us and 
threatens that all sorts of problems and 
difficulties will arise out of regrouping 
»nd that we will not be able to en- 
coxinter them. Here, addressing the 
naembers of the Committee at the close 
o£ their labours at the last meeting, 
the bon. Minister of Railways promised 
that he would utilise the machinery 
of thiA Cx)mmittee for tackling further 
difficulties that may arise in future, as 

lor  Instance when cases relating to the

State Railways newly taken over come 
up. He said he would surely utUtse 
the experience of this Committee. 
Similarly in regrouping, if anomalies 
arise, we have this ready machinery 
at hand and their experience to be 
utilised and these anomalies too can 
be removed. When two seemingly 
opposite things are brought together 
some undesirable results are produced 
and anomalies are also given birth to. 
But if we are to be deterred by the 
very possibility or existence of 
anomalies, then we can make, no pro­
gress in any direction. Therefore, I  
submit that this principle which haa 
been accepted in this House and accepts 
ed even by Members who had opposed 
the scheme, deserves to be given a> 
trial, and we will not have occasion 
to regret it. People who have gone 
into this subject have come out with 
the report that there will be savings 
to the tune of at least Rs. ten crores 
on capital account and about Rs. 17 
lakhs under depreciation and other 
accounts. So it is not as if we are not 
going to derive any benefit

Moreover, the Railway empire tiiat 
the Southern zone will r^resent will 
be bigger than any political empire 
that had existed in the South. It will 
transcend all State barriers, and it will 
transcend aU linguistic barriers and 
we should be proud of such a system. 
This was not approved by the Central 
Advisory Council in any haste. It is 
only after going into the question 
thoroughly and after weighing all the 
pros and cons that they have agreed 
to it. They have also asked the Mmis- 
try to give a balance-sheet at the end 
of one year about the results that 
have accrued from the implementation 
of this zonal system. So there is, I 
think, no need to feel doubtful over 
the bold step that has now been taken.

Shri Kamath: Whatever m a j
be said in favour of him and that is 
way Minister, one thing must 
be said in favour of him and that is 
tnat he has been absolutely honest 
and frank and straight about what he 
wants to do. He has not concealed his 
intentions from us, but has put all his 
cards on the table. He has, if I may 
ijay so, invited the Finance Minister, 
or rather he has agreed to the Finance 
Minister temporarily misappropriating 
nis hard-earned fortune. He has con­
nived at this temporary misappropria­
tion by the Finance Minister. And in 
the Indian Penal Code, so far as I 
K n o w , it is an offence. This temporary 
misappropriation is an offence as muck 
as any other misapproprlatioik
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S h r i  C .  S a b r a m a n i a m  (M adras): ' f h e  
hon. Member may read the Indian 
Penal Code once again.

S h r i  K a m a t h :  I think I know more 
about it than my hon. friend, and at 
least in that matter I do not want any 
lessons from him.

Now. the position therefore is rather 
unique. The Railway Minister in his 
speech says categorically and definitely 
that these revenues earned from the 
enhanced fares will go into our ear­
marked funds and will be held to our 
credit. We may not use immediately 
the additional funds that will i>e 
raised. Of course they will earn 
interest from General Revenues, but 
until they are made available to the 
Railways they will serve to help the 
ways and means position; and the 
Minister takes pride in the railway 
user lending a helping hand to the 
tax-payer, forgetting that the railway 
user is at the same time a tax-payer 
also, that be is not merely a railway 
user, but also a tax-payer in another 
capacity. In fact the policy of enhanc­
ing the fares and crediting the income 
to the general revenues and expecting 
something in the future amounts to 
this. It is a post-dated cheque on the 
bank of a caretaker government.

A n  H o n .  M e m b e r :  What Govera-
ment?

S h r i  K a m a t h :  Caretaker Govern­
ment. The Prime Minister some time 
ago, some months ago, if I remember 
aright, referred to the present Gov­
ernment as a caretaker Government. 
And some malicious wag somewhere 
has referred to the same thing as an 
“ undertaker Government” . In a sense 
that is correct, because this Govern­
ment has given the burial to the old 
regime, it dealt the coup de grace to 
that regime. Therefore in that view 
it is correct to say that it is an under­
taker Government. Whatever that 
may be, there is no gainsaying the 
fact that the Prime Minister himself 
observed that it is a caretaker Govern­
ment and this amounts, I say, to a 
post-dated cheque on the bank of a 
caretaker Government. How far the 
public wiU have the faith and the 
confidence to accept the guarantee or 
assurance that at no distant date— or 
am I wrong, and is it at some distant 
date?— this wiU be made available to 
them in some form or other, is the 
question. So many things have been 
promised to the public in recent years, 
and many of them have turned out to 
be a mere will-o*-the-wisp.

S h r i  G o p a l a ^ a m l :  May I  invite the 
attention o l the bon. Member to the

fact that he is trying to cast suspicion 
on the general tax-payer of this coim- 
try? It is on the general tax-payer that 
the railways lean so far as this matter 
is concerned. If Finance Ministers are 
found not to carry out their promises. 
I bank upon the faith I have in the 
general tax-payer and his representa­
tives in Parliament like the hon. Mem­
ber to see that the Railway’s confidence 
is fully justified.

Shri K a m a f l i :  So ultimately it is a 
matter of faith and we live by faith, 
and indeed we will continue to live 
by faith so far as the future also i»  
concerned. Man does not live by bread 
alone: he needs faith also to sustain 
him. I am proud that the Railway 
Minister has abundant faith in ttae 
representatives of the people here, 
what he called the patriotic, intelligent 
and understanding House.

The other day when he was refer­
ring to this **mild shock** in the Buc^et^ 
my friend Babu Ramnarayan Singh 
interjected “Loot, loot”  and the Rail­
way Minister was kind enough to  
invite us to share in the loot. I am 
sure tbat this very patriotic, intelligent 
and understanding House wiU not 
refuse his invitation to their share in. 
the loot, provided that loot is made 
available not only to the Members o f  
this House here but also to the 
millions who are eagerly waiting to- 
take a share in the loot. That will 
certainly wipe out the odium that 
might be attached to the loot other­
wise.

Dr. Deshmukh: They are already 
taking their share.

Shri Kamath: Soon after the Rail­
way Budget was announced here 1 
understand the Fincincial Commis­
sioner of Railways told pressmen here 
that after all the railway fares in 
India, particularly the third class fares, 
were the cheapest in the world, and 
therefore this increase would not cast 
any heavy burden on the rail-going 
people. It is a well-worn argument 
that the third class fares in India are 
the cheapest and it was often used 
in the bad old British days also. But 
I wish the Financial Commissioner 
had also referred in passing at any 
rate, if not in detail, at least casually 
to the amenities provided for third 
class passengers in other railways ana 
also the per capita income in the 
various countries. In the U.K. the per 
capita income is 773 American dollars 
(in rupees it will be four or five times 
that figure). In the U.S.A., it is 
1,453 dollars per capita and in India 
it is 57 dollars per capita. The third 
class fares in the U.K. are 26 04 pies, 
in the U.SA. 21*96 pies and in i n ^  
it is five pies.
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Shri C. Snhramaniam: Is this argu­
m ent necessary in view of the fact 
that the hon. Minister has said that 
lie  is not justifying the increase on 
that account at all ? Is it necessary to 
go back to that?

An Hon. Member: It is a matter of 
•opinion.

Shri Kamath: I can advance argu­
m ents why they were not justified on 
other grounds also. The Railway 
M nister said that the price level in 
ih e  country is now over 400...........

Mr. Dnnity-Speaker: It is open to 
-the hon. Member to imagine outside 
^objections and answer them in the 
House.

Kamath: Yes, Sir, it needs 
imagination which is an uncommon 
commodity. The Minister referred to 
the price level in the country saying 
that it has risen to 400 compared to 
100 in 1939. The hon. Minister is very 
frank, brutally frank at times and I 
■do not know why he overlooked or 
forgot to refer to the comparative wage 
levels, also per capita incomes and 
-comparative fares in other countries 
in  his speech.

Sbii Cropalaswami: Because 1 was 
-quite satisfied that on the hon. Mem­
ber’s argument which he has been 
Adducing today, that kind of com­
parison would not conclude the ques­
tion.

Shri Kamath: I am sorry that, that 
cannot conclude the question. I am 
sure that the Railway Minister, so far 
as he himself is concerned, has come 
to a conclusion, right or wrong. But 
■certainly he cannot think tiiat the argu­
ment on which his conclusion is based 
haŝ  the same justification to every 
other Member of the House or to 
people oatside. 'Hiat is my point.

It appears that the RaUw^y Minister 
is o f the view that a public utility like 
t̂tie Bailways need not necessarily be 
available to the people at a very lo^»
cost. If it is possible o f course he will 
^ v e  it cheap, but considering today 
the ways and means position and the 
general financial situation in the 
country he thinks that if people are 
made to pay a little more they will 
bear it with joy  for the sake o f the 
future of our country. The present 
^generation is paying for what 
posterity will get. There is a 
saying  attributed to some cyi^cal 
w ise man, “What has posterity 
<ione for us that we should do some­
thing for posterily?** 1 understand 
that Government cannot act accor<Ung 
«b Chat... ..

Shri Santhanam: Has not our
posterity given us the privilege o l 
having us as its ancestors?

Deputy-Speaker: Some of us 
haVe not erred in that direction.

Shri Kamath: If my hon. friend the 
Minister o f State wants to aspire to 
an ancestral position I think he will 
have plenty of opportunities to aspire 
to and attain the position which he 
thinks is enviable and he is welcome 
to it. But will posterity be proud of 
all its ancestors? We act in the living 
present, but sometimes, perhaps more 
often than not, we think o f posterity 
more than of the present generation. 
The hon. Minister said that this money 
wiU be available for stabilisation, 
expansion and rehabilitation. Ameni­
ties have been promised for a very 
long time to a long suffering and very 
patient people. In answer to a ques­
tion last year in this House the Rail­
way Minister, not the Minister of 
State, answered that the people have 
been waiting for amenities for the last 
half a century. Whether it was said 
in jest or in earnest I do not quite 
know, but he rarely jests in the House, 
he is always in earnest, and meant 
what he said that the people have 
been waiting for amenities for fifty or 
more years. All these amenities have 
been dzingled before third class passen­
gers like the proverbial carrot before 
the donkey and I do not think that 
the people wiU mind waiting for five 
or ten years more to get the amenities, 
if they can be saved from further 
burdens. Unfortunately the position is 
that even as regards the increase in 
fares the upper classes are taxed less 
than the lower class. The increase is 
12 to 14 per cent, in the case of the 
first and second classes and 20 to 25 
per cent, in the case of the third class.

The financial condition of the coun­
try has come to this pass because o f 
various instances o f squandering, to 
which attention has been drawn In 
this House on more than one occasion. 
There are many projects on which 
crores have been wasted, and if that 
had not happened I am sure our con­
dition would have been much better 
than it is today. Then, Sir, I would 
ask the Railway Minister whether— 
not he, but—the G ovynm ent of which 
he is a member has at all considered 
certain alternative proposals for rais­
ing finance to improve the ways and 
means position. Proposals have b ^ n  
made which would have cast the burden 
on a fraction o f the population and 
not on millions of the masses as is 
being done today—proposals for a 
capital levy, pcoposftls^ for latrodudng



>•18 Baiimtv Bwteet 2 M ABCT of Oematids

a death-duty— there was a Bill in tins 
House about this but it is poslijoned 
Itom  time to time, it is not comiiig up 
at all. Well, these things would have 
cast the burden upon those people who 
would have been able to bear them. 
This is not being done and various 
curious arguments are advanced to 
say that people will be able to bear 
this burden in the interests of the 
nation. Therefore, I feel that this 
increase in fares, especially for the 
third class and even the inter class, 
is not justified. Government should 
find other ways and means of fortify­
ing the ways and means position.

Before I sit down I would refer to 
one more subject in passing, to which 
my hon. friend» Prof. Shibban Lai 
S ^ e n a  referred yesterday.

M r .  D e p u t y - S p e a k e r ;  He spoke 
yesterday and continued today.

S h r i  K a m a t h :  Not today so far as I  
know. There have been certain griev­
ances among the railway ministerial 
staff. Quite a good number of them 
have been classed as routine .clerks 
while actually they do work other than 
routine. This matter must be looked 
into. When the Association wrote to 
the Minister the other day about I’rreir 
grievances, the Minister answered 
them as follows:

“ The ministerial staff being one 
of the most intelligent sections of 
railway services, it is not desir­
able to allow them to get segre­
gated from the rest of the 
workers.”
This is about the recognition of the 

Association. But he admitted that they 
are one of the most intelligent sec­
tions of railway workers. The answer 
is signed by Mr. Santhanam.

S h r i  S a n t h a n a m :  That was in reply 
to a demand that they should be 
recognised as a separate association. 
It has nothing to do with their salaries.

S h r i  K a m a t h :  He recognised them 
as one of the most intelligent sections 
of railway workers, but he does not 
want to consider their case for being 
classed as non-routine clerks and get­
ting higher pay though they are the 
most intelligent section of the workers. 
Finally he says that a class III worker 
gets a minimum dearness allowance 
of Rs. 45 thus making his emoluments 
Rs. 100. He says:

“ If this minimum can be secured 
to the other sections of the popula­
tion who belong to the same 
category of the society as class III 
employees, this country will be 
much better than it is today.”

I am glad he has put a Rs. 100 wiige 
incduding dearness allowance as a 
fairly decent wage, but when he says 
that they are the most intelligent sec­
tion of railway workers, I would have 
expected that they would have been 
entitled to as much pay as persons o f  
the same intelligence, of the same 
calibre, get in other services. Anyway 
I would expect the Minister to look 
into this matter more closely and see 
whether the categorization as routine 
clerks of some of the workers is justi­
fied.

There is a complaint about discrimi­
nation in the matter of pay between 
Indian teachers and Anglo-Indian 
teachers on the Bengal-Nagpur Rail­
way. That has been a long-standing 
complaint and I do not think that that 
sort of a discrimination in the Rail­
way schools is justified as between 
Indian qpd Anglo-Indian teachers.

One of the grievances referred to by  
Prof. Saksena was that of the lower 
services. Class II, that is the lower 
gazetted services. This must be looked 
into at the earliest opportunity so that 
it may conduce to efficiency among 
the railway services. I am sure the 
Minister has all along his tenure o f 
office been aiming at efficiency of the 
services as a whole, and so long as the 
efficiency of each servant and each 
category of servants is not looked 
after, the entire service cannot be 
expected to be as efficient as it should 
be in our Sovereign Democratic Re­
public of India, that is Bharat.

S h r i  H u s s a i n  I m a m  rose—
S h r i  S i d h v a :  May I know. Sir, 

whether you have definitely decided 
that the hon. Minister will reply on all 
matters on the third day?

M r .  D e p u t y - S p e a k e r :  I think once 
for all the hon. Minister may reply.

S h r i  C k » p a l a s w a m i : That is what 1 
tcdd the House this morning.

S h r i  S a n t h a n a m :  The same points 
aie sometimes touched over and over 
again so that it is better to reply to 
them all at once.

S h r i  N a z i m d d i n  A h m a d :  On a point 
of information. Sir. I have a cut motion 
standing in my name. I do not know 
where I stand. May I take it that my 
cut motion is acceptable to the hon.. 
Minister without a speech?

M r .  D e p u t y - S p e a k e r :  Formerly the 
hon. Member was sitting in the front 
bench and therefore he was always 
catching the eye of the Chair, but now 
that he sits behind, it is difficult. 1 
certainly noted his name because he 
w a s  one of the three Members wh<y
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[Mr. Deputy-Speaker] 
had tabled a cut motion and certainly 
I  wanted to give him cin opportunity. 
But 1 would leave it to my hon, friend, 
Mr. Hussain Imam. If he would give 
in he may speak.

S h r i  H u s s a i n  I m a m :  He can speak 
on  Monday, Sir.

M r .  D e p u t y - S p e a k e r :  All right, h e  
-will take the next chance.

S h r i  H u s s a i n  I m a m :  The hon. Rail­
w ay Minister has exposed himself to 
a dilemma. Either he was negligent in 
the past or he is too stingy at present.
I f  the post of Chief Commissioner was 
redundant it was his duty to have axed 
it  in the past. If it was fulfilling any 
purpose then it seems to me that he 
is being stingy in axing it without 
any rhyme or reason. Is it a fact that 
a  member in charge of a special 
Department has got so little work that 
he can do the full-time job of the 
Chief Commissioner as well as his own 
work?

Sliri G o p a l a s w a m i :  May I say I have 
already contradicted that statement?
I  never said the Minister—^whether it 
is myself or my hon. colleague— ^was 
going to do the work of a Chief Com­
missioner.

S h r i  H u s s a i n  I m a m :  I say the func­
tional member, that is one of the three 
functional members has got so little 
work of his own that he can do that 
work as well as the work of the Chief 
Commissioner.

Shri Sidhva: Who said that?
S h r i  H u s s a i n  I m a m :  That is a 

dilemma in which he has placed him­
self.

S h r i  G o p a l a s w a m i :  There is no 
dilemma at all.

S h r i  H u s s a i n  I m a m :  The second 
point which I want to urge for his 
consideration is that the papers that 
come to us really go through the Rail­
way Board. I find a little bit of 
difficulty in following them and there­
fore I would like to draw the attention 
o f  the hon. Ministgrs to this fact, so 
that in future they may be inyjroved. 
I  refer to the Demands for Grants. 
Here I do not find any mention as to 
which Demands are to be met from 
capital and which from the Deprecia­
tion Fund. The construction of new 
lines— capital— and Depreciation Fund 
are combined. Now that we have got 

=  ̂ three kinds of expenses— revenue ex­
penses, expenses from reserve fund 
and expenses from the capital, it is 
necessary that there should be new 
headings so that the papers might be 
In a form in which they can be easily 

understood by all.

This is a technical matter and I hope 
the hon. Minister will see to it that 
it is done.

S h r i  G o p a l a s w a m i :  Does the hon. 
Member suggest that from the papers 
circulated to him h e  cannot get t h e  
figures he w a n t s ?

S h r i  H u s s a i n  I m a m :  I am referring 
to the Demands for Grants which w e  
have to pass. The items from 1 to 9A 
are revenue items. Item 11 is appro­
priation to Depreciation Fund. In some 
cases you have mentioned from which 
Funds the expenses are taken out. For 
instance, you have mentioned items 13 
and 14 as being appropriation to 
Development Fund and appropriation 
to Revenue Reserve Fund respectively. 
But there is no mention as to which 
part of the expenses are going to be 
debited to the capital in the shape of 
Demands for Grants.

S h r i  S a n t h a n a m :  The Demands from 
items 12A  to 18 are items which are 
financed from all the three Funds. I 
do not know whether the hon. Mem­
ber suggests that each of these items 
should be given in the form of three 
Demands showing how much is made 
up from capital, how much from 
Depreciation Fund and how much from 
Development Fund. I do not know 
whether he wants these particulars to 
be given against each item in the 
Demand itself.

S h r i  H u s s a i n  I m a m :  Take Open Line 
Works, In 12A you have mentioned 
that it is from revenue. In 12B also 
you have mentioned it. But in regard 
to items 16, 17 and 18 which refer to 
Open Line Works (additions, replace­
ments and development), you have 
not mentioned the source.

S h r i  S a n t h a n a m :  I accept the correct 
tion from 13 to 18.

S h r i  H u s s a i n  I m a m :  You have
mentioned the source in some cases* 
but in some others you nave not 
mentioned it. I am not asking that it 
should be done now, but this is a  
suggestion for improvement in the 
method of presentation for future 
years.

S h r i  S a n t h a n a m :  Every item that i s  
met from capital is shown as capital 
and every item from other revenue 
items is also similarly shown.

Shri H u s s a i n  I m a m :  But not in the 
body of the Demand for Grants. I 
suggest that in the Demand for Grant 
itself the House should be told how 
much it is sanctioning from capital 
accoimt. It should not have to be 
referred to in the papers, but it should 
be put in the shape of a  Demand.
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S h r i  S a n t h a n a m : If the hon. Member 
will turn to page 19 of the Explanatory 
Memorandum, he will find that the 
whole thing is analysed in the manner 
ihat he wants.

M r .  D e p a t y - S p e a k e r :  He wants it to 
be mentioned as a Demand. That is 
iiis suggestion.

S h r i  H u s s a i n  I m a m :  I should like to 
•mention one more item. Item 17 relates 
to Open Line Works (replacements). 
It comes to Rs. 40 crores. The ou ^ o  
from the whole of the Depreciation 
Fund is Rs. 38 crores, whereas here 
item 17 is for Rs. 40 crores. How is  
this?

S h r i  G o p a l a s w a m i :  May I give a 
simple explanation for that? In the 
Demand we have mentioned the total 

•expenditure. Out of this total demand 
• o f Rs. 40 crores, Rs. 38 crores will be 
debited to the Depreciation Fund and 
this is shown in the other place.

S h r i  H u s s a i n  I m a m :  I could not put 
this intelligent interpretation.

M r .  D e p u t y - S p e a k e r :  What is the 
difficulty o f  the hon. Member? This is 
not a supplementary Budget. This is 
the original Budget itsell S o  many 
papers have been circulated. There 
€u:e explanatory memoranda also. Can 
he not understand the position frran 
the papers? What is his exact diffi­
culty, may I know? -

S h r i  H u s s a i n  I m a m :  When the House 
votes a Demand, it should vote it after 
xmderstanding whether it is going to 
be debited to revenue, capital or to the 
Depreciation or Development Fund. 
The voting of the Demand does not 
show how much new capital is being 
voted for. I suggest that in future this 
should be done. The hon. Minister 
gave an explanation. Now, a part can­
not be bigger than the whole. Item 17 
i s  for Rs. 40 crores. That is the total. 
But the total Depreciation Fund 4s 
only Rs. 38 crores.

S h r i  S a n t h a n a m :  If the hon. Member 
would refer to Demands for Grants 
page 141, the thing is given there. 
Rs. 38 crores and 37 lakhs and odd wiU 
be met from the Depreciation Fund 
and the rest from capital. Because 
these two amounts are to be spent on 
the same item, the Demand is given 
a s  one. We cannot come before the 
House and ask for two Demands f o r  
the same item.

S h r i  H u s s a i n  I m a m :  I am mention­
ing this to him only because in regard 
t o  Open Line Works he has mentioned 
t h e  details. If he can make it in one 
c a s e , it is not too much to ask that in 
the other Demands also he may give 
:^ e  sub-heads like A  and B, showing

how much is from capital and bow 
much is from Reserve Fund. It is oi^n 
to Government to accept my suggestion 
or not. That is not very material.' 1 
only want that the House should have 
a better picture. Mr. Santhanam is a 
past master in the art of ^v ing  his 
informations in a manner which though 
technically correct can yet be wrong 
in substance- He mentioned in his 
speech, for instance, that 2224 units of 
coaching stock were to be added this 
year. A  very interesting picture in­
deed. But my trouble is that I find 
from his own papers that the amoimt 
of money which is going to be spent 
on additional coaches for passengers 
is the very magnificent simi of 
Rs. 6,45,000. It is given on page 431 in 
the works machinery and rolling stock 
programme.

M r .  D e p u t y - S p e a k e r :  Only rupees six 
lakhs and odd for 2224 coaches?

S h r i  H u s s a i n  I m a m :  No, Sir. It is 
not that. What he is doing is only re­
placement, and coaching stock does 
not mean only passenger carriages but 
parcel vans, luggage vans and all those 
things. He has very carefully chosen 
the words “ coaching stock” . That is 
why I admire him that he is so care­
ful in his words that you can never 
catch him.

S i i r i  S a n t h a n a m :  Does the hon. 
Member suggest that all but this 
expenditure of Rs. six lakhs is for 
parcel vans? What I stated was the 
accurate figure. Of course, the other 
point is correct that part of this coach­
ing stock is for replacement and part 
is an addition. But the entire thing 
wiU be new stock put on line.

M r .  D e p u t y - S p e a k e r :  All the 2224?
S h r i  S a n t h a n a m :  Yes.

S h r i  H u s s a i n  I m a m :  The proposed 
new coaching stock which we really 
need is new passenger coaches; but we 
are only being given a small number 
of additions. That is my point. You 
are asking the railway user to pay a 
huge sum of Rs. 100 crores for the 
III Class and you are spending only 
Rs. six lakhs and odd for new addi­
tional carriages. This is a very glaring 
example of how things are done and 
how the public is as much disregarded 
today as I must say in the good or 
bad old days, although in a different 
manner.

My time was mostly taken up by 
interruptions and I hope you will give 
me a little more time.

M r .  D e p u t y - S p e a k e r :  At five o’clock 
w e  have got the other business.
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Shri Buasain Imam: Then shall 1 
continue on the next day?

Mr» Depnty-Speaker: No, hre may 
ftnigVi now.

Shri Hnssabi Imam: Mr. Massey 
gave some interesting figures and I 
want the Railway Board to examine 
them and see if his facts are correct 
and whether replacements during the 
last five years have been at a rapid 
pace. If so, the pace of replacement 
should be slowed down and the items 
tiLat come in newly should be in addi­
tion to the existing stocks. What I am 
trying to convey to the House is,that 
you need not necessarily scrap the 
present stock merely because you have 
got these things from the Depreciation

Sbri Gopalaswami: May I tell the 
hon. Member that the present stock, 
some of which is to be replaced by 
this new stock, is not going to be 
scrapped. Most o f them are still used 
on the line. That is why you see often 
on certain Railways a large number 
o f old stock still moving about.

Shri Hussain Imam: In future, I 
should like that we should get some 
information on this subject. We should 
know how many of the old stock are 
being used stiU. When you use the 
word ‘replacement’ it conveys the sense 
that the stock is being scrapped. In 
this connection, I should also invite 
the attention of the House to the fact 
that the income from the stocks that 
are scrapped is not shown in any 
detailed manner. You have only shown 
it in your capital head as a minus 
entry. This is a big item and it should 
find a place by itself, so that the House 
may know what is the price of the 
stocks which are being scrapped and 
how much is being recovered so that 
in future we may have a more detailed 
and a better picture.

[M r. S p e a k e r  in the Chair]

ENQXnRY RE : FERTILIZERS 
TRANSACTIONS

Shri Sidhva (Madhya Pradesh): This 
discussion has arisen out of my Starred 
question No. 1231 o f 7th February re­
garding import of fertilizers. The 
question was so important and serious 
mat you were kind enough to say 
during supplementary questions: “ I
shall allow more questions, but Mem­
bers should put them one by one.”  You 
were good enough to give suflBcient 
Itae, but even that time was not suffi­
cient and therefore I requested you to 
^ v e  me an opportunity to get more in- 
zormation to which you kindly agreed.

5 PM.
In connection with this matter, as wtt 

all know, one Mr. Swami has been dis­
missed. I would like to know whether 
he has made any statement—oral or 
written— and whetii«r he has impli­
cated in that statement any othe r̂ 
person. As he has accepted punish­
ment and willingly submitted to de­
partmental punishment, may I knpw^ 
whether Government have consider­
ed the oossibility o f prosecuting him. 
The case may not stand in a court of 
law, as my hon. friend Mr. Munshi 
stated; it is just possible that wit­
nesses may resile from giving evi­
dence. Despite this, in view of the 
seriousness of the matter and the 
fact that there is a prima facie case, 
will Government examine me possi­
bility of prosecuting this man after 
the C I D. investigations? Are they 
prepared to hand over the papers to- 
the C- I. D ?

I would also like to know some­
thing about the agent who handled 
the distribution and storage of the 
fertilizers at Bombay. It was stated 
that he did not credit Rs. 4,41.000 to 
the Government treasury for six 
months, but subsequently steps were* 
taken and the amount has been paid.
I would like to know how he was con­
nected. Is it a fact that one of his 
employees who was subsequently dis­
missed made a report to the hdn. 
Minister or his Ministry that he re­
ceived from his agents some lakhs o f 
rupees which were given to-
Mr. Swami and other officials. I
would like to know how far this is 
correct Why was no action taken 
against this agent who was responsi­
ble for keeping State money with him 
for six months and refunded it only 
after he was threatened with prosecu^ 
tion? Is his name still in the contrac­
tors’ list, or has it been put on the 
black list? Is it correct that he has 
been manoeuvring for some con­
tracts?

Then, regarding the Joint Secre­
tary. we were told that the displeasure- 
of Government was communicated to 
this officer. In ^eply to a question as 
to whether communication of dis­
pleasure was enough and why this 
officer who bungled immensely in the 
finances of this transaction should not 
be dismissed, the hon. Minister Stated: 
‘1  shall look into this matter in the- 
light of what the hon. Member says., 
we may reconsider the decision. I 
want to know whether Govemment 
have recOTisidered their decision, W-®* 
would naturally be interested to know  
whether this officer is now workings
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I imderstand that he is no more here 
and has reverted to Madras. Is he 
stiU in the service of that State? In 
reply to my question: “ May I know 
Whether Mr. Swami was alone direct­
ly responsible for this, or were there 
other officers also? Have Government 
taken note of this?”  my hon. friend 
Mr. Mnnshi replied: “ I have to enquire. 
I cannot say at the present moment** 
May I also have an answer to that— 
has he enquired and if so what is 
the position?

Then Mr. Sondhi asked: ''In view 
of the fact that over-indenting was 
done, how is it that the amount was 
paid for the over-indented fertilizers? 
As you know, the system is that unless 
a certain amount is passed and sanc­
tioned by the Finance Department, no 
payment can be made. How was the 
payment made in this case, and who 
was responsible for this over-pay­
ment?"

To this Mr. Munshi replied: “ Mr.
Menon’s report is silent on that point. 
I will ascertain.”

I want to know why Mr. Menon’s 
report was silent on that. Mr. Menon 
is the gentleman who made the en­
quiry. Why was this enquiry not 
pursued and may I know whether he 
has enquired and what the position is.

Then Mr. Tyagi asked: “ According
to the rules, is it not necessary that 
when the Industries Ministry wishes 
to make any purchases, it should ob­
tain a certificate that the purchase can 
be made and if so, was such a certi­
ficate obtained in this case from the 
Finance Ministry?”

And Mr, Munshi said: “No certifi­
cate was obtained” .

In view of this categorical state­
ment that no certificate was obtained 
I want to know whether Government 
still consider that their displeasure 
was sufficient.

When Prof. Raiiga put the question: 
“ Was it not the duty of the Finance 
Ministry to ascertain whether its 
sanction had been obtained or not 
before the money was paid out, and 
would Goverrmient consider the 
advisability of getting this matter en­
quired into by someone who is not 
connected with the Finance Ministry?*’ , 
the Minister said: “ So far as this
suggestion is concerned, I did not 
apply my mind to it. All that I  did 
was to get Mr. Menon to enquire into 
this matter through my hon. colleague 
the Finance Minister.**

In view of this statement may 1 
know whether the hon. Minister now

proposes to have this enquiry made by 
mi W epenifeht gfehtleman fiot eodr 
netited )̂(rith the Ministry?

According to the statement placed ’ 
on tiie Table by the Minister strictures 
were passed by Mr. Menon who made= 
the enquiry:

(a) That there was over-indent­
ing of Sulphate between July 
1949 and December 1950;

(b ) That this indenting took 
place without the approval o f the 
Ministry of Finance;

(c) As required by the ru l^ , 
proper indents bearing a certifi­
cate that the approval of the 
F in ^ ce  Ministry had been ob­
tained were not placed on the 
buying Ministry of I. & S.;

(d) This over-indenting result­
ed in a loss to the consumer 
inasmuch as purchases were made 
at a time when prices were high 
and inasmuch as avoidable expendi­
ture was incurred on storage, etc.
In view of this statement made by  

the Secretary of the Ministry of Finance 
may I know whether Government 
still do not consider that this is a fit 
case where greater exposure will be 
made in a court of law, even if the 
case does not stand in ^ e  court of 
law—it may even result in an acquittal, , 
I say— b̂ut would it not be proper to 
have this man prosecuted so that more 
information could be brought to light 
through a court of law instead o f 
hushing up this matter? This Mr. 
Swamy definitely stated “ I am pre­
pared for any punishment, but please 
do not ask me for an explEmation.** 
That fact in itself should have made 
the Ministry to prosecute this man 
instead of dismissing him. I want to- 
Swamy definitely stated: “ I am pre
pared to consider the matter seriously, 
so that it may have a good effect in 
future at least upon the officers who 
are entrusted with lakhs of rupees fo r  
these purposes. Here is an officer 
from the Finance Ministry who was 
appointed but he hopelessly failed to 
do his duty. He did not...

Mr. Speaker: I may suggest to the*
hon. Member in the interest of having 
more information and also giving 
chances to other Members to put thehr 
questions that, he may limit himself 
to asking points of information instead 
of making comments. He has already 
taken ten minutes. If he has finished,
I propose to request the hon. Minister 
to intervene at this stage and give the- 
information and then I shall call upon 
hon. Members who have notified me 
o f their desire to participate in this 

debate. Has he any other point to p a t  
forward?
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Shri SidbTa: 1 am certainly very 
^anxious to hear the hon. Minister and 
I want to close my speech as early as 
.possible so that the time may not be 
up. What I want to know is whether 
before this decision was taken on this 
matter the hon. Minister informed the 
Prime Minister. The matter was very 
^serious and I want to know whether 
the Prime Minister agreed to all these 
punishments that have been meted out 
and whether he felt that this was ju st 
Although the hon. Minister is justified 
in taking action, the matter being so 
serious, I want to know whether his 
attention was drawn to this. These 
are the points on which I would be 
glad to hear the hon. Minister.

The Minister o f Food and Agricnltiire 
(Shri K. ML M onshi): Naturally my

:iion. friend has mixed up the several 
stages of this affair and I request you, 
5 ir , to permit me to state the facts 
from  the beginning. Naturally he is 
not aware of the whole thing. Im­
mediately on my being called to the 
office, an informant gave in vnriting 
that Mr. Swami had taken bribes not 
only from him, but had taken bribes 
from  some otiier firms as well, giving 
the details of the amounts that had 
-been given. So far as he was con­
cerned, though he gave it in writing, he 
made it clear that he would not be 
prepared to say in a court these facts. 
He simply left it to me to make an 
«iqu iry . On that the matter was 
handed over to the Inspector General 
o f  Police. Then after some enquiries 
were made by him, the Inspector Gen- 
-eral informed me that he had tried to 
make enquiries but that nobody was 
coming forward to give any further 
evidence. This happened before I took 
office and then I invited a person con­
nected with that trade to find out if he 
possibly could find out whether this 
was true or not. This gentleman in a 
friendly way collected the information 
and gave me the transactions in res­
pect of which these monies— at least 
one, two or three items— ĥad been paid. 
That being so, the matter was again 
placed in the hands of the Inspector- 
General of Special Police. We were 
confronted with this that the first 
informant was not prepared to go into 
the witness box. As regards the 
second gentleman who made enquiries 
and brought the details of the trans­
action, his evidence was necessarily 
liearsay and inadmissible in evidence. 
The question that we were faced with 
was whether to file a prosecution with 
a certainty of the man being dis­
charged and as hon. Members know 
several officers have been prosecuted 
but they have been acquitted and 

■ --Government had to pay their salaries

for all the time that the prosecution 
had gone on and they had to be re­
instated. These are cases on record. 
As this was the first case, it was 
thought that if necessary, immediate 
and decisive action should be taken. 
So after fuU consultation with the 
Inspector General and the various 
officers in the Ministry, we decided 
that it would be much better to set up 
a departmental conunittee. The de­
partmental Committee was set up and 
when the allegations were handed over 
to Mr. Swami by the enquiring depart­
mental com m itt^, he declined to enter 
a positive plea but said that he would 
accept whatever punishment was re­
commended to him. My hon. friend 
will agree that there is no way of 
making him say yes or no. He simply 
said: ‘ ‘Do what you like. I do not 
want to call witness.”  On that we 
had to say one thing or the other and 
the only thing that the Committee 
could say was to suggest his dismissal.

These papers were put before the 
Public Service Commission; they agreed 
and Mr. Swami was dismissed. That 
was so far as Mr. Swami is concerned. 
The papers are stiU.......

Shri Raj Bahadur (Rajasthan): May 
I ask whether that did not amount to 
a confession?

Mr. Speaker: Order, order. The hon. 
Member has not given notice of his 
intention to put any question.

Shri K. M. Muashi: The papers have 
not been taken out from the Inspector- 
Greneral and still they are with him. 
If any further enquiry resulted in 
finding any new facts, it is open to 
Government to take action. So far as 
this case is concerned, it is a matter 
of few months. So far as I know no 
information has come to my Depart­
ment that any further facts have been 
elicited. That is the position so far as 
Mr. Swami is concerned. It is not 
right to say as my hon. friend did— Î 
suppose without meaning it—that 
there was a question of hushing up the 
matter. It was done openly; it was 
known to all; it was even published in 
the papers that on account of certain 
sdlegations and corrupt practices, Mr. 
Swami was dismissed. So there was 
no question about it. As regards this 
dismissal, he was a subordinate officer 
and there was no need for my referring 
the matter to the Prime Minister.

Shri Sidhya: I asked whether the 
whole incident was referred to the 
Prime Minister.

Shri K. M. Monshi: The whole inci­
dent arose only later.
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At that time, I also thought that it 
was necessary that the whole matter 
c l  the purchase oi these fertilisers 
should be enquired into. I request^  
m y hon. colleague the Finance Minifr 
ter to give me a senior officer of his 
Department who would go through the 
files and report on it. On that, Mr. 
K. R. K. Menon was placed in charge 
o f  this enquiry. I have already men­
tioned the report which has been made 
by Mr. K. R. K. Menon. The two inci­
dents are different and need not be 
mixed up. When this report came, the 
matter was referred to the Joint Secre­
tary Mr. Krishnaswami to give h^  
comments. All that he did was, he did 
not answer directly the charge that 
no financial sanction was obtained; he 
said, to put it shortly (a) that the 
matter was very urgent and we had 
to take risks and secondly that Mr. 
R. K. Patil, who was then the Food 
Commissioner and his immediate 
superior, knew about it. On that, I 
put it to Mr. R. K. Patil. He told me 
that it became necessary to increase 
this quantity of fertilisers because 
though there were no orders from 
the States in respect of . this quantity, 
it was anticipated that there would be 
a greater demand. That is how the 
position stands with regard to the 
Joint Secretary. If there is any fur^ 
ther question, I am prepared to answer.

Shri Sidhva: I wanted to know
about.......

Mr. Speaker: Order, order; let the 
hon. Minister finish.

Shri K. M. Mimshi: On the last
question, I referred the matter both to 
the Finance Ministry as well as the 
Ministry of Industry and Supply and 
their replies have been received. So 
far as the Finance Ministry is concern­
ed, the reply is that they are making 
enquiries from the Accountant General 
concerned to see whether any rule at 
this end was broken or whether there 
is a lacuna in the rules which permits 
payment to be made without previous 
check as to whether the necessary 
financial sanction has been taken. At 
present, it may be stated that the 
question is under scrutiny and it is a 
matter in which the Finance Ministry 
proper does not come in, the question 
being one of accounting and audit.

As regards the Ministry of Industry 
and Supply, enquiries were made and 
•this is what they say as regards pro­
cedure:

" (a ) It is the duty of the 
D.G. (I&S) acting as the agent 
of the indenting officer, to ensure 
that the latter has obtained 
financial concurrence to the indent;

(b ) the payment is made by the 
A.G., FJI.S., not on the basis of a  
specific financial sanction but on 
the basis of the contract entered 
into by the D. G. (I & S );

(c ) it is only the Accounts Offi­
cer of the indenting officer who 
can say whether purchases have 
been made without financial con­
currence, and that too only after 
he has received information of 
pajTnent from the A. G., F.R.S.**

So far as the indenting officers are 
concerned, their statement is this:

“ It is assimied that as the re­
quests come from responsible offi­
cers of the Ministries, they would 
have hammered out their end of 
the transaction.”
They further say that very often 

these orders are received without in­
dicating whether financial concurrence 
has been obtained. But, the Joint 
Secretary Mr. Roy says:—

“The prescribed form of the 
indent certifies that financial 
concurrence to the indent h ^  been 
obtained, but this certificate is sign­
ed not by a Finance Officer, but by 
the indenting officer himself.”
In this case, there was no sudi 

indent: that is what I understand from 
the officer just now. I got this paper 
just now. Further, he says:

“ In regard to this particular case,
I may add that almost every case 
of purchase was shown to the Agri­
culture Ministry and Mr. Krishna­
swami assured me on the telephone 
that everything was all right in his 
Finance end.”
This is what Mr. Roy states. And 

they further say................
An Hon. Member: Would the hon. 

Minister please repeat the last portion?
Shri K. M. Mimshi: It is this:

“ In regard to this particular 
case, I may add that almost every 
case of purchase was shown to the 
Agriculture Ministry, and Mr. 
Krishnaswami assured me on the 
telephone that everything was all 
right in his Finance end.”
I have received this only just now 

and I have not had the time to go more 
into it. They further say:

“ The I. & S. Ministry, therefore, 
had at no time any reason to think 
that the Ministry of Agriculture 
did not have financial concurrence 
for the requirements which they 
asked the I. & S. Ministry to buy, 
or that indents in the usual form 
would not follow.”
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DShri K. M. Muhslii]
*^While orders placed bn ttie 

P.G.I.&S. have to be su pp orl^  by 
a formal indent in the prescribed 
ffirm after obtaining the necessary 
financial concurrence, it is not usual 
to insist on this foitnality as a 
prior condition when any Ministry 
of the Government of India re­
quests the Ministry of I. & S. to 
purchase stores urgently required.”
This matter has been submitted to 

the Cabinet and the matter is coming 
before the Cabinet with regard to the 
whole matter and whatever action may 
have to be taken will be taken by the 
Cabinet on this question.

^  regards the other question, as I 
pointed out on the last occasion, when 
Mr. Menon’s report was placed before 
me, the question arose as to what 
action should be taken against the
Joint Secretary against whom the
charge was that of ordering out this 
fertilizer without financial concurrence. 
And in consultation with the hon. 
Minister of Finance I issued orders 
that the displeasure of Government be 
conveyed to him. He is now on leave. 
He has not joined th e . Government of 
India or the Government of Madras; 
but as I pointed out just now, the
matter is before the Cabinet. The
only charge against him is that he 
placed orders without financial con­
currence.

Then as regards Messrs. Vika and 
Company, the contractors, that is an 
entirely independent matter, and...........

Shri Sidhva: If he does not mind, 
will the hon. Minister give the name 
of the contractors?

Shri K. M. Manshi: I am afraid I
do not have it here. It is a limited 
company and.......................

Mr. Speaker: If the hon. Minister
is prepared to mention the name, I can 
give him the name. It is the Vika 
Company.

Shri K. M. Mtmshi: Yes, Sir, it is 
called Messrs. Vika Chemicals.

Shri Sidhva: Who are the proprie­
tors?

Shri K, M. Mnnsbi: I do not know 
tile names of the proprietors.

Well, after Mr. Swamy^s dismissal, I 
was inclined to go into this matter 
further and I can assure the hon. 
Member that this matter was done 
more as a matter of persistence on my 
part and not as a matter, really speak­
ing, o f  taking it outside or out of the 
hands of the officers in charge of it.

beta\t^ 1 l^It thyself that soniitMiit 
vertyr wi*ong was there itod therrfoi^ 
it must be personally enquired into.
I p erson ^ y  went to fiottibay and 
deputed the Deputy Secretary and the 
Accounts Officer to go to Vika Cheitil- 
cals to make enquiries. What was 
found there was that a sum of about 
Rs. 4,41,000 was due to the Vika 
Chemicals by the Government. On 
the other side they had sold fertilizers 
worth about Rs. 4,41,423 and not made 
payments in the nearest treasury as 
they were bound to do. Then on 
making enquiries as to how they could 
sell goods that belonged to Govern­
ment when they were rherely custodi­
ans, I was told that there was an 
agreement under which they were en­
titled to sell certain quantities. When 
that agreement was sent for it was 
found that though the agreement was 
made on the 1st of July, 1949 no 
document had been executed till the 
date of this enquiry by me. Then the 
only thing that could be done was to 
set off one amount against the other 
and take the payment and then the 
contract was got' executed. When 
tenders were invited next time the 
Vika Chemicals happened to send the 
lowest tender but as they had been 
blacklisted, their tender was not 
accepted. That is how the position 
stands. If there are any other 
questions I am prepared to answer 
them.

Shri Sidhva: I want to ask whether 
this firm offered 4i lakhs of rupees to- 
various officers for distribution. Has 
the hon. Minister any statement to- 
make on that matter?

Mr, Speaker: I have not been able 
to trace any such thing.

S h r i  T .  T .  R r i s h n a m a c h a r i  (Madras): 
I would like the hon. Minister eithOT 
to confirm or refute what is contain­
ed in that statement, whether a  
change-over of the year from July-to- 
June to July-to-December the follow­
ing year, which was made so that the 
following years would fall within the 
calendar years was agreed upon by the 
Finance Ministry. I would also like 
to know whether the Finance Ministry 
had sanctioned an expenditure of four 
lakhs in the original year, July 1949-50? 
And if that was so, what did the Finr 
ance Ministry propose to do in regard 
to the half year which Is supposed to 
be included under the new scheme?* 
Whether there has not been some kind 
of tacit understanding between the 
various Ministries—^Finance, Agricul­
ture and I. & S .  at some kind of c o n ­
ference wbich usUaUy takes p la c e —  
and whether it is  not a f a c t  t h a t  n o w
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that the matter has come to light eadi 
Ministry wishes to shake off its 
responsibility? Again I would Uke to 
ask whether the I & S. Ministry 
itself found it necessary to place the 
orders for all the five lakh 48,000 tons 
all at one time? Whether they were 
not responsible for the prices paid, if 
-at all they were over-paid? Lastly I 
would also like to know if the full 
price was realised from the consumers 
lor the quantities sold and whether 
the Government made any profit over 
the entire deal?

M r .  S p e a k e r :  There is no time to 
answer any long questions.

Shri K a m a t h  (Madhya Pradesh): 
May I ask whether throughout the 
fertiliser transaction the files on the 
subject passed directly from the 
Director of Fertilisers to the Joint 
Secretary and back, but not through 
any intermediate or proper channel, 
whether it is a fact that the I.C.S. 
Joint Secretary with 20 or more years 
service,' was one with full knowledge 
o f the rules as regards secretarial pro­
cedure, whether the financial adviser 
to the Ministry was at all apprised of 
this transaction at any time, whether 
the i^rsons who in the course of the 
-enquiry were established or proved to 
have offered bribes to the Director of 
F e r t^ e rs  have been blacklisted in 
the matter of supply contracts to the 
Government of India, whether the Min­
ister is prepared to order an impartial 
-enquiry by a High Court judge into 
this affair in view of the things said 
in the course of the debate in this 
House, and fix the responsibility not 
only on the Director of Fertilisers but 
also how far on the Joint Secretary 
o f the Agricultural Ministry, who 
seems to have played a fishy part.......

M r .  S p e a i k e r : Order, order. The
only alternatives left are either to 
close the discussion or Members might 
put their questions very shortly.

S h r l  3 i d h y a :  Could you not extend 
Ihe time" by 15 minutes?

M r .  S p e a k e r :  I am afraid I cannot 
•do that.

D r .  R u n  S n b h a g  S i n g h  (Bihar): I
ivant to know whether the services of 
the agents who had collected four 
lakhs of rupees without crediting that 
amount to Government treasury have 
since been discontinued.

M r .  S p « * ^ r :  He said that they have 
tieen.

S h r i  A . i C .  G n h a  (West Bengal): The 
reply ig. not categorical as to whether 
that firm has been black-listed for all 
Government contracts. The Minister 
only said that for handling purposes 
that firm has been black-listed. He 
said that other firms also had been 
paying bribes to that officer. I want 
to know whether the Government have 
made enquiries into the accounts o f 
those firms and what action Govern­
ment have taken about those firms. 
Have they also been black-listed? It 
was stated that enquiries have been 
made. How were the enquiries made? 
Were the accounts of any of these 
firms Rooked into or their premises 
searched? If so, in what areas of the 
country'■.were these searches and en­
quiries carried out and what action 
have Government taken as a result of 
these enquiries? The hon. Minister 
may kindly also state what was the 
total amount of bribe alleged to have 
been given to this officer by the firms.

P r o f .  S. N. Mishra (B ihar): The hon. 
Minister said that the only fault on 
the part of the Joint Secretary was 
that he defaulted in not taking financi­
als concurrence. I want to know 
whether any attempt has been made to 
enquire whether there was any inala- 
fide intention on the part of the Joint 
Secretary and whether he was not in 
collusion w i t t i  M r .  Swamt? Has any 
attempt been made to enquire into 
that aspect of the matter?

M r .  S p e a k e r :  As the time is up I 
would make a suggestion. In view of 
the importance of the matter, if the 
hon. Minister is agreeable, he can 
have a copy from the transcript of all 
the questions put. I would suggest 
that the replies may be prepared and 
laid on the Table of the House in due 
course so that Members may have 
them.

S h r i  K a m a t h :  On Monday.

M r .  S p e a k e r :  Not necessarily on 
Monday— on any day.

Shri K. M. Mnnshi: I am much 
obliged to you. Sir. I could not take 
notes because the questions were so 
many and so rapid...............

M r .  S p e a k e r :  The Parliament Secre- • 
tariat will supply him with a copy.

The House then adjourned t i l l  a 
Quarter to Eleven o f the Clock on 
Monday, the 5th March. 1951..


